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OFFICIAL REPORT 
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PARLIAMENT OF INDIA 
Friday, 11th Augu8t, 1950 

The House met at a QuarteT to 
Eleven of the Clock 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO 
QUESTIONS 

REPORT OF HIGH COURTS ARREAR 
COMMITTEE 

*507. Shrl Sidhva: Will the Minis-
ter of Home Afta.t:rs be pleased to 
state: 

(8) whether the High Courts 
Arrear Committee appointed by Gov-
ernment have submitted its report; 

(b) if so. whether t·he recommenda-
tions of this Committee have been 
accepted; and 

(c) what are the main recommenda-
tions for the quick disposal of cases? 

'l'he KiDfster or Home Aftairs and 
the States (Sardar Patel): (a) Yes. 

(b) The report of the Committee 
is under the consideration of Gov-
ernment. 

(c) A copy of the Committee 'II 
report is laid on the Table of the 
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House. [See Appendiz IV, anne:r1lT1' 
No. 10]. 

Sbn Sidhva: May I know the 
particulars regarding the quick dis-
posal of the cases about which the 
Committee has made suggestions, and 
will the hon. the Deputy Prime 
Minister state when Government are 
likely to take a decision on that 
matter which is very important? 

Sardar Patel: The Committee'. 
report is under the consideration of 
Government and we shall expedite 
as far as possible the implementa-
tion of the Committee's recommenda-
tions. 

lIr. Speaker: The hon. Member ia 
asking when the Government are 
likely to take a decision on the ques-
tion of the quick disposal of the 
cases. 

Sardar Patel: That. is one of the 
recommendations of the Committee. 

TBRBITOBIAL .A.BHY (RECBtllTIIliNT) 

-608. Bhri Sldhva: (a) Will the 
Minister of Defence be pleased to 
state what is the total number of 
persons recruited to the Territorial 
Army since its creation in October, 
1949 up to date? 

(b) How many were from the 
rural and how many from th.e urban 
areas? 
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'!'be .1DJIter of DefelIce. (Sardar 
Bald_ SlD&h): (a) and (b). It is 
not in the public interest to disclose 
this information. 

Shrl Sidhva: :May I know whether 
any technicians have been recruited 
in the pel'sonnel of this Teiritorial 
Ann~'? 

Sarcl&r Baldev SiDgh: I do :10' 
know what t.he hon, :'.Iember mea.ns 
bv t.echnicians. but there are certain 
l~nitli which do requit'e te(lhnieal 
l,crsollncl, 

Shrl Sidhva: I want to know 
'whether pt-I'sonnel for technical pur-
POSC!; hal! been rt!cruited or haR to be 
l'ecruikd, lind if so what, percentage, 

Sardar Balde. Slnp: As I have 
f.lrl'lId," stllteel, if for illRtance a .mi~ 
in the Railways iM to be raised then 
I'fttUl'II11,Y the people who belong to 
t,he nailwRY Department Bnd who 
hll\'(~ the tE'chnical knowledge will be 
r~cTl1itE'd, 

Shn Sidhva: Whllt is the period (If 
the tnlining? 

:Mr. Speaker: He has given one 
omnib\l!~ answer that it is not in 
the public illt<.'l·Cst, 

Shrl Sidhva: What is the pt-riod of 
truinin:.!' also not in the Jlublic illt~rest 
to dh\('lollt~'! In ItU other countri"!1 
the fltrenj.!'th of t he am '(-,) {o):'I~E'S is 
~lrt·l\(i.'· 1I1entiolled to tht' public, 
MI\~ [ know the reason why 
l".nti"lllad\' O'lr l\fini"t'~r ,loes not 
frh"> th .. fn{orlll:ltion tD till' HO\l~e? .1'. Speaker: I think. it. IIhould h~ 
oll\'ioll!<. 

Sardar B. S •• au: May I know 
wht>thpr r€'f'I'llitnwllt hall Utkell phwe 
in P.E.P.R.l·, Ilnrl wheth£'r R unit 
htl" been {orllll'd there or not? 

Sardar Baldev Singh: If the hon. 
l\[(>lIJb(-r will ellre to look lip the list 
h~ will find :11\ the infonnntion_ It 
i", not, J'lO" .. ihl., for me to "'RV whether 
an:v unit hM been formed in 
P.E.P,S.lT. or not. 

P!OI. :aIDIa: Sir. may I request 
hr ,"0111' ",liTlIl in l'8gUd to (b)? Can 
tbllt omnihul In.wer CQv£'r (b) ,,1M' 

JIr. Speaker: Yes. 

Prof. 2aDga: How could it? 

1Ir. Speaker: That is a different 
matter. The Minister is the ben 
judge to decide what is not in the 
public interest to disclose. 

Shri Sidhn: Is the House ~Jofl 
entitled to get information? We 
would like to know how many were 
recruited from the rural area, 

Mr. Speaker: The ~finister is 
entitled to the confidence of the 
House that he is properly exercising 
his discretion in not disclosing 
certain information, 

Shn Sidhva: But under that 
confidence he must not also ignore 
us. 

Kr. Speaker: He is not ignoring. 
The hon. Members know the general 
situation and the international 
situation, 

NAV.£.L ScHOOL .£.T VlZA.GAPATA. 

·509. Shrt SIdIt.a: (a) Will the 
~linister of Defence be pleased to 
state whether Government propose to 
shift the Xaval School at Vizaga-
patam to some other place? 

(b) If so. where and why? 
The Minister of Defence (Slldal' 

Baldev Singh): (n) and (b). It is 
prol?O~ed to s~ift the Naval Boys 
fl'lllllln:.!' E"tllbhshment from Vizaga-
patarn to Kri!'ohna!'oaO'Rr in Mvsore in 
due course. Viz~gaplltam' was 
chosen originally for locating this 
school only all a temporar~' measure. 
pending the selection of a more 
.uita.ble site. The existing site is 
reqUlred for other expansion plans at 
'~izagapatarn. From the point of 
view of training facilities and also cf 
dilnnte. Krishnnsaa:ar is considered 
very suitahle for this purpose. 

Prof. Raaaa: J,. Krishnas8j!llr ~be 
B8me thing as sea? -

Shri Sldhva: Is it contemplated to 
find nn:v nort in Orissa for this 
purpose hesides the la'll:e which he 
haa mentioned 1 
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Sard. Baldev SiDgb.: As I have 
already stated, from the point of view 
()f training facilities and climatic 
conditions, Krishnasagar is the best 
location. 

Shri Sidhva: Is the school to he 
located on the shore or within the 
lake? 

Sam.r BaldeV' Singh: Not neces-
sarily on the shore. As the hon. 
Member knows, Krishnasagar is a hig 
place and all the facilities that are 
required for this kind of training do 
exist there. 

Shri Kesava Raa: May I know the 
area of the Krishnasagar lake? 

Sardar Baldev Singh: I am afraid 
I hu,"e not got the information, but 
the Krishnasagar lake is big enough 
tor training purposes of this kind. 

Shri Raj Bahadur: What will be 
the cost of shifting this school to 
Krishlluflagar? 

Sardar Baldev Singh: I have 
not got the exact figures with me, 
but to give the hon. Member some 
idea as to what the cost is likely to 
be, I can give him the espenditure 
incurred on the training im.titution 
at Vizaga1patam. The expenses so 
far incurred are Rs. 7.08,500. 

Shri Biswanath Das: In regard to 
this question may I know whe€her 
Government has inveiltigated the 
possibilities of location of sl:ch 
schools in Chilka laka within the 
Qrissa area? 

Sardar Baldev Singh: All the 
places including the olle mPlltioned 
bv the hon. :\felllber were taken into 
c~nsi(lt'ration and it was after careful 
examination that we carne to the 
'Conclusion that I{rishnasllgtl"l' is the 
be!'t lo('a tion. 

Shri Biswanath Das: 'fav I 
furthf'r know the reason!'; which made 
the Government feel ~hBt <.:hilkB lake 
and otber nlaces were unsuitable for 
tbi., purpose? 

Sardar Baldev Singh: One obvious 
advllntalZe is the climate of 
Xrishnasa~ar which is suppolecl to 

be better than that of the other 
places. 

Shri Sinn Pilla,.: May I know 
whether there is any ship in that lake 
for the purpose of the training? 

Sardar "Baldev Singh: I canno. 
give any detailed information, bu. 
all the facilities that are required for 
this kind of institution do exist at 
Krishnasagar. 

Shri BiBwaD&th Du: May I 
request the hon. Minist!er to lay on 
the Table the comparative advan-
tages of the different places in this 
regard about which the Government 
have really enquired? 

Sarct&r Baldlv Smp: I have no 
objection. If the hon. Member is 
intere!';tecl to ~ee the comparative 
advantages and disadvantages of the 
different sites. I" shall be glad to 
show him if he come$ to the office. 

Shri Sidhva: Uay I know whether 
the site was approved by the Vice-
Admiral of the Indian Navy? 

Sardar Baldev Smp: The person 
concerned naturallv must have seen 
it. . 

Shri Sidhva: Did he not at the 
earlier stage approve of the Chitka 
lake? 

Sardar Baldev Smp: I have no 
information. But this is the latest 
infonnation. He might have held a 
different view previously. Most r'ro-
bably he ha« revised hill opinion. 

Prof. K. T. Shah: As knowledge 
of tides is an important nfivllI con-
sidere.tion, are there anv tides in 
FUnshnasagar? • 

Sardar Baldlv Smp: Tides do 
count in navlII training but not in 
the ini~ial stage. 

Sbri 'Uhpa"'lllh: IJ the hon. 
Minister aware that .... ~e desert 
of Rajasthan has be~n appmved of 
~s !I. naval trail1infl' ee1'ltre and thai 
Pil.oi was one of. the centms for 
the R.I.N.? 
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8ardar B&J4n 81DP: In eertain 
cases training in desert warfare is 
also necessary. 

FOBBIGlil TB.&IlIIBD SOHOLABS 

-610. SJui K .... va Bao: (a) Will 
the Minister of KducatlOlll. be pleased 
to state the number of foreign train· 
ed scholars who are at present, un· 
employed? 

(b) What is the policy of Govern· 
ment in the matter of employment 
of these people? 

'!"he DepllQ' lD1JRer or Oommunl-
e&tlou (SM JDwIhed Lal): (a) 153. 
comprising 72 scholars of the Gov-
ernment of India and 81 scholars of 
States . A' Governments. sponsored 
jointly by the Government of India 
and States 'A' Governments. 

(b) The policy of the Governmenfl 
is to place the services of these 
scholars, in the first inst&nce, at the 
disposal of the Ministries of . the 
Government of India and States 
Governments against whose require-
ments thev were sent abroad for 
advallced studies. If. however. for 
anv rf'u!;on, the Government of India 
or' t.he States Govemments con-
cenled. find t,hat the service of some 
scholars r~re not immediately required 
by them, these scholars are offered 
to otht·r States Govemments. Uni-
ve!'Sitit·s, R~sea.rch Institutions and 
Indlls~ according to their require-
ments. For this purpose Go\"ern-
ment maintain a register of the 
reqlli~ments of these authorities and 
organisatiolUl. If, in spite of o;uch 
efforts. the !'cholnn; nre not employed 
within three months (five months in 
certain 08ses) of their return to 
India. thev nre released from the 
bond t<l !le~"e Govemment and per-
mitt~d t<l seek employment else-
..... here. 

Shrt K ..... Jtao: Mav I know. 
Sir. whether it is a fact' that moat 
of theRe foreign Tf'tumed scholars 
bave heen offered jo~s as Assistants '! 
.,. munged. Lal: That i. an 

., iuformation for which I am grateful 
to m:v hon. friend. It: ~ enquire 
into it, if nece88&rJ. 

Shri Keaava Bao: Is it not a fact 
that recently a highly qua.lified agri-
cultural scholar was asked to resign 
his job in the I.e.A.R. and offered 
Ii job of an Assistant in the Secre-
tariat? 

Shrl J[h.urshed Lal: I am no. 
aware of it. 

Dr. Deshmukb.: Is it a fact tha. 
the lengthy procedure which haa 
been described by the hon. Minister 
takes at least a period of 5 years 
before anybody gets any employ-
ment? 

JIr. Speaker: Order, order. 
Shrl Deshbandhu Gupta: What is 

the amount spent by GGvemmen. 
on these 153 scholars for their train-
ing? . 

Shri Khurshed Lal: I will require 
notice of that. 

SJui Kesava B.ao: May I knoW' 
whether it is a fact that some of 
these scholars were getting higb 
salaries before they left for f'lreign 
countries for higher ptudies and are 
getting lesser pay after their return? 

Shri Khumed Lal: According to 
my information out of a total of 853 
scholars sent abroad 309 Govemm~:J.fI 
of India and 191 State Scholars have 
already been employed. Actually. 
77 per cent. of the soholars who 
were sent abroad have been em-
ployed and some have not found (Om-
ployment and it may be that there 
are such cases 88 mentioned by the 
hon. Member. 

is wM'~ 1'At.;.fiIi P ~ IIil 
ar1ft ~ ~ t ~ IR arR 1R: 1ft" 

f't'Tif ~ ~ t. m IRT ~ """ 
!liT ~ ~ iR f.I;1rr 'I1IT t. ~ 11{ 

~t? 

[Seth CJoriDd Du: Keeping in view 
the fact that some of the foreign 
returned schol&nl are still going 

. without employment, may I know if 
the policy of sendiIll[ scholars abrollcl 
atill continues or is it discontinued?} 
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~ 'tUR "'" : ~ ~ IIil 
~~Ri~f~mr~tl 

'[Sh~ Khurshed Lal: The hon'i 
Member must be aware that there 
has been a change in that policy.] 

~5 Ii\f~ tt" : CRT ~ crllRl' 1f"'t 
~m~~t? 

Seth Govlnd Bas: Are people still 
being sent abroad 1] 

~ 'tUR wm: II'iI' ~ m ~ 
~~~ t.~~ ~if ~ 

~~~~it;~~ if~Wtt 

t. ~ <IN~ ~ ~ if ~ q-r;f it; 

~~~~t~ij- ~ armCfiN 
1R~;i I 

[Shn Khurshed Lal: The persons 
now being sent are those who are 
.ithel· in Government service or are 
engaged in Indufiltrial pursuits or in 
some other type of research work. 
They are sent to receive training in 
different jobs which will enable them 
to undertake advanced type vf werk.] 

-ft ift'o 1t"'o "" : IRT ~ tmr" 
t Ai Q;~Pft' ~ ~~ ~ ~ Ai 
VO{i'll44a '{M .. <f~e"lii! if t ~ '4t 
~ ltiT ~1l'e am- ~ ~ ~ 
IIilftm iii( m. t ~ Ai ~ ~ 
~ iil<:N4111il ~ ~ ~ m ? 

[Shrl 'l'. If. Singh: Is it a fact that 
among these trained scholars there 
are persons who hold posts in the 
Universities but whose services the 
Government want to acquire in spite 
of its failure to provide for the 23 
per cent. of the foreign trained 
scbolars?] 

'1ft 'tUR '"": Q;m ~ ~ t. 
mf4;~m~~ifi11fit; ~ 

~~~.~~~ it; ~ 

1ft ~. am: ~ ~ ~ am: ;rpr 

~ iii( ~ i. ~ ~ ~ ifi11f ortl 
&1 
[Sbri KhUl8hed Lal: It is possible 

because some persons who were sent 
to receive training in a special type of 
work whereas for others who were 
t.rained in other types of works, there 
exists no work., 

Shrl Deshbandhu Gupta: May I 
know whether it is a fact that dome 
scholars npplied for permission to 
stay on for further studieF; at their 
own cost, but the Go\-ernment of 
India refused permis~ion and called. 
them back telegraphically but s.m 
did not provide any employment to 
them? 

Mr. Speaker: I may say that, thia 
question has been discussed in this 
House more than once and the very 
identical supplementaries have b"len 
put. 

Prof. Ranga: This suppl~mentary 
WAS not put, Sir. 

Mr. Speaker: In this particular 
caSe it maT be a different one but 
I distinctiy recollect this very 
question being discll'>sed oyer and 
over again. 

Shrl Keaava Kao : l\Ia v I knoW' 
whether it is a fact that' recently 
persons having lesser qualifications 
in Agriculture were taken in the 
National Planning Commission in 
preference to those A('holars having 
higher technical qualification? 

Shrl Kh1Ullhed Lal: If the hone 
Member will kindly let me kl10w Rny 
such case, I will certainly have it 
examined. . 

SOIIBDULBD A.ND NON-SODDULIID' 
BA.NXS 

·611. :r.l& lI.al Kanwar: Will tbe 
Minister of ~ce be pleased 
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to state the number of (i) scheduled 
and (ii) non .. cheduled banks in the 
country? 

"11le lbuiater of l'inance (Sbn 
O. D. DfllhJllukh): There are (It 
present 9S scheduled banks, lind 
about 784 non-scheduled banks. 

LaIa B.a.J Xanwar: How many of 
the !;cht'cluled and .1'on-scheduled 
banks }JRd to stop or suspend pay-
ment during the past three year& 
and what WitS the appro:dmAte total 
BubRcribed anel working capital of 
those hnnkR? 

Shrt O. D. Deshmukh: I want 
nat;'c.e of the question. 

Lala Raj X&nwar: How .many of 
the ,;chl'clllll'a and non-sl"hedllled 
banks during this period of three 
years fl4\opt.ed the revised schemes of 
aft'Ilnl{eIm·nt8 with the sanction of 
the Hillh ('OUl"ts or District Courts? 

Bhrt O. D. Deahmukh: I wantl 
lloticl' of the question. 

LIla Ra1 ][IIlWU: Is ttle npproval 
of the Resen'e Blink of India obtained 
befort· 0. lIl"heduled or non·srheduled 
bank is permitted to amend its 
memornndul1I or Artides of Associa-
tion in rt'gnl"(l to nny ohange invoh'ing 
6na.llch~1 ('onlliueratiOOIl? 

8hr1 O. D. DHhmukh: The hon. 
Memht'r ,,·ill find the information in 
the Act. 

La,la Raj ][Anwar: Is there any 
propmlll! to ohlitt'r:l~ the distinction 
bet"'een Ho schl·duled and non-sche-
duled bunk so far ns financial control 
by Oon'n'TIlellt nnd the· Reserve 
Bank is l'onCt!rned? 

8hri O. D. Delbmulta. No, Sir. 
art Sldhva: What ill the position 

of ont' of tbf.' s(~hed\lled banks in 
Bombay-the ExchRnge Rank of In-
dia and AfrieR? 

lit. Speaker: Order. order. It ill a 
question relating to an individual 
bank. 

.1IIrl Ildh1a; n ... said that. the 
Beaen'e Bank had given Ra. 98 lakha 

and we do not know what the posi-
tiOn is. 

Mr. Spe&ker: It does not arise out 
of this. 

Shri T. N. Singh: l\Ia~' I know out 
of the 784: non-scheduled banks how 
many of them applied or tried to get 
into the register of scheduled banks 
and how many were not allowed? 

Shri O. D Deshmukh: I require 
notice of the ·question. 

Shri B. R. Bhagat: How is the 
{'onh)l of thl> !leserve Bank exeJ'cis-
ed 0:1 the non-scheduled banks? 

Sl~.ri O. D. Desb.mukh: By period~ 
cal ill~pection. 

SALES TAX 

*512. LIla Raj ][anwar: Will the 
Minister of I'inance be pleased to 
state wht!ther Government propose to 
consider the advisability of levying 
BRIe>! tax I1S 11 Central 'fax on uniform 
bnsis? 

'!"he IIinllter of l'iDance (Shrl 
O. D. Delhmukh): No, Hh-. Govern-
ment. oonsidered thi" mntter in Octo-
ber lQ4R in consultation with the 
then Provincial Finance MinisterS 
and the general view was that .sales 
TAlC r;hould not be levied as a Central 
T.llx. The Constituent Assembly also 
!look the same view at tee time of 
fmming the constitution but "'ith 1\ 
view to securing some amount of 
uniformity they b,n'e provided cer-
tain restrictions in the r .. -atter in 
Article 28fj of the Constitution. 

L&Ia It&J Eaawar: In which of the 
StAte!; of India is the Sales Tax 
levied at present and what are the 
maximum and minimum rates a' 
which it is levied in any State? 

Shrt O. D. D88hm.ukh: I require no-
tice of the quest'on. The Sales Tax 
is levied in most of the States in In-
dia. 

La1a ltaJ 1tulWV: What is the ap-
pro:rimat~ total revenue deril'ed from 
Sates Tax ,hroughout the country? 

8hrl O. D. De*muk:h: I require 
notice of the queation. 
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Shrt B. ll. ,Bhagat: May I know 
whether any of the restrictions prO-
vided in the Constitution as regards 
Sales Tax have been brought into 
e~ect in any of the States? 

Shri O. D. Deshm11kh: On the first 
year the President has allowed a cer-
tain relaxation. After the end of the 
year the fuI! provisions of the Cons-
titution will be brought into effect. 

Oh. ll.&Dbir Singh: h the hon. 
Milli~ter aware of f'he fact tha.t the 
Rombay GOyenlmellt levy sales tax 
even on those imported articles end 
machineQ· \vhich are purchased for 
use in the States other than Bombay? 

Shri c. D. Deahmukh: I ha\·e not 
received an.Y l'omplaint to that effect. 

Shri DWivedi: AI·e vegetables (:x-
eluded from the levy of Sales Tn.."\:? 

Kl·. Speaker: These lire matters of 
details for the Provinces. 

Dr. Deshmukh: May 1 know if 
steps han~ been taken to see t~at on 
the SRIn!' article the Sales Tax IS not 
paid twice? 

Siui O. D. Deahmukh: Each State 
has it\;; own principle of ~axation, in 
some 11. single point and in some a 
multiple point system Rnd the matter 
is arranged by the State concerned. 

Dr. Deshmukh: I wtlnt to know 
,..·hv on the same article two States 
are' levyino tbe Sales Tax. WAA this 
matter co~sidered and haYe instruc-
tions been ~f's\led? 

Shri O. D. Delhmukh: There are 
provisions in the Constitution with 
which I intend to stop that. 

Sbri Iyyunni: Out of the 98 sche-
duled Banks how many have gone in-
to liQuidat~on and how many work-
ing on terms. 

Mr. Speaker: He is going to the 
prevIous question. He can put sup-
plementaries on question No. 512, 

Prof. E. T. S)lab: May I lrnow if 
there is aoy system of issuing ('erti-
ficates for the payment of tax in one 
State 80 ibBt -on the production of 

such a certificate, the other State 
may not charge again? 

Sbri C. D. Deahmukh: These are 
matters which Ilre regulatpd h~' the 
States concerned. 

Prof. E. T Shah: As a matter of 
fact.. is there· a system of certifying 
payments? 

Shri C. D. Deshmukh: I would like 
to have notice of this question. 

Sbri Xishorimohan Tripathi: :\tlay 
I know whether it is a fact that the 
Government of India has advised the 
Stutes Governments no" to levy 
Sales Tax on products of cottage in-
dustries :, 

Shri O. D. Daahmukh: I am not 
aware of any such recOmlllendation. 

Shri Jhunjhunw&1&: Is it under the 
consideration of this Government to 
advise the Slates Ministers to have 
a. uniform Sales Tax in the State·s? 

Sbri C. D. Deshmukh: To the ex-
tent to which persuasion can be 
brought to bear upon the States, that 
could be done. 

Mr. Speaker: I am g')ing to tlhe 
next question. 

Shri Sidhva: One question, Sir. 
Mr. speaker: Next question. 

GAZETTED GOVERNMENT SERVANTS 

·613, Lsla lI."1 Ka.nwloT: Will the 
Minister of Home .AJ!airs be pleased 
to state what the definition broadly 
speaking, of a Gazetted Government 
servant is and what is the minimum 
monthly salary the receipt of which 
would entitle him to be styled as a 
Gazetted servant of Government? 

The Minister of Home A1!&irs and 
the States (Sar4&r Patel): The term 
GS7.etted Government Servant has 
not been defined but the st'Btus is 
conferred 011 the holder of a post hav-
ing regar.d to various factors, such as 
scale of the post, the duties involv-
ed and th~ responsibilities attaching 
to the Office. All appoint-ments, 
leave etc. of such posts are notified 
in the Gazette and generally the posts' 
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carry higher responsibilities, powers 
and functions than mere subordinate 
ranks of Government servants. 

Lala BaJ Kanwa.r: What is the 
total number of Gazetted Gov~rn­
ment Servants in the Central Gov-
ernment including the attached offi-
ces? 

Sardar Patel: I would require no-
tice of this question. 

La1a Jr.a.1 It&D.war: In order tb em-
phasize the basic ideal of service for 
which every civilised Government 
stands, do Government propose to 
substitute the word • Servant' for the 
words "officers" and "officials" in all 
officia.l documents where such use is 
not repugnant to the subject or con-
text? 

1Ir. SpeaJr.er: Order, order. It is 8 
Imggestion for action. 

Dr ••. V. Gangadhan. Siva: May 
I know whether it is a fact that thp.re 
,are Government of! India officers 
drawing Us. 250/· who nre Gazetted 
while 1'herc are others drawing 8S 
nllleh as Rs. 750/- who are not 
Gazetted? . 

Swat Patel: It. does not merely 
depend on the scale. Duties, res-
ponllihilities nnd other things are all!o 
considered. Hut, I am not aware of 
it. 

Shn TfaI1: Are Ministers Gazet-
ted? . 

1Ir. Speaker: Next question. 

JlAppy V.ULBY 

·61'. 8hr1 BUlUID8Il\b.aiya: (n) 
Will the Minist.er of DetenC8 
be pleased 00 state whether it is a 
fact that the "Happy Yalley", 
owned by Dr. Kamesham which con-
sists of buildings Rnd fields, Bnd 
which is about 5 miles from BangR-
lore City, has been taken on leue 
by the I.A.F.? 

(b) If BO, for what purpose? 
(0) For how long baa it remained 

IIDOOCUpfecl aod why? 

(d) What is the period and rental 
of the lease? 

'!"he KbdI\er of Defence (Sardar 
Baldav Singh): (a) The only property 
which has been leased to Govern-
ment by Dr. Kamesham is the pre-
mises known as the" Paradise Vallev" 
situated at the 9th milestone on tile· 
Tumkur Road near Bangalore City. 

(b) The accommodation was r<;!-
quired for housing certain British 
civilians employed as Instruct()rs in 
the Air Force. 

(c) It has remained unoccupied 
since the 20th August 1949, as thS 
British civilians for whom it was 
hired made their own arrangemenLII 
for other and better accommodation. 
As a result, it was decided that the ac-
commodation should be used to house 
mllrried I.A.F. officers, as there wus 
a shortage of suitable accommoda-
tion for them at the station. There 
WIlS protracted correspondence bet-
ween tlhe military authorities and the 
landlord over repairs, improvements. 
etc. to be carried out to the premises 
before they could be allotted to Air 
Force Officers and, when there wa!:< no 
prospect of coming to a settlement, a 
notice of toennination of the lease '" 8S 
served on the 3rd l\{a~- 1950, and the 
matter referred to arbitration. 

(d) The lease commenced on the 
1st June 1949 and was to contiuue 
for a period of three years. The ren· 
tal was 100/- p.m. per suite sub-
ject to certain condif1ions. 

Shrl Banumanthaiya: I did not 
follow the last part of the q,nswer. 

Sardar Bald ... Singh: (d) The lease 
commenced on the 1st June ]949 
and was 00 continue for a period of 
three years. The rental W88 Re. 
100/- p.m. per suite ·.mbject to cer-
tain conditions. 

Shri JlaDUJDUltilaiya: What is the 
total rent for the whole premisel!" 

Sardar Blldev SJDp: I have not; 
got the information; but I can ... wet 
Ule hone Member the required infi.r.. 
mation. 
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Dr. Deahmukh: The question is 
clear, Sir. 

Shri Banumant.h&iya: Will the 
bon. Minister be pleased to Rtate 
what was the period these premises 
were actually under the occupation 
of the Indian Air Force? 

Sardar Baldev Singh: The build-
ing was occupied for a few months 
only. As I have already sta~d, it 
has been vacant, since 20th August 
1949. 

Dt. Deahmukh: May I know the 
mfmber of officers who occupied it 
and the number of suites? 

SardM Baldev Singh: As I have 
already stated, if I had the nun\ber 
of suites available, I would bwe given 
the total rent also. 

Dr. Deshmukh: The question was 
quite clear, Sir: "What was the ren-
tal of the lease?" 

,Mr. Speaker: Order, order. 

Shri Raj Bahadur: What is the 
total rent that has been pa!d for the 

'period during which it has remained 
unoccupied? 

Sardar Baldev Singh: I require nO· 
tice. 

Shri Raj Bahadur: In view of the 
fact that it is no longer required for 
Britlish Officials for whom it was ini-
tially required, do Government pro-
pose to surrender it? 

SardM Baldw SiDgb.: I have al-
ready 'stated that we have given no-
tice to the landlord to terminate the 
lease. 

Shri JI.oI8&In Imam: May I know 
whether the liability for payment. of 
rent is on the Government or on the 
individual Officers who occupied it., 

Sardar Bald&v Singh: On the Gov· 
ernment. 

Sb.rllloM&ill Imam: If it is on the 
Government, what is the amount 
which Government has paid in each 
y88l"? 

Sanlar B&lcIev stqh: I hnve noft 
got the information. There was 
some dispute about repairs, etc., and 
the whole matter has been referred 
to fin arbitrator whose findings are 
binding on both the parties. 

Shri H&numant.h&iy&: Part (d) of 
vhe question is specific. The hon. 
Minister has given the rental for IlIlIy 
one suite. There are several suites 
of rooms. I would appeal to you, 
Sir, that he should have given a C')r-
rect answer. He has not given lUI 
answer. I have said quite clearly ... 

Mr. Speaker: He means a com-
plete answer. 

Shri Hanumanthaiya: He said he 
was giving the rental.. .... 

Mr. Speaker: At present. he has 
not got the figures. There is no use 
of arguing it. He will get the figures. 

Sbri Banumanthalya: He ought to 
have got, the information. I appeal 
to you, Sir, ......... 

Mr. Speaker: Next time, th!:'re will 
notl be that kind of mistake. Next 
question. 

Prof. Banga: Mr. Speaker, Sir. 
don't VOII think that it is ODe of the 
privileges of this House that when 
a definite question is put, a c:1tegori_ 
cal anSwer should be given? You 
should help us to see that a proper 
answer is given. 

Hr. Speaker: Supposing I insist 
on the answer being given here aneJ 
now, is he going to get the informa-
tion? Therefore I said ...... 

Prof. BaD.g&: My point is we hnpe 
we would be right in expecting you 
to give directions to the hon. Minis-
ter concerned that his answer is an 
incomplete answer. 
, ](r. Speaker: There is difference in 

the method of the hon. j\[ember in 
dealing with tlie matter and gh-ing 
directions and my method. 1 ~bink 
the hon. Minister has taken sufficient 
hint from the point and the infonna-
tion will be supplied. I need nob say 
that he must do this or that. 

Next question. 
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*111. Sbri Ban1UD&ll.tIlaiJa: (a e) 
Will the Minister of K4ucaUoa. b 
pleased t:> state whether the Gov-
~rnment of India are considering 8 
proposal to undertake a survey of 
indigenous Arts throughout India in 
order to save them from deteriora-
tion? 

(b) If 110, what it; the amount set 
at>art or proposed to be set apart for 
this purpose? 

(c) How the said amount is to be 
spent? 

(d) Are any, research Scholarships 
being a warded to Artist Scho.lars? 

(e) How mallY Scholarships have 
been awarded 110 far and what is the 
a.mount of eoch scholarship? 

fte Deputy If1DIMer of Commu-
IdcatlOD. (Sbrt Khunbed La1): (a) 
Yes, 

(b). (c), (d) lind (e), An amount of 
RN. 17,;;00 hll~ been set aside fllr this 
llurpose this year. It is proposed 
to award Ii research IObolarships in 
19M-!il to artists to en "hIe thl'm to 
carry out regional surveys of inclige-
nous art in (i) Eastern Indin, includ-
ing Benglll and Assam, (ii) (.h'lssa 
and adjoining telTitorip.8, (iii) Guje-
rat, Knthiawllr, Kutch, and arljoining 
&reBA, (i\') KRi\hmir Ilud (v) Tnmil 
Naa Rnd :\ndhrl\. The \'aIue cf each 
stippt'nd illduding tra\'elling ~xrf'nses 
is Rs. 1l,,",(M) for one yenr. The co-
0Jlt'rntion of tht" Stntt's Go\'erufllt'nt<; 
oonct'rlled has bet"!) invited ahd it is 
proposed to appoint eminent artists 
or art 1Il'ilolars 81' lIuptlrvillOl's to ~uide 
thlt !M.'lt'('~d l'lImlidlltd in t.heir w'lpk, 
Dtltails are being worked out in co-
opt-ration with the StJate Govern-
m\'flts I1ml tllll)(:rvil'Ors con~rnec1. Tbe 
awards \\ ill be mode after all Ilrmn~e­
~nts h.,·e been rompleted fur the 
emcieot working of the scheml!, Ou 
account of finllllcial difficulties, it, hilS 
Dot howe\'er Ilf'en possible to unlier-
take the proposed suney and vari-
oua alIiE!t1 ICbeIDt'S of work on an ap-
propriate scale, 

8hrt llaumautbalJa: Will Govern-
ment be pleased to consult the Gov-
ernments of the States concerned 
while selecting candida~s for a parti-
cular area;' 

Shri Khurshed Lal: The sug~e"tion 
of the hon. Member will <:ertainly be 
borne ill mind, 

Sbrt ·Brajeshwar Prasad: Is the hon_ 
~linister in II position to state whe-
ther indigenous Arts include dunce-
lind drama a~ well? 

Shri Kluushed Lal: I suppn->t1 thcy 
do. 

Shri Kamath: Mav I know how' 
much mone~' has he'cn spput dlll'ing 
the la!it, twelve month::; on foreign-
artists, and how rn'Jeh on Indian 
fJrtists? 

Shrt Khurshed Lal: I am afraid 
th"t does not arise out of ihis ques-
tion. 

Sorl Kamath: HOlv mnn;y foreifZl1' 
artists ha\'e been commissioned by 
the Go\'emment to execute portraits 
of our leaders and Ministers? 

Shri J[hursbsd Lal: portmits of 
leRders ill no part of ancient art. 

Mr. Speaker: I :un afraid I shalT 
hn,·e to expunge part o! the question 
where .he hOll. Memb~r ill makinlf 
insinuations against the Ministers, 

The Pr:me IIIDIater (Shri Sawahar-
lal Behru): I think thel'e Seems t() 
be some misl\pprehension about thi~ 
because of misreadill~ of some prus 
reports that nppea.r~:l from time to· 
time. So far as I know, not a single-
foreign "rt'st has bel.:!! com~sjoned 
for IUlY purpose, Thp.I·e was 8n artist 
who was comm!!;<;iolled to ,!om~ here. 
He had done It pictnl':.! of the death 
of Mahntma Gandhi, and thi>J pidure-
is acknowledged to oe 1& very fiae pic-
ture b,v great artists, and we pur-
chased it. And this .lrtisb was asked 
to come and set it up bere. 'fhat is. 
why he came, Bnd not to m3ke ony 
pictures of anybody, He did that 
job and he went away, 
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. Dr. Deshmuldl: May I know if 
there is any money set apart for re-
search in indigenous Art? 

Sbri Kbul'lhed Lal: I am 0'11y 
aware of ['his amount of Rs. 17,500 
set ?part now. 

SJui Kamath: Then, is the press 
report about a foreign ortist-Felix 
Topolski-haying executed a portrait 
of the Leader of the House, in 
London, incorrect? 

Sbri Jawaha.rlal Nehru: There was 
thai'! report, but he was not commis-
sioned b:v the Gm"el'I1ment of India 
nor by the Leader of the House to 
paint his portrait. out it is a fact 
that when he was here, f,nd when I 
was sit ting in my offiee Or somewhere 
else, he made some sketches and sub-
sequent.J:\· he develop~d it. But that 
is his own private affair and it has 
nothing to do with us. 

_ Shri Kamatll: Sir. if my question 
IS expunged. then these repji(·s will 
not have all,}' relevance. 

Mr. Speaker: I mil.y expullD'e the 
whole, if necessary. 0 

. Bbri Joachim Alva: Sir, m;\V I draw 
your attention to thE: fact i;hat the 
hon. Member had put a question 
about Felix Topolski last time also? 

Mr. Speaker: Yes, now we go to 
the next question. 

EXPBNDITURB ON ADVBRTISBMBNTS re 
FOOD CA.MPA.IGNS 

·516. Shr~ Hanumantllaiya: Will 
the ~Iillister of Information 
IDd Broadcuttq be pleased to state 
what is the amount of money that 
has been spent for advertisements in 
daily papers, periodicals, and posters 
etc., in connection with 'Grow More 
Food', 'Avoid Waste' and 'Sllve 
Food' campaigns annuallv for the 
last three financial years? • 

!'be Minister of State for Iniorma-
tfoD. and BroadcaatfDg (Shri Dlwakar): 
No expenditure was inc1lrred by the 
Government of h,dia On advertise-
ments in daily newspapel"3, periodi-
cals, posters etc., in connection with 

the campaigns in question during the-
years 1947-48, 1948-49 and 1949-50. 
A sum of Rs. 6,375-5.~ w!ls however-
spent during 194.9-50 0'1 t·he produc-
tion of 3 pamphlets, 3 posters and one· 
folder. 

Shri lIanumantllaiya: Is therE' nO' 
expenditure incurred 011 advertise-
ments given to the daily papers Bud: 
periodicals? 

Shri Diwakar: No. 
Sardar B. S. )Ian: Mav I kno\\-

whether the advertisement' that is 
JOlle to popularise the Grow More· 
Food Campaign. is dO'1e in the rural 
nren,; where the ~:-lod is actually 
grown'! 

Shri Diwakar: As I pointed out 
this advertisement is done throughout; 
the eountr." whenever it is token up. 

Sardar B. S. )(an: J wnot to know 
what j.; vehicle of propaganila of the: 
Grow More Food Cilrnpnign in the· 
ruml areas. 

Shri Dlwak&r: Thnt quest·ion does· 
not arise from this. 

Shri Goenka: Is it. n fact that "II' 
the newl'papers and periodicals in In-
dia have agreed to publish free all' 
ad"ertisements conn~cted with the· 
Grow More "Food and other such (~am-· 
paigns? 

Shri Diwa.kar: It is so in 1950-51 
but not in 1949-50. 

OPIUJI 

*517. Shri Eelava Bao: (a) Will' 
the Minister of J'ina1lce be pleased 
to state the !lmount of opium produc-
ed at the Opium }'actory at Gaziabacl' 
during 1949·501 

(b) What l8 the amount of opium 
Alkaloids expol·ted from this country· 
during the above period? 

(c) Is the Factory working to its 
full capacity at present? 

!'he' KiIlWer of I'iaIDce (B.IIrt 
O. D. Delbmukh): (aj During 1949-'0, 
6206 maunds of exeise opium, 808& 
lbs. of medical opium powder, and' 
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:815 Ibe. of opium alkaloid:;, were pro-
4uced at the OJ.>ium Factory, Ghazi-
!pur, (not Ghazlabad). 

(b) Nil during 1949-1>0. 
(c) No. 
Sbri Kea&va Bao: ~1ay I know 

whether it is a fact that the opium 
lactory at Ghazipur is not working to 
ite full capacity? 

Shn O. D. De8hmukh: It is stated 
-in the answer to part (C). 

SIu'1 :a:esava Bao: May I knc.w 
'whether it is a fact th:\t there is a. 
great demand for opium 3~kaloids in 
foreign countries anel we are n.)t flhl<) 

1:.0 export nny to ~atisf.v this ,iehlltllrl? 

8hrl O. D. Deehmukh: RepeateJ 
tests carried out by qualified chemists 
'in this couutry and in the 1;. K_ have 
established that the quality of the 
alkaloids produced at Gha7.ipur is fully 
'up to the standards, but it is an up-
hill task t.o establish !\ foot-hold in 
foreign markets whl;'r':! EUropean nnd 
American cOncerns hll va held the 
market for mnny year'!. Steps are 
being talten through our Trade Com-
mis!<ioners to introduce this drug in 
~foreign markets, particularly in the 
countries neurer home, such as the 
Strait" Settlement where we have 
met with some success. We have 
since April 1950 executed a tall order 
in Singapore for Opium IXwder. 

Shrl Oh&llh&.: What is tbe policy 
-of the Government of India regl.lrding 
the abolition of the illternfl\ t!'ade and 
'manufacturt' of opium except for 
'1Dedicinal purposes? 

8Iarl O. D. Delhmukh' It, is the 
·declared policy of the Goverument of 
India to restrict the cultivation of 
opium only for medicin9.1 Bnd drug 
purposes whether here or abroad com-
patible with effecth·enesR. As a prac-
tical step in the implement{'tion of 
this policy some time ago it \\ as de-

,aided to reduce the quantity of the 
supply of excise opium to the 8tat-es 
'by 10 per cent. each year. The All 
1lndia Opium Conference also dE'cided 
-to e1imiDa.. the oral consumption of 

opium totally within a maximum 
period of 10 years, that is to say, by 
31st March, 1959. 

Shri Xri&bnanand B.a.i: Are Govern-
ment aware of tbe flJ.ct that opimn 
factories here are not working to 
their full capacity because W~ do not 
have foreign markets for our opium? 

Mr. Speaker: That has been replied 
to. 

Dr. De8hmukh: What is the exact 
production of opium during the cur-
rent year as compared with the three 
previouR yea.rs? 

Shri O. D. Deshmukh: I have not 
got j;he figures of production for this 
year. I have got! the figures of pro-
duction for 1948-49 Illld 1949-50, if 
the hon. 'Member want·s thc,m. 

Dr. Deahmukh: I would like to 
haye them. 

Shri O. D. Deshmukh: The output; 
of t.he opium factories in maunds: 

1948-49 00_ 4,207 mds. 
1949-50 00. 6,206 mds. 

1 don't know whetht'r the hOD. 
Member wanted production of alka-
loids? 

Dr. Desbmukh: Yes, Sit-. It is very 
educa.tive. 

Shri O. D. Deshmukh: Medical 
opium cake: 

] 948-49 . _. 812 Ibs. 
1949-50 1 oz. 

:'IIedical opium powder: 
1948-4:9 .• 3,270 Ibs 7 oz 
1949-50 •• 3,2361bs 1 oz. 

Alkaloids : 
1948-49 .. 868 lb. 7 oz. 
1949-50 •. tn4 lb. 15 oz. 

Shri OhaUha: What is the reason 
for thd increase in the m8nufactUJ"e 
from 4,207 to 6.206 n.oaunda thi. 
year? 

8IPt 0_ D. DtlhmuJda: I want no-
tice of the queation. 
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*518. Shri Kesava Rao: (a) Will 
the Minister of lIealth be pleased to 
state whether there is any proposal to 
start a College of pentistry in this 
country? 

(b) Have statistics been collected 
of the number of qualified Dentists 
pmctising in t.his country and of un-
qualified persons calling themselves 
as Dentists? 

The Minister of Finance (Shri 
O. D. Deshmukhl: (a) It is regretted 
that owing to financial st'lingency the 
Government of India have not been 
able to formulate proposals to start 
a College of Dentistry ... t pre!:ent. 

(b) No attempt has so far been 
made t'O collect statistic;; regllrding 
qualified or other dentists practising 
in this country. 'fhe Health .Survey 
and Deye]opment Committee had eS-
timated in their R.eport submitted in 
December 1945 that; the number of 
qualified dentists in thp. country (un-
divided India) did not exceed 1000. 
The registers of dentists in the 
various States are being prepared 
miller the Dentists Act and foS soon 
as they have been completed preci!!e 
figures relating to the number of den-
ttsts will be available. 

Shri ][eS&va Rao: Mav I know whe-
ther there is any proposal to recognise 
private dental schools which are work-
ing in the country? 

ShriO. D: Dtshmukh: I am sorry 
I have not got the information. 

Shri R. Velayudhan: May I know 
whether recentJy any decision has 
been taken by the Mil'istry to close 
down tlhe Calcutta Dental Collpge1 

m·. Speaker: That is a question 
relating to a particular im,titution. 

Shri Kamatil: In which of the 
States are the registers of dentists 
prescribed under the ActJ stm inf',om-
plete? 

Shd O. D. Deahmukb: I wllnt no-
. tice of the question. 

Dr. V. Bubram&Diam: Is there any 
proposal to introduce dentistry .. • 
part of the curricuIllm in our modern 
medical colleges, so that the necessity 
for starting separate Dental Colleges. 
will be eliminated? 

Shri O. D. Delllhmu1dl: Govern-
ment recognise that there are very 
few institutioDs for teaching dentis-
try. There are only three recognised 
dental teaching institutions and the 
attention of State Governments has-
been drawn to the need for E'tarting 
new dental teaching l!l;Jtitutions, as 
only qualified people would be en-
titled to registration alter the first 
Dental Registers are prepared. 
Some of the State Governments have-
the question of starting dental teach-
ing institutions under consideration_ 
The Uttar Pradesh GOvernmellti has 
recently started a. denin} ooaching ins-
titution attached to the Lucknow 
Mledical College. 'l'he ('70vernment 
of Ma.dras has a propo,;al under con-
siderat40n to start Olle atVached to-
the Madr~s Medical College. 

Dr. V. Subramanlam: To meet the-
shortage of denbu surgeons do Gov-
ernment propose to train stild('nts in-
dental subjeC'ts along with the course 
of modem medical graduates? 

Shrl O. D. De8hmukh: I have no-
information. 

Shri Jhunjhunwala: What is the-
basis on which several dental colleges. 
have been recognised tllld ott era have· 
not been so recognised. 

SIu'l O. D. Deshmukll: It must 
depend on the criteria laid down by 
the Act. 

Shri Jhunjbunwa1a: \Vhat are the-
criteria? 

IIr. Speaker: Order, order. 

Prof. K. T. Shah: What univer-
sities ir. India are giving speoial 
degrees in Dentistry? 

Bbri O. D. Desbmllkll: I want nO-
tice of the question . 
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ADDID01UL COBPOBA'l'IOJl' TAx 

*51'. 8hrt .Jh1l1ljh1lDW&Ia: (a) Will 
the Minister of I"bumce be pleased to 

_state what is the amount of one anna 
.additional corporation tax, imposed on 
Sterling and Dollar companies ha'!ing 

;their registerp.d office~ in India, rea-
lised during 194))-501 

(b) To what extent has it compt'll-
:sated the estimateti loss suffered ill 
:abolishing supertax on shar<>holders 
-of such companies? 

'!'be Klnister of rinan~ (Shrt 
'0. D. Deahmukh): (a) Actuals ure not 
available but the tax was ~1CTlected 
to bl-ing an nrl clition al revenue of 

-about U,,_ 2·5 crorell. The additional 
corporntion tax is leviable on lill com-
ranieR which do not ,lie;tribute ciil-i-
·dends in India. 

(b) It is difficult to estimate the 
1088 we have Buffered because the pre-

oeise amount to which we were enti-
tled under the old system could never 
be ascertained. 

8hrt lbllDlbuwal&: '''hilt is the 
ba.is on which th!! t'ate of this addi-
tional (IOrporation tax .us arrived at? 

Shr1 O. D. Dtlbmukb: Ii is on a 
tentati\"!! b,1Ris. 

Shri .Thunlhunwala: W"8 it with a 
,-iew h) nttl-act foreign cal'it·al tba~ 
the super-t.ax au shar'~lIoIJerl' of these 
.compRllies w,\s RbolilSh~d:' 

Slut O. D. Deahmukh: ~o, Sit·. 
Dr. Deahmukb: B\" wilflt time will 

thi .. t!!Ilt.llti,-e rate be changt-d into a 
pl'l-rul\IJ~llt one? 

Sbri C_ D. Deshmukb: That would 
-depl'llli on th!! retlctioll'l (If the people 
\vho lire tuxedo 

FILM ENQUIRY COMMITTEE 

·S20. Sbri Kamatb: Will the Minis-
ter of lDformatkm I.1ld Broa4cuting 
be pleased to lltate: 

(a) the expenditure so far incurred 
ill OOIUlectiaa with the WCl'k of the 
Fila Enquiry Committee; 

(b) the emoluments and other al-
lowances, if any, of the members and 
Chairman of the Committee; and 

(c) when the Committee is expected 
to submit its report? 

The Minister or State for Informa-
tion and Broadcasting (Sbri Diwakar): 
(a) The total expenditure iu('urred 
upto 31-7-50 on the Film Enquiry 
Committee is Rs. 1,08,889-1-')-0. 

(b) The Chairman and 4 non-offi-
cial members of the COInltlittee, are 
entiltled to draw a subsictence allow-
ance of Rs. 1,500 lind Rs_ 1,200 
P.M. respectively_ In addition, they 
Rre also entitled, while on tOllr 10 '1ra-
vellil1g Allowance as for Class I offi-
c!'rs of the Government of India and 
Rs. 20 per day as daily allowance. 
In fllct. however, in addition to the 
travelling lind daily allowance;; while 
on rour, the Chairman drew the sub-
sistence allowance only upto :!8-2-50. 
Shri Satyanarayna upto 25-1-50, Dr. 
Tripathi IIpto 30-6-.')0, and .shri B. N. 
Sircar up to 28-2-50. Shri Shantaram 
hilS dl'l\wn no subsistence allowance 
while the official member has been 
paid only his travelling aiJowal1ce 
while on tour. 

(c) Refore the end of this ~·ear. 
Sbri Kamath: \-Vhat> was the sub-

lIish'lIce nllowfince give'l to the 
Chairmlln? 

Shri Diwakar: Rs_ 1,500 pH men-
sem. 

Sbri Xamath: \Vel'e the ailowfince 
fixed by execlltive ordm'l' 

Shri Diwakar: Yes. the C<>lr.mittee 
Wfi!! appointed with tho<;e conditions. 

8bri Kamath: Were the:.oe allow-
a!l(~es fixed bv the executive order of 
the Government? 

Sbrl Diwakar: Yes, by GovefIlf!leni.. 
Shrl Kam&tb: Was the'. rE-cent tour 

of the Chairman of th" C<>mmiitee 
abroad financed py Government? 

Sbrl Diw~: Where? 
. Shri Kamath: To U.S.ft. recently. 
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Shri Diw&kar: No. 
8a.rdar B. S. K&D: Was any time 

limit prescribed for the cor:nplet~oIl 
of the job or was it left to theIr optIon 
:to carryon for any length of time? 

Sh,ri Diwakar: Accol'di11g to the 
Tequirement\j of the work they have 
.on hand. 

Prof. Ranga: Is there ,lilY precedent 
'to such payments? In th~, case of 
,the other Commissions appclDtad by 
'Government such as the Fiscal Com-
mission were the members also paid 
such e~oluments? If not, why is it 
thab Government has made an excep-
tion in this case? 

Shrt Diw&k&r: I think there are 
'prE-cedents for such payment;. 

Dr. Deshmukh: What WH" the rea-
1IODs why this Committee '/I'aa singled 
<lut for this subsistence allowance 
whereas the other Committees like 

-the Maitra Committee, the 'Ii rum ala 
Raa Committee and others were not 
given such allowances? 

Shl!: Diwakar: I do not t.hink this 
is an exceptional cnse. 

Shrimati Durgabai: What; is the 
-total number of witnesses w far exam-
ined by this Committee m~d on what 
basis was the selection made') 

Shri Diwakar: I would like to have 
notice. 

Shri Kama.th: Which othor Com-
mittees ;l(lpointed by Gove;'llrn,mt 
during the last two Y,ears have been 
IJaid allowances at thIS t'ate? 

Shri Diwakar: ~o far ,~s I lmow 
-the C':'I:trn] P,n- Commission was 
1I1so pai(l lik!> this, I WQuid like to 
have 1I0tiee if ~'ou want th-3 whole 
list of them, 

Shri Hossain Imam: 1\1 'l,Y I know 
whether thi., expenditure was sanc-
tioned bv the Finance Committee 
and the Standing Committee aUllch-
oed to ~he Department? 

Shri Diwakar: Yes, by both the 
Committees. 

Bhri ltal Babadur: May I ku<!" 
whether the Committee..... reqUIr-
ed initially 10 submit SOme interim 
report, and if so, have they done .1 

Shrl Diwakar: No, Sir. 

Shrimati ltenub Bay: Was ibis 
ma~tter brought up before the stand-
ina Finance Committee and did thai 
Co"mmittee ,approve of these subsis-
tence allowances of Rs. 1500 and 
Rs. 1200? 

Shri Diwakar: I think :!o. 
Sardar B. S. )(an: Were tbe wit-

nesses who were called to give e"i-
dence paid any travelling or other 
allowance to meet their expenses? 

Shri Diwakar: I would like to have 
notlice of that. 

Shri Kamath: Did the :\Iembers 
of Parliament who were members of 
this Committee draw their parlia-
mentary allowance along with the sub-
sistence allowance for this Committee 
when they attended Parliament? 

Shri Diw&kar: I have just meD-
tioned what they have drawn, and I 
want notice if yOU want any other 
infomlation about it. • 

Dr. Deabmukh: May' I request 
the hon. Minister t,. place a stat-e-
IlIPllt 011 the Table ~iving details of 
all these a:llowances? 

Mr. Speaker: I think we will ~o to 
the next question. 

LICENCES FOR TRANSMITTING AND 
RECEIVINO SETS 

*521. Shri Satiah Chlndra.: (:1) 
\Vill the Mmistcr of Inlormation and 
Broadcasting be pleased to state the 
total number of li..:ellces it.:sued for 
transmitting and receiving sets upto 
30th June, 1950? 

(b) What security reg:J]ntion;; gov-
ern the award of lic~lJcf!S for hans-
mitters? 

(c) What Ilre the new A.l.R. Broa4-
casting stations proposed to be set up 
during' the ourrent year" 
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fte MInI. of It&te tar 1DfOr-
_Uaa. _ BIGadcIIUDI (Ibd 
Dtnbr).: (a) (i) Transmitting 
liaences == 1,488 

(ii) Receiving licences = 4,28,960 

(b) Before licences for transmit-
ters are granted, ihe antecedents of 
applicants are examined by the State 
Governments. In the case of pri-
vate indiyiduals applications are fur-
ther scrutinised by the Ministry of 
Home Affairs, Government of India. 

(c) During the current financial 
year it is proposed tb undertake the 
following project.: 

(i) Emergency installation of a 
50 kw. metliumwave transmitter at 
Calcutta; 

(ii) Inst.a.lIation of 10 kw. medium-
wave tr&nsrnittE'rs a.t Gauhati, Nag-
pur and Jullundur in replacement of 
tbe existing pilot stations; 

(iii) Installution of an Auxiliary 
Studio at Poona to be linked up with 
the Bombav Station of All India 
Radio. • 

Ihn 8r.t1Ib Ohaadra: What are the 
criteria for determining the blin.a 
~de8 of private persons to whom 
licences for setting up transmitting 
stations are granted? 

Ihn Dtwakar: They are usuaU, 
granted. to umateurs or for carrying 
On some ~eit'ntitic research or experi-
mentation. These are Ule \!~,.al cate-
flOries of. persons to whom these 
Iice!1ces UTE' give-no 

Ihrl Sa.tlIh OhaDdra: What machi-
nery exists to detect that tht'8e 
transmitting sets are not being used 
for purI'Ol't's other than those fOT 
which thE' licences for their use were 
issued? 

Ibrl Dtwa.kar: The usual inspel'-
ti~n Rlld anti-piracy machinery. 

8hrl Dw.lvedl: Wha t is the reasOn 
for i,"!cl't'8sing the fee for re('ei\"ing 
~cencE's from RB. ]0 to Rs. lIS? 

81m. Dlwallar: Obvioualy to ge' 
mOl'e money_ 

Kanwar .Jaswa.nt Singh: What is 
the basis or criteria. for the establish-
ment of new broadcasting stations? 
In some States there is mOre than 
one station and in some others there 
is none. 

Shri Dtwaka.r: There was a. Deve-
lopment Plan drawn up after taking 
into consideration the coverage etc .• 
and it is according to that Plan tha.t 
we have been working. 

Shri .Joachim Alva: Rs. 15 lakhs 
worth machinery was ordered from 
We!;tir.ghouse ,,:hich was lying ex-
posed in the Bombay docks for 8 
long time. Was it intended for the-
proposed sta~ions mentioned in part 
(c) of the answer? 

Shn Dlwakar: I don't know exact-
ly to what date or time the hon~ 
Member refers. 

Shri Joachim Alva: I gave - the-
facts in an interpellation during the-
last session. 

Kr. Speaker: In the last session '1' 
He doe~ not remember ill now. 

ltanwar .Jaawant Singh: Is there· 
any . pla~ to s~t up a. broadcasting 
station lD Rajasthan III the coming 
year? 

Shrl Dlwakar: That will be consi-
dered when the next development plaIII 
is taken up. 

Ibri Raj Bahadur: Whllt is the-
ratio of !lhe number of receivina sets 
to poplllati'lIl in OUf country as" com-
pared with such ratio 'in other 
countries? 

Shri Dtwa.kal': I t.hink it is 
smllIl. 

very 

Shrl 1'y&ll : Is there any other 
development pllln through which the 
hon. Minider is intending to invest 
mone.'· ill these projec~? 

Bhri Diwat&r: In due courSe the-
next plan will be made. 

Bbrl 'l'JacI: Why WBste money?' 
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SCODULBD TB.mBS (LIST) 

*H2. Silri A.. B. &DN1II: Will1;he 
Minister of Home Aft.. be pleased 
to lay on the Table of the Ho~e a 
consolidated list of Scheduled tribes 
in India? 

The ~ter of BOJJle Mairs and 
the States (Sa.rd,ar htel): The Hsts 
are under prep~]."ation and will be 
notified by the President very short-
ly. 

CEILING FANS (TBNDEBS) 

*523. Shri Kamat,h : 
Minister of Health be 
state: 

Will thl:l 
pleased to 

(a) whether it i@ a fact that the 
General Manager, Government Houa-
ing Factory, Delhi called for tend€-rs 
on 4th February 1950 for th::l supply 
of A.C. ceiling fans of 42" sweep; 

(b) how many tenders were receiv-
ed; 

(c) on what date w('re the tenders 
opened; and 

(d) whose tender was accepted and 
what was the quotation of that ten-
4er? 

The KiD.'ster of l'inance (Shri 
O. D. l)eahmukh): (a) Yes. 

(b) Three. 
(c) On 14th February 1950. 
(d) None of the tlenders was accep-

ted, as it was ultimately decided to 
purchase 48" sweep fans from one 
of the firms under rate contract with 
Government. 

Sbri ~ath: Is it a fact that the 
origillal invit$tion for tenders was for 
42" sweep fans? 

Shri .0. D. DeahUllakh: That is 
right. 

Ski KunMb: Why was it changed 
to 48" sweeI later on? 

9IlIi O. D. Delhmakll: It was 
found U1at ~N 1nI8 DOt a eke atoM-
ad by a large number of dealerl: Out 

of seven firms who quqted for this 
item, only three oltered 42" fans; 
the others quoted for 48" fans. On 
the advice of the D.G.I.& S., it was 
decided not to buy 42" ceiling fans 
as they were considered to be or low 
efficiency. . 

Shrl Xamath: After Government 
changed their mind, were fresh ten-
ders invited for 48" sweep fans? 

Shri O. D. Deshmukh: Govern-
ment decided to buy the 48'" fans 
because there is a Government rate 
contract and the price is fixed by the 
D. G. I. & S. 

Shri Kamath: Why were ~nders 
invited in the first instanc(' tor 42" 
fans and why not in the latter case? 

S1lri O. D. Deshmukh: Because as 
I said. there is a rate fixed fOr the 
48" fans. 

Shri Stdh".: Do Government 
know that about 600 similar fans are 
available in the disposals at Kurla 
under the Defence Ministrv a.nd were 
any efforts made to get them before 
ordering for these fans? 

Shri C. D. DeshmUkh: I have no 
information. 

Shri Sidhva: Will the hon. Minis-
ter make enquiries as to whether 
these fans are available at Bombay 
and Kurla? 

Ihn O. D. Deshmukh: Yes, Sir. 
Sllri llossa.il;l Ima.JJl: What was 

the lowest rate quoted (or· the 42" 
fans and what is the rate contl"act 
price of the 48" fans? 

Shrt O. D. :J:)e$mukh: Thirty fans 
were purchased at a total eost of Rs. 
4,560. Therefore, tha.t works out to 
Rs. 154 each. The tenders were 
as follow: 

Messrs. Hygrade Electric Co.-
49" fans at .Rs. 180 each, 
aIlO~el" m~ at Us. 174. 

Messrs. Asiatic Radio Engineer-
ing Co.-48'" fa-!ls at Bs. 182 
eaM. . 
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Messrs. Acme Electric Warks-
.(8" fans of various makes at 
Rs. 174,; He. ]00/8/-, Rs. 
168, Rs. 174 and Rs. 160. 

The offer accepted was of Messrs. 
Maxwell Eleetrieals Ltd. at Rs. 
152-and not at Rs. 154 RS I said 
before-which is the rate ('on tract 
of the D. G. I. &S. .. 

:mooD·TAX IN NullA. 

·02&. lardAl' B. I. Man: Will the 
Minister of :rinance be pleased to 
state: 

(a) whether it is a !act that iueome_ 
tax is being collected from the people 
of Nabha a unit in PEPSU, for the 
period prior to the date of integra-
tion; and 

(b) whether it is a fact that no 
income· tax was levied in tbis ,State 
prior to its joining Patiala and East 
'Punjab States Union? 

fte JIlIn'''' 01 -J'1Dqce (Slid o. D. Deshmukh): (a) Assessments 
under the PEPSU Income·tax Act 
which were pending on tlhe date ()f 
financial integration with the Indian 
Union are being completed and the 
tax collected. 

(b) Yes. 

lhort lfoUce Question aDd Al1swer 

THE COMMt:NIST PARTY OF INDU 

1M Sonclh1: (a) Will the Minister 
of Home Atlairs he pleased to state 
whet-her his attention has becn drawn 
to the statemant issued recently by 
the Central Committee of the Com· 
munist Purty of In:liu? 

(b) If so, whetJ:ter, in the light (If 
this statement the GO\'ernment of 
India propose to modify their attitude 
towL.rds the Communist Purty? 

"1'Iae ~ 01 Home .uaan aDd 
Uae 1 __ (SUdar PaW): (a) and 
(b). I hope the House will consider i. appropria&e if, in BDalwer to the 
queltioD al the hem. Member, I make 

my reply in the form of a statement. 
The last occfision on which B COD-
sidered statement of Government's 
policy in regard to the Communisfl 
Party of India W8S made was on the 
28th February, 1949. On that d;\y,: 
the Prime Minister pointed out to 
the Constituent Ass-ambly of India 
that the Communist Party bad £odopt-
ed an attitude not only of I)pen hosti-
lity to the Governm2nt but one 
which could best be cksClibed. as 
bordering on open revolt. This policy 
had been given effect to intensively 
in certain limited areas in India and 
had resulted in murders, arson, loot-
ing as well £os acts of sabot-age. Aft{-r 
referring to the attempts of the Cc.m-
mUllist Party to paralyse administra-
tion by an all-India. tQilway strike 
and to seize the opportunity for a 
widespread progr£omme of sabotage, 
the Prime Minister declared thafl 
Government were not prepared to 
submit to threats of violence and in-
citement to active revolt from any 
quarter and that they were taking 
appropriate steps to put d.)wn the 
mena('e. 

I do not propose to we,,::y the 
HOllse by a long recital of the activi-
ties of the Communist Party of Iodilll 
since the Prime Minister's sb.tement; 
I would merely invite their utt ... ntion 
to two pamph!ets since isslled by 
Government: one entitled "CO:\f-
MUXIST VIOLENCE IN INDIA" 
!lnd the other "COMMUNIST 
CRIMES I~ HYDERABAD". 
These pamphlets show that, in pur· 
SllIlDca of their policy of violent; reo 
you., the Communist Party have 
been responsible for 'lum~rous acts 
of murder, &rson, looting and subo-
tage. In Hyderabad State alone, 
since the 15th August, 1947, an-i np-
to February this year, they han mur-
dered some 2,500 persons, including 
women and children, often in cir-
cumstances of fiendish !>rutality. The 
House is aware of the throwing of 
acid bu1bs and handgrenades at in-
nocent passengers in public nhiele"" 
violent demonstrations in defiance of 
authority, and widespread appeals to 
murder poli~ical opponent. fer DO 
reason other than tha' they believec1 
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. ill constitutional means of Frogress. 
With the full co-operation of nIl State 
Governments, steps ,ycre taken 
throughout the country to put d(.Wll 
this menace, and evidence that the!:e 
steps have been successful is forth-
coming from no less t1uthentic a 
~ource than the .Communist Party 
Itself. I should like to take this 
opportunity to convey to State Gov-
ernments the &ppreciation of the 
Government of India for the manner 
in which they have handled this diffi-
cult situation and the sllccess whicb 
has attended their efforts. 

T have seen the statement issued 
to the public late last month and 
referrei to by the hon. Membet·. In 
thts statement it is pointed out thnt 
"the urgent tfisk before the working 
classes and the Communist Party is 
to unite all anti-Imperialist forces. on 
the basis of the common struggle· for 
freedom and national indepenJenre, 
against the Imperialists and their 
Indian collaborators and servitors; to 
form a broad, nationwidd united front 
headed by the working classes; ~liId 
to fight for the introiuctlon ,)f the 
urgently needed agrarian reforms". 
"The tactics to be pursued, as deddrll 
by the Cenhal Committ-ee", "'OES on 
the statement, "are to he !:,.:,.s;d apon 
the experience of the national libera-
tion mOVE'mellt in China. 'Ihe p~th 
fol!owcll by Ch!na, which is today 
be!ng followed III the couut!"ies of 
South East Asia, is the only correct 
pat·h before the Indian people". 

An amplification of the ~t:itement 
that the path to be followed bv India 
is the path which today is" b,"';ng 
followed in the countries of South 
East Asia is containe'l in ·1 lettr.r of 
the Central Committee address:e(l to 
all Party members ft'lld sympathisers. 
In this letter, it i~ made clear that 
the struggle in India i8 !:l h~ wflgpd 
by means of armed guerilla warfare 
ill the countryside and the formation 
of liberation beises and libel·ation 
armies culminating in the S'aizure of 
power aU over the country. III cities 
and indul'trial centres, the Porty's 
instructions are to use flexible tactics 
-to quote !he words of Ule circular, 

"illegal propaganda, various tJpe8 ~ 
protest lictions and demonstrotiolHl, 
strikes. armed action etc., whichever 
form is best suited to the p!!rtiouJa.r 
place and moment, in order tQ ~OD­
serve and strengthen the revolutil)n-
ary movement". "We have to co-
ordinate this movement in the cities 
and industrial centres", goes on the 
circular, "with the armed guerilla 
struggle in the rural (\reas and con. 
duct the general movement with a 
combined plan.·' 

I am sure it is clear to the House 
that, whatever shifts may have taken 
place in the tactics of the Communist 
Party, there has been absolatdy DO 
ch&nge in their funiamental strategy 
of seizing power through violent re-
volt. This is more than confirmed 
by the public statements issued by 
Mr. Dange. The House will have 
noticed that Mr. Dange has part;cu-
larly suggested that viole.1t meRns 
are not unconstitutional and cOlllli-
ders that b.ny sugges~ion of constitu-
tional means is an innovation in the 
Constitution of India. The Govern-
ment of India are, however, deter. 
mined to give no quarter to any such 
attempt and will use all ~he resourc(:s 
at their disposal to put it down; and 
this is the unanimous view of all the 
,s.tate Governments. 'rne l.olicy 
wh:ch was announced 0'1 the 28th 
l<'ebruary, 1949, will thus ('optinue. 
without change, to determine t·he 
attitude of all these Governme"l{t. 

Shrt :S:amath: ~ray I put a ques-
tion? It is a Short Notice Question 
and I think we ilre entitled to put 
supplementaries. 

Mr. Speaker: May be that It is a 
Short Not:ce Question in form, bu. 
t.he question~r called for B stotemen1lJ 
which has been giv·en; sc, no supple .. 
mentaries can be asked. 

WRITTEN ANSWERS TO 
QUE.STIONB 

AssAULT ON EDITOR 0)1' BluAl,. JgoIi. 
*95. 8lIri ][&math: Will the 

Minister of DefeDce be pleased ~ 
state: 



.(a) whether it is a fact that en 
'*he 1st May, 1950 Narayan Prasad 
Aar8waJ, Editor of "Rashtra Jyoti", 
a weekly published at Khandwa, 
Madhya Pradesh, was assaulted by 
some men of the Indian Army in 
.Mhow Cantonment; 

(b) whether any inquirv has been 
·held; and • 

(c) if so, with what result? 

ft.e IIiDiaWr of Def8DQe (SMdar 
.&Idev Singh): (8), (b) and (c). No, 
as far as our information goes. It 
is reported that in a police caf'e 
against him, which is now Hub-judice, 
'Sbri X arnylin Prasad Agsrwl\l has 
made certain allegations of this 
'natllre in defellce. Bince the cllse is 
DOW 8ub-judir;e, it would pot. be 
correct for me to express any opinion 
OD it. 

PAY OJ' HINDI .A.ND SANSKRIT T:UCRBBS 
IN D.BLHI 

*U8. PaDdit K. B. Bhargava : 
(a) Will the Ministct· of J:ducatioD 
be plea;;ed to state whether <lily 
"rades have been fixed for Vernacular 
.and Oriental Illngullge ten~ht1rs in 
·Delhi Illld if so, how these grades 
C(iUllpal'e with the Grades of teachel's 
teaching English and the reaSOIlS for 
diliplirity, i[ IlIlY? 

(h) How do the gmdes, if any, 
dixed for Vernacular and Oriental 
teBohen. ill Delhi ClOUlpare with the 
Jtrades of such t.eachers in other 
Centrally Administered areas like 
Ajmer? 

The Deputy Il'niater of Oommuni-
eatIou(8bri IChUllhed Lal): (II) 
~eB, SiT. A CODlpllrativa stBt~n\l'nt 
al Beale. of plly fixed tur languuge 
_uhers ~'81 p!Il~l'd on the 'fllble Ilf 
the House in CODlll'eiion with the 
reply to Starred Question \"0. 9f~-' c'l1 
till' 20th March, 1950. As was 
stat«) then, the grades Bre to !flirt: 
eftect from ~ lrctJlIlluary, 1 \:)4 'j. 

.~ Tile grades for Delhi :md Aimcr 
are identical. Information fe!:arding 
"e gradea in ·Other. GeDtrally Ad-
~ Areas is being conuted 

Writ tell A.nB"",,?B .00 

an:! will be plaoed on the Table Gi 
the House. 

b'VESTIGATION OF CoNDITIONS OF 
BACXWARD CLAsSES 

*527. Sbri Saajiva.",a: Will the 
Ministel· of lbme Affain be pleased 
to state when Government propose 
to appoint a Commission to investi-
gate the conditions of backward 
classes as envisaged in Article No. 
340 of the Constitution of India? 

The Jlinister of Home Affairs and 
tha States (Sardar Patel): Govern-
ment do not consider that the tim" 
is yet appropriate for the a~pointll1en~ 
of the Commission. They will el..B-
mine the question after th~ basic j'~­
formation required by the Commission 
hi'S be.:'n collected. 

BALANCE OF TRADE 

*628. Plot. It. T. Shall: Will the 
Minister of Finance be please(l to 
state how was India·s adverse ba:ance 
of trade and 'lGCOU1Its in 1~).t9-50 and 
H~"iO-51 met and discharged? 

The Minister of Finance (Shri 
O. D. Dsshmukh): The deficit Oil 
.trade account during the ll<!rio:l April, 
1949, to June, 19.50, was Us. 121 
crort's. ComparabI~ figures are not 
nva'lable for the baiance of p:lYIll<?nts 
deficit during the period. 

'['he deficit on 1;rt"de <l0Count was 
met by 1\ reduction iu tI.e !;:terlir:g 
balilllces from lts. 921 crores at the 
beginning of April, 1949, to Us. 827 
erores at th~ end of June, 1950. ]n 
adclit.:olls, Hs. 15 ('rores of Internat!on-
al Bank loans were drawn iII reim-
bursemeut of pa~'ments mode for 
equipment purchase.t for IJI'ojects 
financed from these 10fln5. 

There CRn be no ~xact synchroni-
sation between our trade alld bRlance 
of payments aefi~its and the utilisa-
tion of onr foreign exclumge reE.0Ur-
ces, as there is a time lag between 
l'xports and imports nnd receipts for 
the former and payments for the 
latter. Besides the balance of pay-
ments covers invisible Bnd capital 
accounts, _ well. 
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D:A.IIlAGJI '10- IlaUGAtl'I0lf DAIIS m KUi'ea 

·529. Prof. K. T. Shah: (a) Will 
the Minister of States be pleased to 
st.ate the amOlmt of (Jama~e done by 
the recent heavy rains and the eon-
sequent floods in Kutch to the Irri-
gation dams. the ports in that State, 
t.he goods on shore, and the houses 
in towns affected by the inundation? 

(b) What steps have been ta.ken by 
Government, or by private organisa-
tions, for the relief of the homeless 
and other sufferers? . 

The IliDiBter of Bome AfI&irs and 
the States (Santu Patel): (a) ThE:' 
damage to irrigation tanks due to 
floods in Kutch is IOstimuted at 
Rs. 2,25,00Q. 

The damage to ports roughly 
amount-s to Rs. 15,000. 

No loss of goods on shore is report-
ed but some country crafts were 
washe:l away and a few d",magcd. 

The damage to houses ir. )Iand'9i, 
Bhuj, Anjl1r and Ylundra is J'cughly 
estftnated at Rs. 1,98,250. 

(b) Immediatp. relief camps were 
opened by the Government to ~helter 
:he homelE:'ss in Government end 
other buildin!!s and feed them at 
Governmpnt ~ost. Offices Alld schools 
':Verp. closed to enable Govermner,t 
servants to render help t.J the sui-
fprers. An officer of the States 
Ministry was cleputed to study con-
dit:ons 011 the spot and proposals fur 
assistance in the light of his report 
MP. uilder consideration. The Chief 
(~ommissioner has, however, been 
allotted funds for all immediate ex-
penditure necessary. 

ECONOMY COMMITTEE (RXCOlllllENDA 
TIONS) 

·530. Prof. E. T. Shah: (a) Will 
the Minister of PiD&nce be pleased 
to state whether any new post-s or 
offices have been sanctioned since 
the Retrenchment Committee made 
its recommenda.tions? 

(b) Have any appointments been 
made to any such posts, whether 
clerical or higher or gazetted? 

fte...... of ...... (1l1li 
O. D. DeshmuJrh): (8) Yes. rIb. 
:nore important of ~hese are tbe 
Planning Commission, the C'!)Itral 
~t3tistical Organization, the J<~lactjoll 
I ~()mmission, llinistry witb(.ut PC'ri-
folio, Multi-purpose National Sllu'rle 
Survey, Central Agency under the-
Ministry of T .. aw, CPltl:llJS Opf'l"atioDS, 
flrnnch Secreilal'iat of Rehllbilitation 
and External Affairs Ministries im 
;~Al(lutta, Legation at Lisb~ in Porto-
l!1l1. Legation at Addis • .\haba ill 
Ethopia~ Offica of the Indian Consul-
General, Manila. Office of the '!'rade 
Commissioner, Aden, Office of the 
Regional Commissionpr, Food, Pro-
duction, Bombay. 

(b) Since posts have been sanc-
tioned, presumably appointments 
have been made ngainst such posts. 
Detailed information, how~ver, of the 
appointments made is not readily 
avail$ble_ 

PuRcHASE OF ARMS BY OFI'lOlDRS 

*531. Oh. BaDbJr Siagh: Will the 
:\Iinister of Defence be pleased to 
state whether it is a fact that Civil 
and Militarv Gazetted Officers are 
permitted to 'buy arms from Ordnance 
depots? 

The Minister of Deface (Sarur 
B&ldev Singh): No, nof; ordinarily. 

ADVANCES J'OR HOUSE-BUn.DIRG 

·532. Shri P. I. B&mIah: (a) Will 
the Minister of \:rinaDce be pleased 
to state whether any advances from 
Governnent funds have been made 
for house-building purposes to Gov-
ernment serY8nts whose homes were 
in Pakistan but who were serving it. 
India at the time of partition? , 

(b) Is it 3 fact th.tt house· building 
advances used to be given ~ Govdl·n· 
ment servants until Borne years ago 1: 

(c) If the answer to part (b) above' 
be ill the affirmative, what are the. 
reaSons :(or 'their discontinuance? . 

(d) Is it a fact that the present. 
G.P. Fund rules do not permit tile: 
grant of house-build"lg 8dv&n~B-' 
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against the amount standing to an 
individual's credit? 

(e) Have Government Considered 
the advisability of amending these 
Rules to permit withdrawals or 
advances for house-building purposes 
in thl' case of Government servants 
who hal'e lost thpir homes in Pakis-
tan? If not, why? 

!'be MiD1Iter of PIn.nce (Shrl O. D. 
Dllhmukh): (8) No. 

(b) Yes, till 1937. 
('!) The public Accounts C01l1mitt ~e 

suggested in 1936 that the Govern-
ment Rhould conRider the feasibility 
01. a.bolishing. or furtber limiting, the 
grant of aJvanCt.'4iI to Government 
8erv&nts for house-buildill~ pUl"pose', 
etc. On examination it wa.. {.lund 
that in the ('onditions then pre',ailing 
these advances were :lll anuchronism 
for which no justification existed, 
and were therefore :lbolished. Th se 
have not been revivl'ci so fnr, Rlso 
because of tbe shOl'hlgt> of bui'di g 
material and engin80rl'lg man-r,OWE:-I', 
the high cost of mate,-illl and labo,lr, 
~he limited saving c!lpl~dt.r of (hv-
ernment servants, nnd or Ol)\'t'ru-
ment's own tight fl· ,ane!nl pt)sitioll. 

(d) Y(,I. 

(e) Tbt" matt~r i.> \Illcl"r COlIsictl.'l' 
.'ion, 

OBISSAAND CBHATTlSOARH STATES 

·688. Slui B, L. MalYiya: Will til ... 
Minister of Statal 1)11 plt"llst'd to 
.tate: 

(a) the amount re('eiwd by t·he 
&'rissll and Madhya I}radesh (Pro-
J I('(\s) States 'mill t'8('h of eh • OJ"is"a 
-td Chhattisgarh Stat-t"s at the time r their merger; and 
(b) whethar tbe same has been 

kept apart for the . wl"lfare of the 
States only or amalgamated in the 
(!neral revenues of the States 
(Provincea)? 

fte lllatater 01 BDale Allain uul 
at ..... C .... Paa.el): (a> and (l>~. 
I invite the .ttention of the bOll.-

Member to my reply to Starred Ques-
tion No. 1117 by Shri Yudhishtir 
Mishra on 31st March 1948 and tn 
&tarred Question No. a76 by Shri 
Ramprasad Potai on 19th March, 
1948 in the Constituent Assembly f"l= 
lndia (Legislative) and to the .st~t('­
men{s laid on ~he Table of the HousE' 
subseqllentliy. 

BACKWARD CuSSBS (ScHOLARSHIPS) 

·534. Shri Kshudiram Kallata: 
\\".1\ the Minister of Education he 
plea;;ed to sillte: 

(a) t.he lIumber of applications 
received lip till 31st July 1950 for 
!l!cholm'ships fl'Oll1 the fund mQant f'lr 
students of B;wl\\\'u!'<l Cla",;es, 
Schedllit'd Castes and Tribal Cla;;s··s 
separately; lind 

(Ii) the Illlmlier of slIeh applica-
e i()n~ !o\eparBtt'I,\" for each g~lp from 
Chota Nagpllr:' 

The Deputy lIiniater of CommuDi, 
cations (l:Ihri KhU18hed Lal): 

(a) Sa ·k ... rd Cla1H1e8 • 
s~ ht'tJ uled OBstes • 
S<-ha lwa .. Tribes _ 

(b) B \Ckwllrd CI .. 5_ . 
Scheduled Clllltee 
Boheduled Tribe. . 

3,41' 
%,541 

447 
6e 

'1 
163 

MANDl WATBR WORKS RESBRVOIR 

·535. Dr. ParmQJ': (II) Wili the 
~linj,;ter of States be pleased to state 
whethel' it is 0 fact that Mandi 
Waterworks Reservoir (Himachal 
Prudt'sh) hlld fallen into disrepair at 
the time of the merger of the State 
and the then l\fsndi State GOvel'll-
ment had sanctioned the amount for 
it6 repairs? 

(b) Is it a fact that the Same has 
not been repaired so far 'I 

(c) Is it a fact that the people of 
Mandi, the largest town in HimachRI 
Pradesh, have had to drink unfilter_ 
ed water during all this period and 
if so, what were the reasons for the 
same? 

(d) When was Wle proposal for r~ 
pairs and estimates put up by local 
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authorities and received by Himachal 
Pradesh Government and when were 
they IfUbmitted to the Government 
of India? 

(e) When were repairs sanctioned 
by the Government of India? 

(f) What was the amount sanction-
ed and when is t.he work likely to be 
completed? 

The KiDister of Home Affairs and 
the States (SaMar Patel)! (a) 'Dhe re-
servoirs had been out of order fcol' 
ahout 7 :>£'flrS before tue merger aod 
as far as we ate aware, nothing was 
done to repair them oy the old Mandi 
state. 

(b) and (f). Rs. 411,000 bas been 
provided by the Chief Commissiouer 
fo/' IJeceililCir.,' r~pair8 this :"ellr ILIlf! 
the work will be tahn up aW~r t.'Ie 
rains. 

(c) As 'he w~er comes from t.wo 
springs, rt is ql~te potahle ttnless COc-
bminated later on. The source and 
ihe collecting reservoir "l'e all re-
gularly inspected aud cleaned. 

(d) Au estimate for special repairs 
wa!; !Sanctioned by thp. Chief Com-
missioner in February last. It was 
not necessary to submit the Sarno flo 
the Gl)vernment of Irh.i.:a. 

(e) Does not arise. 

NATIONALISATION 01' TRANSPORT IN 
HuuCIUL PRA.DJ:SH 

·636. Dr. Parmar: (8) Will the 
Minister of States be pleased to state 
whether it is a fact that the Hima-
chal Pradesh Government have yet 
paid no compensation to the Mandi 
Transport Company Limited or other 
operators for their vehicles on 
Nationalisation of Trauport in 
Himachal Pradesh? 

(b) Is it a fact that several repre-
sentations were made to the local 
authorities, Chief Commissioner and 
Ministry of States in that behalf and 
if so, when did the Chief Commw-
sioner receive them and forward them 
to the Government of India 'I 

(c) What orders did the Govem-
ment of India pass thereon? 

The )[bUster of Home A1rain ad 
the states (Sardar Patel): (a) No, 
Sir. 

(b) Representation.s made by seve-
reI previous operators were considered 
on merits by the Administraiion of 
the Himachal Pradesh and l\ ere duly 
replied to by that Administration. 
No rep-esentation was addressed to 
lIhe Ministry of States through the 
Himachal Pradesh Government. 

(c) Does not ari!ll8. 

SCHOLARSHIPS TO HDu.CHAL PBA.DJ:8H 
STUDDTS 

·531. Dr. P~: (a) Will th.3 
Minister of Bducatioo be pleased to 
state the number of IIcholarships I\n. 
the amount thereof given to Hima-
chal Pradesh student" during the 
last two years? 

(0) How many: of ftlese scholar-
ships were for technical training? 

(c) How many of these were giYen 
to bona /ide resident.. of Himachal 
Pradesh? 

The Deputy Kinlater of OommUDl-
lations (Shri Khurahed Lal): (a) 
Dllring the last iwo YPQl"li 242 scholaz-
ships w~re awarded tc. the Himacaal 
Pradesh students Iii.! amount in-
volved in respect of these sODolarahipa 
was Rs. 91,409. 

(b) 7 Scholarships in 1945-49 and 
2 scholarships in 1849-50 were award-
ed for technical trainin~. 

(c) All scholarships after the mer-
ger of the St.ates with Himachal 
'Pradesh, were awarded to the bona-
fide residents of the Himachal Pra-
desh. Information regarding the 
residences of some of the scholars to 
whom the scholarship.l were awarded 
by theStetes prior ta their merlfAr 
with IDmachal Prade.h ia notl avan-
able but ili appears from t.he available 
infonnatioln t.hAt moat 01 them belonl 
to Himachal Pradesh. 
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HARJU .. ' R..oaurrs Dr POLIEm 

*681. S&t •• ,111: (a) Will the 
Minister of Home .AJIain. be pleased 
to aUte ttie nliiD1>er of B".arijan rec-
ruits in Police arid Armed Police in 
the Centrally Administered AreA. 
during the year 1949-501 

(b) What preference and facilities 
are being given to them 1 

'he IIbdIter of Home ,Uaira and 
tile -& .. (lardar Pa~l): (a) and 
(b). Enquiries are beinll: made and 
the informat.ion will he laid ou the 
Tabl~ ¢ the HOllse ILfter it is c1m-
pl~te. 

ScmDDULJ:D CASTa STUDENTS (FBBS) 

·639. Shrl BIlmOO: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that Sche-
duled Caste students are facing diffi-
culti('s in their admission in Delhi 
schools Imd coJleges and that at the 
time of admission they have to pay 
admission fee and other dues whidi 
they are unable to pay anyhow dlle 
to their poverty; and 

(b) if 80, what steps are beillg 
taken by Government in the matter? 

The Doputy Miniater of Oommuni-
catloDa (Shrt Xhurahud Lal): (a) ~o 
coml'lRintR have so fal' bepn recdved 
by th~ Government of India or tho 
:Delhi Stat.(' GOYel'nmcnt rp1;arding 
diftiouIt.ies in th!, mnt.ter 0f admission 
of f;ch!'duit'd cRst·e litudeuls to schools 
and coJleges in Delhi. 

(b) Pndt'r the Punjab Education 
Code which is follo\\'£'o in Delhi 
certain .. Rpecinl classe·;" whic'h :1r~ 
al1 scheduled daSSf'i 1\1'0 chllrg~J {~~S 
at half the preRCribeJ rates. 

The Government of India haYe aleo 
renently Ranctiont'Q :l. sum of 
Rs, 60,000 in 19.50-51 for the grant of 
scholartlbip!I to 8tudl'~ltS belonging to 
Scheduled. Caste and Baclrward CIa89-
8S 8wdJing in 8ohool~ !n DWbi State, 
The lCholal'shipe. .,.-b'eh "re upto 
and iMludiq Higher Seoondary }~u­
oaIiob, wmco~ the aohooJ f~ and 
upenditure 00 bGab. 

Special seheJal'8hiflll to Sc~duJeci 
Caste Schol8!'s for post-Matricu. 
lation and post-Ri~her 8ecoildary 
C;ourses of F\tudies are R'i .. en under tb;. 
OovernmentJ of Jnliia SchC"dulc:d 
Caste Scholarship Scht.'1ne, 

B. C. G. VAOOIliATION 

-MO. SJtri BabilDti: Will the 
Minister of Health be pleased to 
state the number of persons on whom 
B.C,G. vaccination has been per-
formed against T, B. in old Delhi. 

'1'be itmlater of I'lnante (Sbri O. D. 
DeilUnulth): Till illO 30th June, 
1950, 34,455 persons had been tuber-
culin tested and 20,654 B.C.G. va~ 
cinations carried out in Old Delhi. 

F.IliANCB AmlIliIsTRATION 

·541. Sa.rdar Hukam Singh: Will 
the Minister of l'inanC8 be ple.::lsed 
to state: 

(a) the total number of applicatlollS 
for loans received by the Finance 
Administration in Delhi upto olst 
July, 1950 and the total number dis-
posed of so far; 

(b) the amount of loan sanctioned 
for the displaced per"ons and· the 
amount a<h'anced upto date; 

(c) whether it is proposed to in-
vite fresh applications for loans; and 

(d) the amount of total expenditure 
incurred, on account of establish-
ment and other incidental charges, 
in maintaining this administration? 

'lbe IlbUster of l'inanc6 (8hrt O. D. 
DeahmUkh): (a) Tbe n.lmber of JO:1?) 
applications received by the Rehabili-
tation Finance Adm;"ist,I'Rtioll IIptO 
31st July, 1950, was 17,lIS, ef ",hit>b 
the llumb~I' disposed of upt.o thllt 
dr.te was 9,233: 

(b) the amountJ i)f loan sanctiO\1l:'cl 
hy th~ Rt-hahilitatioll Finance Ad-
ministration upoo 31st July, 195(), 
was Rtl. 4.54.17,100 and the aetllllt 
amount diBblll'led IJpto that. elate Wft 
N. 1.97.19.7tl. 
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(e) At present new &Jl~s for 
loans Me being entertaiaell 01II1I_ (i) 
from displaced. persons from East 
Pakistan who migrsted to India after 
flbe 12th $eptember.l94i9: and (ii) 
fro~ displaced indus\nalists who pro-
pose to establish industrh; in new 
toWDBhips iet up by the, J.riou8 State 
Gnvm"Dment. for tbe rehabilitation of 
diRplaeed pel'BOns, provided such ap-
plioaVions are recommended by the 
State Gavernment~. Arll.rt; frem 
thp.Re two categories it is Dot propos-
ed to re(Jeive any fresh applicaiions. 

(d) The t{)tal expenditure incurred 
in maintaining the Rehabilitation 
Finance Adminisration from 1-6-48 
to 30-6-50 was Rs. 19,61,375. 

• 
ALLowANCES TO GoVEBlflltENT SO 

VANTS AT HILL STATIONS 

*54:3. Shri D. S. Seth: Will the 
Minister of :rina.nce be pleased to 
state whether Government I,l'opose to 
take any action on the rec:ommenda-
tions of the Pay Commiss:on made in 
paragraphs 87 alld 88 of their report, 
regarding the admissibility of the al-
lowances to the employees of the 
Government of India at the various 
hill stntions and if not, why not? 

The Minister of l'iDanee (Shri C. D. 
Delhmukh): The opeeific recommen-
dat.ion of the Central Pay Commis-
f;ion relating to cert·\:n ~rievanees of 
t.he Posts & Telegraphl1 . staff in t be 
~W2"iris ha!l beeil cou!'iller·~d and uni-
iorlD rates of allowan::cs applicable t·o 
all Celltral Government servants 
have nOw been sanet;cl1ed for the 
various hill stations ill that areR. In 
rp.spect of ot·her arc,,~, the Commis-
sion observed that while granting 
hill allowanees or ba!l climate allow-
ance, the practice adopted by State 
GoverDments "lay be followed. 
Government have tnkc!Jl up the review 
of hill allowances in the light of the 
Commission'R observations and have 
already issued orders in- respect of 
certain hil~ stations. In respect. of 
oteers. orders are expeeted to issue 
s1IenIJ-

EDoBT Dwr ft PsI'IIB 

*1M. SlId aJ;aDder: (a) Will iRe· 
Minister of l'iDaaoe 1;e pieased 110-
state whether the Government Qf 
India have received " representaticm 
from the Travancore-Cochin Govern-
ment demanding a portion of the 
realised export. duty on pepper? 

(b) If so, what are the grounds al-
leged for the claim? 

(c) W 116 any reply given to the re-
presentation, if so, what? 

The Kbdster of !'tnanee (Shti O. D. 
Dealdndh): (a) Yes, Sir. 

(b) The claimwils mainly based oD 
the fact that the St.t~e has a "irtUlil 
monopoly in the production of pepper 
and that certain other States were-
in tre past in recflip!; of a shal'c of 
the export duty on jute. 

(c) The State Government have 
been informed that tht. GOt'prnment 
of India see no justificlltion for the 
e1aim and that it caon0t be cOnsider-
ed as the Constitlltion does not. pro-
vid~ for the shari;;g of any t·xport 
dutIes between the Ceutre and the 
3tates. 

CENi1lAL GOVERNMENT OFFICERS 

*546. Sllri. Tyagi: Will the Minis-
ter of Home J\ffairs be pleased to 
state the number of years each Sec-
retary, Joint Secretary, and Deputy 
&ecretary of the (~overnment of Indie. 
has worked (i) in the Headquarters 
at Delhi and (iiJ in the !'ame Minis-
try at a stretch? 

The .inister of llome .MIairs and 
the States (Sardar Patel): The infor-
mation ;s being cOll.~cted ul,d Il !'tate-
ment v. ill be laid on Ibo Tahle of the 
House as soon as th~ informnti.)l} is 
complete. 

AlmEST OF CR. DEVI LA.L 
*1'7. Ob. BaDbir Sinp: Will the 

:\1inister of Home AffairB "r>e pleased 
to state: 
. (a) whether it is 11 faos that Chau-
dbari Devi Lal of Chutala, Dist.ricf; 
Hiasar, who is a J'!1embar of }t1llljab 
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State Congress Cmnmittee and the 
leader of Hissar District Board Con-
ps Party haD been arrested in Delili 
and is being rletained utlder Section 
8 of Punjab Safety Act; 

;(b) If so, what Qre the reasons for 
his detention Rnd arrest; and 

(c) the plsee where he is being kept 
nowadays? 

Th. IIlniBter of Home Affairs "ad 
the States (Sardar Patel): (a) 
Chaudhari Devi Lt,1 WIlS arrested uv 
the Delbi :Police at: th,~ instance tf 
the Government 01. Punjab who had 
issued a warrant for his arrest. He 
was transferred K> Punjab in.IL£·diate-
ly aher hiB arrest. 

(b) and (c). I ha.e no informAtion. 

TAXATIO. II( P. E. P. S. U. 
*MI. 1ta.ka Bhagwant Roy: (a) 

Will the Minister of )Jtnance he I,leas-
ed to s\ate whether it is a fset that 
"before the integrlltion of Nabha, Jind, 
Faridkot and Patiala into PEP~ 
there was no taxation in th&8e inte· 
erated S~8I? 

(b) If so, since when has the tua-
teon been impo!!cd in tht' integrated 
states lifter Ule form~t:Oll of PEPSU? 

'!"he KlDJeter of I'lnlD86 (Shrl O. D. 
Deahmukh): (1\) I pr<"~lim~ t"'at the 
hon. Member's quebtina refers te, 
taxation in general and not tv tluy 
particular tax. ·If !lO. the allSWH is 
thaV all the states inte;.;rat.ing "ith 
PEPSU had some kind of tllxution. 

(b) In view of t.he reply to (a), (b) 
-does not arise. 

GAUHATI UNIVERSITY 

*M9. )[aulvi Waled AU: (a) WiU 
the Minister of KducatloD he pleased 
to state if it is A fact that the D~parl­
ment of Education approved of a 
-eoheme for lump grant to the Gauhati 
University for Building and other 
-Capital equipments, but it was stoOP-
ped for 6naneilll rea90Ds? 

(b) If 80, do Government {'ropoBe. 
to give a lump grant to the Gauhati 
"Univenity for ita building eto.? 

'!'he Deputy Minister of Oommani-
catioD8 (Shri Khurahed Lal): (a) As 
the Scheme was not included in the 
revised programme of the Assam Gov-
ernment no develcpnwot gl'6.ut wns 
made. 

(b) Owing ~ fiWi 'lcig,l stringelllJY 
the Central Gove1'iHn.?nt aJ'tl \lnnble 
to make any d,'vdoj.'rnent ~ralltt' to 
the States for their educational po-
gramme during th':3 current yenr. 

DISPLACED PERSONS IN AMBALA 
CANTONMENT 

*550. Giani G. S. )(uS!&ftr: (a) 
Will the M'\nif>ter of Defence be pleas· 
ed to s1late whethar it is a fact that 
some of the private Rouses rented 
to the displaced persons b;.r their 
olfners at Ambsia Ca.ntonmellt have 
been requisitioned by Government 
for Defence purposes, and t.he dis-
placed persons living therein hav, 
been served with eyiction notices 
wit-hout olfering any alt.ernrle ac· 
commodation to them? 

(b) How many oj s\leh displaced 
tooants have iO far been e\'icted? 

(c) What steps do Govt'rnment 
propoliie to take to accommedate such 
displaced persollllil? 

The IliniBter of Defence tsardar 
Baldev Singh): (a) and (b). Notices 
of evictoion unde, Secii')H 7 of the 
Cantonments (Hou3tl Accommoda-
tion) Ac~. 1923, Wei"! iSliiued in a few 
<.>ases in Ambala Ci'.nt,'mment. As a 
result, three displaced persons ha\'e 
been evicted. Om .. of them hus al-
ready been provideJ with alternative 
accommodat.ion while the ether two 
have refused tu acce~t the alternative 
accommodation offered to t.hem. 

(e) Although Go\'C'rnment are not 
under an obligation to do so, steps 
are taken wherever possible to pro-
vide alternative 8!"!,1rr.modatioll to 
persons evicted ill this manner. 

DISPLAOBD GonBlfIONT 
EKPLOYD8 

*111. II1II '!'Jill: (a) Will tAe 
Minister of BolD. A8ain be pleased 
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to state how many displaced Gov-
ernment employ.~es who W('1'e penna-
neQtly engaged in the ProvincilW ser-
vices of Bind. N,W.F.P. and Balu-
ch~tan have been engaged by the 
Government of I ndis ? 

(b) How many of tl,em belonging 
to each pro vinca have been made 
T;lerttlanent? 

(c) Is it a fact that in one of their 
Memoranda, dated the 14th Septem-
ber, 1947, the Ministry of Home 
Affairs had assured these employees 
that they were considering tile ques-
tion as to what ext.ent thotir past ser-
vices should be counted for the pur. 
poses of leave and p!!nsion? 

(d) To what fina.l oonclusion have 
Government come in this regard ~ 

The Jlinister of Home Aff&irs and 
the States (Sardar Patel): (a) Sepa-
rate infonnation regarding permanent 
displaced GO\'erument servants is not 
available. AtflQntie.n of the hen. 
Member is invit.ed to the "ReTiew" 
01. the Home Ministrv's ActiTitie" for 
the year 1949, }Jage '(;4. for numbers 
o( the employe~s 0f these Govern· 
ments ·placed in 8mi)!c·yment by the 
Transfer Bureau alone. 

(b) I regret th:jt informlttio'l is not 
reAdily Ilvllilable. 

(c) XO such assu:ance has been 
gh'en to these employee;:. 

(d) The question of counting their 
previous service for purposes of leave 
and pension is still under considera-
tiC'u. 

CoLL.aTORATES OP CUSTOXS 

-652. Shri Jagannath 1IiIhr&: (a) 
Will the Minister of l'IDance bd 
pleased to state whether there was 
a clear direction from the Govern-
ment of India that personnel for the 
Calcutta, Mwas and Bombay 
collectorates of customs should be 
recruited from States under the 
jurisdiction of each collectorate? 

(b) How many appointments have 
been made in the Prev811f1ive 

Department of each of the three 
co!lectorates of customs since August 
HH7i' 

(c) How many displaced persons 
and persons outside the jurisdict~n 
have been appointed in each such 

collectorate? 
(d) Wer~ the posts advertised in 

the Press before appointments were 
made in each such collectorate? 

The JliD1s\er 01 rtna.noe (Bhrl 
C. D. Demmakh): (a) Thers were 
specific orders prior to partition of 
the country laying down definite 
recruitment arOOil for ot·her than 
all -India services which were 
amended w.ith Partition. However. 
in view of the imperative need for 
rehabilitating a large number of 
Displaced Governmenfl Servanfls who 
were serving in areas now in Pakis-
tan, Government. bann'3d generat 
direct recr.itment till flhe rehabili-
tation of Displaced Government; 
Senants was completed. The orden 
prescribing area8 for recruitment· for 
the \bne Custom Houses had, \here-
fore, temporarily 'leased to be 
operative. 

(h) Calcutta 74 
Madras 11 
Bombay 64 

(c) The information is as follows: 

Displa~ed persoDS 

Persons recruited (rOm 
outside the recruit. 
ment areas preScrib. 
ed for the Custom 
HoUSe. 

(d) No. 

Cai. Mad,· Bom-
('utta ra& bay 

46 Nil nine 

One One Nil 

CALCUTTA CoLLI:OTOBATB OJ' CU8TOJIS 

*553. Shrl lagann&th 1IiIbr&: (a) 
Will the Minister of I'IDaace be 
pleased to state whether the at,tention 
of Government was drawn to the 
report and editorial comment. of the 
.. Amrit Ballar PatTi,"," c-f Calcutta 
dated the 19th Kay, 1950, and 25th 
May. 1950. respectively, regaNiDg 
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irrI!gwIaritiel in the 
CdRedorate of Cuetom1l? 

Cticutta 

(b) If so, what action have Govern-
ment taken in the matter? 

'I'Jae JIiDiIter of 
O. D. Delhmukh): 

I'iDaDce 
(a) Yes. 

(fihrl 

(b) The arlicles in question oon-
tamed certain allegations and 
criticisms regarding appoint.ments, 
promotions a.nd continuation of 
cert.ain ostegories of staff in the 
Caleutta Custom House. Detailed 
repcll·t! were caYed for from the 
Collector of Customs, Calcutta and 
it was found on examination that 
moat of the allegations were mis-
conceived and based on insufficient 
appl'OOiation of tbe rules and orders 
governing such matters wbile others 
were not true to fact. Government 
did not, therefore consider it neces-
sary to take any further action in 
tbe mu~er. 

AuOARB UNIVEUITY 

*iW. Shri Bh&Urar: (8) Will the 
Minister of Education be pleased to 
stnte whether IIny specia.l grant is 
intended to be given to the 
Ulliversit~· of Alignrh a.nd if so, 
what? 

(b) Whllt is the nlOollnt of the 
grl\nt intendl'(l t • .l be paid to the 
Aligarh tTni\'C'rsity through the 
Council of 'fechnkal Eduention? 

«!) \Vhllt WlIS the nlllllht'r Ilf 
at,udellts in the Alignrh University 
since thtl yenr Hl41, during each of 
the academic yenrs 11)41 to 19501 

The Deputy IIiDiI\er of 00mm11D1-
cations (S~ Khurshed Lal): (a) A 
lUIn}} pro\'lslon of H~. 2 lllkhs exists 
in the funds voted bv Plll'liament for 
additional devt'lopmeitt grants to the 
AJiSKrh l·ni\·tlrsity. But the pnyment 
of this will he considered after the 
report of a . Specia.l. Reviewing Com-
mlt~e . appomt('d for the purpose, is 
receJved. 

(b) and (0). A statement is placed 
OR '.e Table of the House. [See 
App .... IV • ..... atmI No. 11]. 

So0aL EDUCATION 

*615. SIvi Bhatk&r: Will the 
Mini.ter of EtlUca.Uen be pleased to 
state wbat schemes of Social 
education are being proposed by the 
Ministry and what is the cost 
involved? 

The Depu~ KiDiater of gommUDi-
catlc:ms (Shrl lDlunbed Lal): During 
the cummt year there is a. provision 
r.f Fe!!. 142 llikbs for Basic and ScciaJ 
Education. It is intended to spend 
about a. sum of Rs. 11'2 lakhs on 
Social Education Programme in the 
CentrMly Administered Areas. It is 
also proposed to spend Rs. 1 lakh on 
production of literature for Basic and 
Social Education and another sum of 
Rs. 2 lakhs for establishing a Rurl:\;l 
Adult Education Centre in Delhi. 

PBoORAJOlE ADVISORY CoJOOT'l'EE 

*556. Shri Kunhiraman: Will the 
!vlinister of Information and 
Broadcasting be pleased to state 
the names of Radio Stations where 
the Programme Advisory Committee"-
and Rural Advisory Committees exist 
at present. 

The Jlinister of State for Infor-
mation and Broadcasting (Shri 
Diwakar): Programme Advisory Com-
mittel'S lire at pre><ent f'lIlctioning fit 
Delhi, .Juliun<iur, Lucknow, Patna, 
Calcutta, .8.hilIong-Gnuhat,i, Cut-
tack, Bombay, l\Iadr~ls, Tiruchi and 
Yijayawada stations of All L}(lia 
Hndio. 

nUl'sl AtiviSOl'Y Committees rue 
functioning at Delhi, I,ucknow, 
BOlllbllY. :\Iadl'as.Vijayawudil ltJ}d 
Tiruchi. . 

lUDlO STATION, POONA 

*557. Shri Xunhiraman: Will the 
Min:ster of Information and 
Broadcuting be pleased to state: 

(a) whether any request has bet"n 
reeeived either from the public or 
f.rom any public body to have .... 
Batiio StatiOD opened at POOftR • 
1IDd' ' 
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(b) if so, when and whether ~Dy 
tiecision has been taken thereon? 

The Minister of State for Informa-
mation and Broadcasting (Shri 
Dtwakar): (a) Yes, Sir. 

(b) It is proposed to establish an 
.auxiliary studio at POvua which will 
be linked up with the Bombay Sta-
tiOll of All India Badio. 

MYSOB~ HIGH COURT JUDGE 

·a58. Prof. S. L. Sa.k8ena: Will 
.the Minister of States be pleased to 
refer to Starred Question No. 789 
. asked by Shrimati G. Durgabai ou 
.the 10th March, 1950 and state: 

(8) whether the Chief Justice of 
Ind:a has submitted his report as to 
the· suitability of C\fr. Puttaraj Urs as 
.a Judge of the Mysore High Court; 

(b) if so, the contents of the 
.report; 

(c) whether Mr. Urs has been 
treated as absent on leave; and 

(tl) if so, whether he has been paid 
his sa~ary for the pociod of leave? 

The Minister of 1I0ma Affair. and 
the Stat.es (Sardar Patel): (a) Yes. 

(b) The Chief Justice of India has 
OOIlle to thl' finding that Shri 
Puttaraj Cr,,; is !lot suitable to re-
main as a Jurlgp. of the Mysore High 
Court and, 'therefo!'e, t.he order of 
the President detennining his ten UTe 

need not be altered. 
(c) and (d). I regret I am unable 

to dea! with the question of leave as 
the matter is Bub-judice. Shri Urs 
having applied to the High ('ourt of 
?\lysore for a writ of mandamus on 
this issue. 

PRoHIBITION IN AJ-MEB 

*559. Pandit X. B. Bh&rgava: (1\) 
Will the :MInister of I'tnance be 
pleased to state what is the policy 

. of Government towards prohibi~on 
in Ajmer? 

(b) What steps have been .-en 
by Governmen1i to imp!em. the 
prohibition policy 80 far? 

(c) How many licence-holders 
were there in the yes..."S 1947-48, 
1948-49 and 1949-50? 

(d) How many are there for the 
year 1950-51, and of different 
cs tegories ? 

'l'b.e Kinister of l'inaace (Sbri 
O. D. Deshmukh): (a) The Govern-
ment of India have decided that total 
prohibition in all Centrally-adminis-
tered areas, including Ajmer, swuld 
be introduced by gradua! stages . 

(b), (Ci) and (d). The information 
is being collected and will be laid on 
the Table of the House. 

NA.TIONAL SA. VINGS OFl'lCBBB 

*580. Shri K. P. SiDha: Will the 
Minister of J'iDaDce be pleased to 
state: 

(a) the number of posts of Pro-
vincial aHd Deputy National Savings 
Officers in the country indicating the 
class of service against each post; 

(b) the method of selecting these 
officers; 

(c) whether Government asked the 
Union Public Service Commission to 
fill up these posts, if so, when; 

(d) whether the Union Public 
Service Commission has filled up 
these posts; and 

(e) whether any exception .has 
been made with regard to any of 
these posts, by not referring it to 
the U.P.S.C.? 

The Kiniater of Finance (Shri O. 
D. DeabJDuIdl): (a-) Theile are tcu 
po~ts of Provincial Na.tional SU'i~s 
Officers, 4 in C!ass I and 6 in Clus 
II Service. The. number of Deputy 
P.!'ovincial National Savings Oflicers 
is 4, all in Class II. 

(b) OfIioers holding. these peats 
were appointed by the Go1l'el'DmllDt 
of India on the recornmenda~of 
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the State Governments snd the Na-
tional Savings Commissioner, pending 
final recruitment t.hrough the Union 
Pub~ic Service Commission. The 
Union Public Service Commission 
interviewed candidates for these posts 
on the 27th and 28th July, 1950 and 
its recommendations are awaited. 

(c) Yes, S~. The Union Public 
Service Commission were asked to 
make recruitment first in January 
1949 but the matter was held up for 
some time on account of the recom-
mendations of the Economy Com-
mittee and proceeded with only in 
November, 1949. 

(d) and (e). No, Sir. 

FINANCB CoJDIISSIONS 

*681. Shrt Sanlinyya: (a) Will 
the Minister of nnaDce be pleased 
to state when Government p.!"opose to 
set up a Finance Commission as 
envisaged in the article 280? 

(b) What are the reasons for not 
setting up such a Commission so far? 

The Kinis~r of I'tnance (Shri O. 
D. Delhmukh): (R) It is hoped to 
set up the Commission by the end 
of the current year. 

(b) Under Art.iclc 280 of the COllS-
ti~ution the Finance Commission is 
due to be set up within two years of 
the commencement of the Constitu-
tion bllt Government have decided to 
constitute the Commission as early 
as possible. The necesiiary !egisla-
tion under Article 280(2) d the 
Constitution is under com;iderRtion 
and is likely to be introducrd in the 
next session of Parliament .. 

lBWIN HOSPITAL, NEW DELHI 

108. Shrl J[&maUl: Will the 
Minister of Health be pleased to 
state: 

(a) whether the attentioD of 
Go'fernment has been drawn to an 
article captioned ., Scaudalous 
Irwin Hospital.. published on page 
14 of the Orgtmi •• , of the 12th June. 
19GO; 

(b) if so, whether it. is a fact t.hat. 
the patiell" mentioned therein was 
ill-treated and neglected, as a!leged 
th&ein; and 

(c) if so, what steps have Govern-
ment taken in the matter? 

The Minister of l"'mance (Shri C. 
D. Deshmukhl: (a) Goyernment haye 
seen the article referred to. 

(b) and (0). The patient was not 
ill-t!'eated as a!leged but there was 
some delay at the time of his admis-
sion. An enquiry into the matter 
was conducted and the Medical Offi-
eel' responsible for it was severely 
TPprimanded. 

GRADES AND 
O' CENTRAL 

TIME SCALES OJ' PAY 
GOVERNMENT SER-

VANTS 

104. Lala Raj Xaawar: Will the 
Minister of J'inance be pleased. to 
place on the Table of the House a 
statement showing the different 
grades and time sea!es of pay into 
which various categories of appoint-
ments under the Central Government 
are distributed? 

The Kinister of I'inance (Shrt 
O. D. Deshmukh): The information 
asked for is contained in the Superior 
Civil l::lerviecs Rules. 1924, the Pay 
and Cad~e Schedu'es of Central 
Services and the Schrdules appended 
to the Central Civil Services (Revi-
sion of Pay) Rulrs. 1947, copies of 
which are a'iailable ill the Library of 
the House. 

GUN CARRIAGE FACTORY, JUBBUL-
PORE (FIRE) 

105. Shri Xamath: Will the 
~Iinist& of Defence be pleased to 
stat.e: 

(a) whethcr a fire broke out in the 
Gun Carriage Factory. Jubbulpore, 
on the 29th April, 1950 or thereabout; 

(b) how much damage was 
caused; 

(c) whether an inquiry hilS been 
held into the cause of the fire; and 

(d) if so. with what result? 



601 Writte.n answers 11 AUGUST 1950 Written. answers 

The KiDisW of Defence (Iardar 
B&ldev Singh): (a) Yes, on thE' 28th 
April 1950. 

(b) Approximat.e!y Rs. 1,40,000/-. 
(c) Yes. 
(d) The Court of Enquiry suspect-

ed arson and the matter has been 
;referred to the police for further 
invest~gat.ion. 

PultcH.ASB OF PICTURES 

106. Shri Kamath: Will the 
Minii!'ter of Education be pleased to 
state: 

(a) whether Government propose 
to purchase pictures of certain 
artist.s; 

(b) if so, how many of Indian 
artists and how many of foreign; 

(c) for what purpose; and 
(d) the total amount proposed to 

be expended on the transaction? 
The Deputy JIlnister of Com-

munications (Shri Khurshed La.l): 
(a), ·(b), (c) and (d). The Governm~nt 
have made a provision of Rs. 75,000 
in 1950-51 for the acquisition of '10n-
temporary art objects. It has beE"n 
decided to limit the purchases ·.mis 
year mainly to outstanding Indian 
. artists. If, however, a painting of a 
foreign art;st if repute is available 
its purchase may be considered. 
~o specific aUotments have b~e:l 

made for Indian or foreign artists 
separately, as each picture will be 
judged on its individual merits. 

MOTOR ACCIDENT IN JUBBULPORE 

107. Shri Kamath: Will the 
~linister of Defence be pleased to 
refer to my Starred Quest!on 'No. 
1425 askeJ on the 5th April, 1950 
regarding motor accident in 
Jubbulpore and stat.e the result· of 
the investigation? 

The JIlDister of Defence (SardaI' 
BaIde,. Singh): The case against the 
civilian driver was inv8Stigated by 
the police as a result of which he is 
now standing his trial which is n >t 
yet concluded. 

ADVANCBS TO GoVlmNJIDT Snv.dT8-
)'OB BUILDING HOUSES 

lOS. Shri D. S. Seth: (a) Will 
the Minister o{ .finance be pleased 
to state when the advances to 
Gov&nment servants for the building 
of the houses were stopped? 

(b) Do Government now propose 
to allow such advances, and if not, 
why not?, 

The Kinister of l'iDanC8 (Shrl: 
O. D. Deshmuldl): (a) These advances 
were stopped with effect from the-
13th May 1937 for those who entered 
Government service after that (late, 
and from the 1st March 1938 (ir 
others. 

(b) I would refer the hon. Member 
to the reply to Stal'red Question No_ 
532 answered today. 

NA.TIONAL LmRARY, CALOU'l'T4 

109. Shrl Sidhva: (a) Will the-
Min:ster of Education be pleased to 
state whether the National Library 
in Ca!cutta has been shifted to 
Belvedere (Government House) 
Calcutta? 

(b) If so, has any complaint been 
1"eceived regarding the absence of 
proper communication between the 
Library and thp. city proper? 

(c) When was the Library opened in 
the new place and how many people 
daily take advantage of it? 

The Deputy Minister of CommUDi-
cations (Sbri Khurshed Lal): (a) Yes 
Sir. The entire Library has been 
shifted to tl:e Belvedere with the 
exception of the Reference Collection 
in the Reading Room at Esplanade. 

(b) Complaints were voiced in the 
papers, and the Government of West 
Bengal have been approached to 
provide increased bus facilities to 
Belvedere. 

. (c) The Library is not as yet offi-
cially open at Belvedere, and statis-
tics of those who make use of it are 
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Ilet being maintained.. nelM!'Ch 
workers are, how8\ler, making use of 
it in the interim period. 
liKKoV.lBLB PBoPEBTIBS LBn WITH 

RULBBS 01' STATBS 

118. Lila BaI Kanwar: Will the 
Minister of 8t..... be pleased to 
state the value or approximate 
value of immovable property left 
with each indiv:dual Ruler of a State 
after its merger or its joining a 
union of States etc.? 

fte lliDllter of JIOIILI Affairs md 
til. 8ta* (Iardu Patel): As I ~x· 
plained in t-h:s House on a previous 
occasion, Government do not rOIl-
side!" it proper that either t.he value 
or the details of the property recog-
nised as the private property of 
Rulers !lhould be a matter for public 
disclosure. 

STATBS PUBLISHINQ OFFICIAL 
GAZBTTBS 

Ill. Lal& Jraj Kanwar: Will the 
Minister of StMe8 be pleased to lay 
on the Table of the House a statement 
showing the names of the States in-
cluded in Part B of ,the Constitution 
which publish official Gazettes of 
their own with the regional or official 
language in which they are published! 

ft. J[1Djster of Home A1Ialr8 and 
\he 8ta_ (8ardar Patel): A o;tate-
ment showin~ . the numes of the 
States included in Part B of the 
COII .. tit·ution along with regional or 
offidnl languages in which they puL-
lif;h t.heir own official nauttes is 
l,laced on t,he T,wle of the HOI)~~. 
{Spe Appendiz IV, G.ftezuro No. 12]. 

OO .... OUTION STAlI1'8 BY HYDDA. 
BAD STATB 

112. Lal& Jr.&l KaDwr.r: Will the 
.ini8t~r of 8ta\ll be pleased to state: 

(a) ~·hetber it is a fact tbat the 
Nizam of Hvderabad or the Hvdera-
bad State got lit very large number of 
postaRe stamps printed to t'ommemo-
rate his o'IPn or the State's inde-
f*Ideuoe after the lapse of 
l'uauaouMcy by the Bri", 

(b) if so, what was the number of 
such stamps; 

(c) whether such stamps have since 
been destroyed; and 

(d) if not, what action is proposed 
to be taken in regard to them? 

The 1Iln1H« of Home AfIain ud 
the states (8a.rdar Patel): (a) Ye'>. 

(b) Sixty four lakhs in four deno-
minations of 4 pies, 8 pies, 1 'luna 
and 2 annas. 

(c) They are being destroyed. 
(d) Does not arise. 

MINISTRY OF FINANCE 

J.13 { Shri Hanumanthatya: 
• 8bri Ohanniah: . 

(a) Will the Minister of I'inance be 
pleased to state whether the actions 
of the Ministry of Finance C8G be 
questioned "optlnly and formany" by 
the Auditor Geneml of India, under 
the provisions of the Constitution of 
India? 

(b) If so, how many such aotions 
have been questioned so far and with 
what result? 

(c) What was the practice previous 
to the 26th of January, 1950? 

The Minister of l'inauce (Shri 
C. D, Deshmukh): (a) Yes, Sir. 

(b) It is for the Comptroller a.nd 
Auditor General to mention any 8u~h 
action through his Audit Reports. 

(c) A copy of th~ tenns of the 
informal arrangement, which was 
Plltered into in 1937 between the 
thm Auditor General and the Finance 
Department, rel'nlating t.his matter 
is laid on the Table. (See Allpendiz 
IV, a""ezure No. 13]. This has now 
been temlinated and the Comptroller 
an.l Auditor General is entirely free 
to include in his Audit Report or 
Reporl6 to Parliament on the 
accounts of the executive Govem-
ment. including the Finance Minis· 
try. nn~' comments be may wisb tc, 
make 
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SEP.&.B.l.TIOlI OF E::oc:mTIVE' FROM: 
JUDICIARY IN HIMAOHAL PBADESH 

115. Dr: Pa.rmar: Will the Minister 
of States be pleased to state whether 
!lny steps have been taken to separate 
the Executive from the Judiciary in 
Himachal Pradesh and if so. what? 

The Kinister of Home Affairs and 
the States (Sa.rdar Patel): No. 

TEAOHERS IN HnuOHAL PRADESH 

116. Dr. Parmar: (a) Will the 
Minister of Education be pleased to 
stAte whether it is a fact that 
teachers in Sirmur State. now District 
Sirmur, Himachal Pradesh, enjoyed 
the bf'nefit of Provident Fund before 
merger? 

(b) Is it a fact that they have now 
been deprived of this benefit? 

(c) Is it a fact that they are not 
entitled to any pension either? 

(d) Is it a fact that new entrants 
ure entitled to pension? 

(e) Is it a fact that pay of teachers 
ilmployed before merger has been COIl-
siderably reduced in Sirmur? 

The Deputy :Minister of Communi-
cations (Shri Khurshed Lal): (a) Yd!>. 

(b) Contributions to Provident Fund 
ha ve now been stopped as the ques-
tion whether these employees should 
be made eligible for pensions under 
the Central Government Pen~ion 
Rules is under consideration. 

(c) They were not entitled to any 
pension under the Sinnur ~tate 
Hules. The que»tion whether they 
will now be entiUed to pensions is 
under consideration. 

(d) Yes. 

(e) No. As a consequence of the 
merger, the pays of all employees 
had to be refixed in the new scal~!l. 
Only in two cases of teachers, were 
the salaries reduced. In one of "hese 
eases the teacher concerned had been 

given !I. rise of Re. 34a few days 
before merger and in the other ,:88e 
the teacher concerned was a tem-
porary employee who was appointed 
shortly before merger at a pay quite 
out of line with the Punjab Scales 
sanctioned for Himachal Pradesh. 
Even after reduction, the iotal 
emoluments now received bv each of 
the two teachers is more than those 
received by them before merger, :1ne 
to the higher rates of Dearness 
allowance in force in Himachal 
Pradesh. 

!NOOME-TAX IN HnrA.OHAL PRADBSH 

117. Dr. Parmar: (a) Will the 
Minister of l'inance be pleased to 
state whether it is a fact that income 
t.ax is l-eing charged on the basis of 
income above Rs. 1,500 per year in 
Mandi, Himachal Pradesh, while ill 
fact income below Rs. 3,600 is exempt 
from income tax in India? 

(b) If so, what are the reasons for 
the same? 

The MiniSter of l'inance (Shrl 
C. D. Deshmukh): (a) The taxable 
limit in Mandi before the assessment 
'year 1949-50 was Rs. 1,500. But 
after merger, the taxable limit for 
an assessee in Mundi would be the 
same as that for· an !lssessee in '1 
Part A State. 

Under the Merged States (Taxa-
tion Concessions) Order 1949. the 
income accruing or I\risi~g in Mandi 
upto the date of merger i.e., 31st 
July, 1949, is taxable at the rate of 
tax obtaining in l\Iandi immediately 
hefore the merger. If, however, the 
tax payable at the Mandi rates in 
the lower grades is higher than the 
tax that would be paya.ble a.t ~he 
Indian rates, the tax would be 
chargeable onlv at the Indian rates. 
Thus for the "assessment year 1950-
51 no tax would be payable by an 
assessee in Mandi on an income 
below Rlf. 3,600. 

(b) In view of the reply to (8) 
(b) does not arise. 
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118. Shrl Jlalmik1: Will the 
Minister of ])ef8llC8 be pleased to 
st.te: 

(a) 'he exact number of Sweepl'-'S 
sent on active service in Kashmir; 

(b) the number of casualties among 
them; and 

(c) the number of those who were 
given pensions and family compensa-
tion or other allowances? 

The KlDJater of Defence (SII'dar 
Ba.ldev Smah): (a.) to (c). I regret 
that separo.te statistical information 
of this nature in regard to sweepers 
is not available. 

119. Ihri S. 0. Samanw.: Will the 
Minister of :lducatioll be pleRsed to 
state what progress has been made up 
to June, 1950 towards the establish-
ment of four higher technical insti. 
tutions in India? 

The .])&put,. KinfBter of OommUDi-
catioos (Shri Bhurahed La.l): A state-
ment giving the required infonna-
tion is la.id on the Table of the 
House. [See Appendix IV, annc:ture 
No. 14]. 
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PARLIAMENT OF INDIA
Friday, 11th August, 1950

The House met at a Qtiarter to Eleven
o f the Clock.

[M b . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-52 A. M. .
PAPERS LA ID  ON TH E TABLE-

D e c l a r a t i o n s  o f  E x e m p t i o n  u k d e b
THE R e g i s t r a t i o n  o f  F o r e i g n e r s

A c t , 1939.

The Minister of Home Affairs and 
the States (Saidar Patel): I beg to
lay on the table a copy o f  each o f  the
following Declarations o f  Exemption
issued under the Registration o f  Forei­
gners Act, 1939 :

(1) No. 1/12/50-F. I., dated the
18th February, 1950. (3 Declara­
tions)

(2) No. 1/7/60-F. I., dated the
11th March, 1950. (4 Declarations)

(3) No. 6/10/50-F. I., dated the
16th March, 1950. (2 Declarations)

(4) No, 1/18/50-F. I., dated the
21st March, 1950.

(5) No. 1/22/50-F. L , dated the
20th April, 1950.

(6) No. 6/10/50-F. I., dated the
15th May, 1950.

(7) No. 6/10/50-F. I., dated th3
22nd May, 1950.

(8) No. 1/30/50-F. I., dated the
29th June, 1950.

(9) No. 1/29/50-F. I., dated the
30th June, 1950.

(10) No. 6/10/50-F. I., dated the
19th July, 1950.

(11) No. 1/32/50-F. L , dated the
31st July, 1950. (2 Declarations).
[Placed in Library. See No. P-108/
50.]

A n n u a l  R e p o r t  o p  t h e  C e n t k a l
E l e c t r i c i t y  C o m m i s s i o n  f o r

1948-49.

The Minister of Works, Minea and 
Power (Shri Oadgil): I beg to lay
on the Table a copy o f  the Annual
Report o f  the Central Electricity Com.
mission for the year 1948-49.

[Placed in Library, See No. IV M 31
(2)/49]
R e p o r t  o f  t ^ R u r a l  B a n k i n o

E n q u j r t  C o m m i t t s b .

The Minister d  Finanoe (Sbzi a  D. 
Deshnuikh): I beg to lay on the
Table a copy o f  the Report o f  the
Rural Banking Enquiry Committee.

[Placed in Library. See No. IV 0.3 (fO.J
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Shri Kamafh (Madhya P ia d c fh ) : 
Before we p ro ce ^  with the business 
o f  the day, May I  invite your attention 
to  what the President stated in his 
A d d r ^  to  Parliament on the 31st 
July last ? He said ;

** There are other legislative 
measures and important motions 
relating to matters o f  general public 
interest which will be brought for­
ward before you during the course 
o f  this Session. O f these, the more 
important are the Mines Bill, the 
Contingency Fund Bill, the Indian 
Finance (Amendment) Bill and the 
Electoral B iU /’

May I  know whether the Electoral 
Bill is r* ady and if so, whether it 
will bi intrt'duced in this S* ssion \

W e know nothing about it.

Blr. Speaker: As I underfciand, it h  
not ready yet. O c o f  tlie reasons 
meiy be that wo could not kc cp to 
our programme and went on increas­
ing the original allotmcLt o f days 
for various businesses. Bo that as it 
may, the lo: g and short o f it is t1 at 
this Bill is not ready and is not 
com ing in this Session,

MOTION RE  R E P O R T OF TH E 
R U RA L BANKING ENQU IRY 

COMMITTEE.

The Minister o! Finance (Shi i C. D. 
Dedunokh): I  bog to move:

“ That tlio Report o f  the Rural 
Banking Enquir}^ Comniittte le  
pubHsh'd iind« r ti e authority o f 
Par’iam*nt, under c'ause (2) o f  
artio’e 105 o f  the Constitution.**

Kr. Speaker: M otion moved :
“ That th« Report of tV.e Rural 

Banki g Enquiry Commit ce be 
m blish^ under t'.e aut' ority of 
FarUameit, under clauso (2) o f  
articl*̂  105 of tl e Constitution.”
Pandit E x a m  (Uttar P iade^h):

. May I  a ^  a question, Sir ! May I 
know why this motion ha*̂  been 
brought forward t Is there any­

thing in the report o f  the committee 
that may lead to the institution o f  
legal proceedings against the (Jovem- 
ment o f  India in any court, i f  it is 
published without the authority o f  
Parliament ? Clause (2) o f  article 
105, as I  read it, only provides im­
munity from legal action in the case o f  
speeches delivered by  hon. Members 
here and reports published under the 
authority o f  Parliament. Reports are 
being published without the authority 
o f  Parliament. W hy should this parti­
cular report require the authority o f 
Parliament for its publication ?

Siiri C. D. D ashm ukh: There are 
certain references in the report in 
regard to banking conditions in the 
country which might lexd themselves 
to that kind o f  risk. Therefore, it 
was considered safer to have this pro­
cedure adopted here.

M ’ . Sj)3Vi3r: So, I sJiall put the 
motion to the House.

The question is :

“  That the Report o f  the Rural 
Banking Enquiry Committee be 
published under the authority o f 
Parliament, under -clause (2) o f  
article 105 o f  the Constitution.**

The motion was adopted.

IN FLU X FROM PAKISTAN (CON­
TROL) AMENDMENT BILL.

The Minist3r of Stitd for B e- 
ĥ ibilitation (Shri A. P. Jain) : I  beg
to move for leave to introduce a 
Bill to amend the Influx from Pakistan 
(Control) Act, 1949.

T u ) q j?5 tion  is :
“  That leave be granted to in­

troduce a Bill to amend the Influx 
from Pakistan (Control) Act, 1949.** 

The motion was adopted.

Shri A. P. Jain: I introduce the Bill.

AJMER TENANCY AND LAND 
RECORDS (AMENDMENT) B ILL

Th) Min‘ -»t̂ r of Food ani A^riciltora 
(Snri K. M. Mu \ Vui): I beg to m
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^or leave to introdace a Bill to amend
the Ajmer Tenancy and Land Records 
Act, 1950.

Mr. Speaker : The question is :

“ That leave be granted to in­
troduce a Bill to  amend the Ajmer 
Tenancy and Land Records Act,
1950.”

The motion was adopted.

Shri E. M. Mnnshi: I  introduce the 
Bill.

SALARIES OF.MINISTERS (AM EN D.
MENT) B ILL.

The Minister of Home Affairs and the 
States (Sa,Tdar Patel): I  beg to move :

That the Bill to amend the 
Salaries o f  IMinisters Act, 1947, be 
taken into consideration.”

The House will recall that the A ct 
o f  1947, which was passed before the 
neŵ  Constitution came into force 
provided for the salaries o f  Cabinet 
Ministers. Subsequently, Ministers o f  
State were appointed but since the 
appointment was made by  the Prime 
Minister, their salaries and allowances 
were regulated by  executive orders. 
After the Constitution and the re­
shuffling o f  Cabinet last May, the 
Ministers o f  State became the Ministers 
o f  the Union. It  became necessary, 
therefore, to regulate their salaries by 
an Ordinance. In that Ordinance we 
also provided for the salaries o f  Deputy 
Ministers. Since, at that time, the 
Deputy Ministers were appointed by 
the Prime Minister, a separate pro­
vision had to be made for their salaries. 
After a great deal o f  deliberation and 
taking into account the U. K . practice, 
it has been decided that the Deputy 
Ministers should also be considered 
to be Members o f  the Council o f  
Ministers o f  the Union. W e have thus 
three categories o f  Ministers o f  the 
Union, viz., Cabinet Ministers, Minis­
ters o f State and Deputy Ministers. 
W e have to make a statutory provision 
for all tho .e th r  e categories. The 
amending Bill seeks to carry this out.

The resulting position makes no diffid­
ence to the salaries which the th iw  
categories o f  Ministers are drawing 
at present. W e only give a statutory 
recognition to the new constitutioM l 
position o f  Ministers while we main­
tain their salaries at the old level .
12 N o o n

lb . Speaker: Motion moved
“ That the Bill to  amend tEe'

Salaries o f  Ministers Act, 1947, be
taken into consideration

Shri Tsragi (Uttar P radesh ): This 
question has got a long history. F or  
the first time it was in the Constitu­
tion that the Council o f  Ministers waff 
defined. Anybody whom the Pre­
sident appointed as a member o f  the- 
Council o f  Ministers was known as a 
Minister and these appointments were 
to be made by the President on 
Vio advico o f  t'lo Prime Minister. So,, 
as fcir as t i3  Const t t ’ jn is concerned, 
t 'n re  is only one c\t jo ry  o f  MinUters.

Now, when t'le question came o f  pas­
sing an A ct knoTvn as t:ie Rem oval 
o f  Disqualification A ct, we had by that 
time two other categories o f  Ministers
— t i e  Minist rs o f  »?»t t j  and D eprty  
Minis t3rs. The quest on therefore, arose 
as whether we should remove their 
disqualifica*tion also, on aocount o f  their 
holding an office o f  profit. There were 
differences o f  opinion both among 
Members and also members o f  the 
Cabinet. The Law Ministry took  a 
different view w it’ i regard to  the posi­
tion  o f Minist i s o f  S t to and also o f  th e  
D eputy Minist rs. They held that the 
Minifeters o f  S't t . and Depufty MiniEtcrs 
were not Members o f  the Council o f  
Minferters. Several Members o f  Par­
liament ini^isted that they must be 
members o f  the Council o f  Ministers, 
but then the hon. Minister o f  Law d id  
not agree with that interpretation. 
The hon. the Piime Minister agreed 
with the interpretation which I  and 
many other fnends had put that al? 
these categories o f  Ministers came with­
in the meaning o f  Coimcil o f  Ministers. 
But it seems that there was no agree­
ment in the Cabinet in this connection.

For many months past I  have been 
observing very keeu’y  that some o f  tHe
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[Shri I^gi]
MnisterB^the Cabmet who did not wel 
oom% the Idea of having Deputy Minis- 
te» and BOnisters of State, were not 
willingto give them equal status. They 

4 td  noi wish to accept them as members 
•of the Council o f  Ministers. When the 
Rdmoval o f  Disqualifications Bill was 
being discussed in this House 
i t  was pointed out that Ministers o f  
State and D jputy Ministers were not 

^eg.dly speaking members o f  the Coun­
cil o f  Ministers, but they were in ­
cluded as a sifeguard. In the Gazette 
notificition o f  appointment o f  these 
Ministers it was stated that they 
were appointed by the Prime Minister 
and not by the President on the advice 
o f  the Prime Minister. Now, the 
qiestion arises as to whether the 
Prime Minister has any right to make 
such appDintm3nts. According to the 
CDUStitution tho Prime Minister or 
even the Cibinet as such has no exe­
cutive rights. The executive rights, 
accopdiiiK to the Constitution are to 
>̂e exercisi^d by tho President, or an 

officer a c .iig  on his bi^half. The 
Prim^ Minister c m  only advise. He 
has, therefore, strictly lej^rillv speaking 
no right to appoint anybody. I  sub­
mit that such an apj)ointment was 
rather irregular. I f  the Prime Minis* 
ter were to m ike some appointments, 
then they could l>e m de either through 
the Public H^tvico Commission in 
which all the other Members o f P^rlia- 
m^nt h'ld a ri/ht to apply and com ­
pete, or it w vs not a Ministiy appoint- 
meot l>ecvuse tĥ n̂ it c.vald come only 
on the iec>m*nend‘ tioa o f the Prime 
Minister throu'rh the pen o f the IVe- 
«ident himself. That was one view.

Tnen crvme the Ordinance validat- 
ini  ̂ the sUaries o f the Mini^sters and 
Deputy Ministers. Then also it 
fleems the Cabinet not o f  one 
opinion. There w s  some legal diffi­
culty. And I think some drastic 
change is needed in the Law Ministry 
somewhere. As a lay man what 
I have been feeling is that they are 
never clear of their idc«8 and they are 
never clear in their minds as to what 
realfy the position is in eveiy such 

e. Then came another draft Mliich 
I tlie Qriinance. In that Ordinance

different definitions were given as to  
who is a Deputy Minister, which 
means that till the time o f  the issue o f  
the Ordinance the category o f  Deputy 
Ministers and the categoiy o f  Ministers 
o f  State wer3 definitely different from 
the category o f  the Calinet Ministers 
or the Members o f  the Council o f  
Ministers. It was mentioned— I  am 
speaking from memory— t̂hat the De­
puty Minister was a person appointed 
by the Prime Minister as such or de­
signated as such— something like that. 
So, anybody whom the Prime Minister 
appoints and designates as such would 
be a Deputy Minister. That was the 
definition given in the Ordinance 
which we are enacting in another form. 
That, again, was in my opinion wrong. 
In the British Parliament there is a 
number fixed up to which the Prime 
Minister or the Cabinet can go with re­
gard to the appointment o f  Ministers 
o f  State or Deputy Ministers or other 
categories o f  Ministers. Otherwise it 
will ))c tendentious o f  the Prime 
Minister playing a foul game with the 
opposition party. I f  tne Prime Minis­
ter were allowed to go on appointing 
Deputy Ministers without any ceiling 
limit, then the opposition w^ould be 
offered Ministerial posts and this way 
the party in power may not allow its 
opposition to thrive. Therefore the 
British Parliament \visely decided 
that the number o f  Ministers o f  the 
different categories w'ill be fixed—  
such and such and no more. The 
sanction o f  the House has therefore to 
be tiken when any Minister is to be 
ad(le<l. Unfortunately, because we 
are a new democracy we have not yet 
put that ceiling limit. But I think 
it would be very healthy if Pirliament 
some time decides that the numl^er o f  
Ministers will not exceed such and 
such number so that within that limit 
the R im e Minister might advise tho 
Preaident to appoint Ministers. A c­
cording to the previous definition in 
the Ordin̂ mee the strict interpretation 
was that a person to be appointed as a 
Minister need not necessarily be a 
Member o f  the House. The Prime 
Minister could appoint e v ^  an Under 
Secretary as Deputy Minister and he 
coaid come in the House and sit here
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because he had been appointed by the 
Prime Minister as a Deputy Minister. 
That is to say, too free margin was 
given to the Prime Minister. That 
was one definition. And the same 
was the case with the State Minist-ers. 
Then our amendments came. I do 
not know whether it is the effect of 
my amendment. I do not wint to own 
the credit. I think some discussions 
might have taken pl^ce or perhaps my 
friends the Deputy Ministers or the 
Ministers of State must have resented 
it. But the result is that todr*.y I 
find that that definition has been 
struck out.

Not only that. But the definition 
in the original Bill where the Minister 
was defined—‘ Minister ’ means a 
Minister of the Dominion of Indir— 
that too is now sought to be deleted, 
which meti,ns that now the Ministers 
will go undefined. All the categories 
will hence forward be undefined. That 
definition which excluded the Deputy 
Ministers from the ring of the Council 
of Ministers has also now been dropped, 
which now means obviously—one can 
conclude r.lthough it is not said in so 
many words—that after the passing of 
the Act p>\\ the citegories of Ministers 
whe her D^patviMir isters or Sub-Deputy 
Ministers or Ministers of State, whoso­
ever they might be, if they have a ‘Min­
ister* cipher in the beginning or at the 
end of the title will be Members of the 
Council of Ministers. It is a very 
he Thy thing and I welcome it.

But there is one question which 
arises. T think the Deputy Ministers 
and Ministers of State rre in the 
safer zone. But I am p.friid the ori* 
ginal Ministers, according to this new 
Act are re».lly unsafe again. They 
are again left out, because it is men­
tioned that ‘ Cibinet Ministers will 
dra V sucii and sach sal ry *. But 
there is no Cabinet Minister, strictly 
legally spe iking, so far because the 
Cikbinet Ministership has not been 
defined anywhere. In the Constitu­
tion only the Prime Minister is (ie- 
fioed add the other Ministers are de­
fined—the M ^b e r s  o f the Connoil o f  
limisters. Bkrt a Cabinet Mifldster

is a new category, legally speaking* 
What is a Cabinet Minister I eamiot 
understand. The Prime Minister will 
go on drawing his salary because he is 
defined and the Deputy and State 
Ministers will also go on drawing ti^elr 
salaries because they are also Mera**̂  
bers of the Council of Ministers. But 
there are no Cabinet Ministers as sudi^ 
So if the Auditor-General raises this 
objection or if the people take that visw 
I am afraid the s .laries of the other 
Ministers cannot legally be drawii 
because we are not authorising them- 
to draw their salaries.

Now, if there is a category of Cabinet 
Ministers then it must be within the* 
category of IVIinisters as was originally 
defined. Within the Ministers there 
will be two types, one of Cabinet 
Ministers and the other of non-Cabinet 
Ministers, that is Ministers without 
Cabinet rank. So it has to be defined 
as to who is a Cabinet Minister, be­
cause in the Gazette which announces 
the appointments of Ministers ‘Cabi­
net Ministers’ are not mentioned—it 
only speaks of such and such ‘ Minis­
ters ’ or ‘ Deputy Ministers ’ or ‘ Minis* 
ters of State It is only these Minis­
ters that are recognized. For the first 
time you are bringing in ‘ Cabinet 
Ministers *. When you introduce that 
new term you ought to define as 
to who is a Cabinet Minister. There* 
fore I subrnit that Cabinet Ministers 
may be definerl. It is better. Since- 
there have been interpretations after 
interpretations it is necessary, and 
I think my ho ̂ . friends the Members* 
of Parliament will mostly agree that  
Parliament should now put an end to- 
this controversy whether the Deputy 
Ministers and others are members o f  
the Council of Ministers or not. Ins­
tead of depei^ing every time on an 
inteipretation by the legal pundits 
I think Parliament will agree that we 
should now put an end to the contro­
versy and, as I have proposed in my 
amendment, let us definitely say and 
give a definition that “ ‘Mimsters*' 
means a m em b ^ of the Ooandl oi 
ICimsters irrespective the & ot as io  
whether he has been designated by Idi# 
FMidnit as % Cabfaie;
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lOnittar of State, or a Deputy Minis* 
te r ’ ’ . By giving this definition we 
also regularise the term * Cabinet 
Mhuster * and regularise their pay. 
This definition puts an end to all the 
previous differences of opinion that 
oa^e occurred and also regularise  ̂the 
use of the word ‘ Cabinet Minister *.

1  submit that perhaps the hon* 
the Deputy Prime Minister might 
agree to accept this definition and he 
should not mind that it comes from 
me, from a distant man. His nearer 
people n ight also agree if they give 
thought to this. *

I would like to use this occasion, for 
one minute, in saying that I deem this 
Oabinet to be an log jus to a mother of 
pearls. It emits pearls in the shape of 
Deputy Ministers and others. Why 
should the mother resent her own sons 
flittering in the Sun ? The sons must be 
brilliant and must also shine ami glitter. 
The mother should be happy to see 
her sons shine, rather than be 
jealous of them. There must be 
a list of precedence even among Minis­
ters of various ranks. But should 
you go on miking distinctions after 
disfbinctions ? Once there was a ques- 
tJon on the floor of the House regard- 
tng marks of distinction affixed to the 
oars of the Ministers. It is only the 
office that must be distinguished, not 
the car.

There is the car of a Minister which 
has a ‘ ĉircle >^ithina trinngle ”—which 
has lc4  the people to call such Minister 
a ‘ ‘TrimguUr Minister*. There is p-n- 
other Oiir which ciin only fly the Flag 
— he ia a ' flagular ’ Minister.

In the matter of decorations also I 
4o not think that distinctions look well. 
I  would suggest that among all Minis­
ters, since they are all members of the 
<3ouncil of Ministers, and they are all 
advisers to the President, there should 
TiB no such distinctions.

It doee not do well us as a party to
make a distinction b^ween us. After 

distinction of age, ability and 
is always there and the 

who is who. I want that

all the Mmisters of Government should 
be t]?0ated on a similar basis because 

members of the Council of 
Ministers and my amendment may be 
adopted so that we may legally recog­
nize the final decision of the Govern­
ment that the Deputy Ministers r.nd 
Ministers of State will also be members 
of the Council of Ministers. With 
these words, I appeal to the hon. the 
Deputy Prime Minister to accept my 
suggestions.

Dr. Deshmukh (Madhya Pradesh): 
As my amendment will indicate, I 
have a definite purpose in view so far 
as this Bill is concerned. This matter 
of salaries of Ministers has a certain 
amount of historj% and the history 
goes back to the period when M-^hatma- 
ji WAS of the view that no Stntc servant 
of any ]>osition whatsoever shoiiM get 
a salatyof more thrn Rs. 500 per 
month. That was the ro^son why, 
when for the first time tlie Congress 
Ministers took office in tlie Provinces, 
they took a s *lary of only Rs. 500 and 
not more. I personally think that 
this was in the nature of a political 
move, and not a ])crm:;m*nt fe. ture 
whicli M<*Jiatinaji wanted to establish 
in Indii. (InUrntpHon). What I just
S 'id was that the desire expressed by 
Mih itniaji was not intended to be a 
permanent feature of our Constitution 
and whn.t we did in India. It was 
more as an argument for a political 
purpose. I for one am in favour of 
ĵ ivin  ̂ larger s\liries because apparent­
ly low silaiies ultimately cost the 
people far more. That is whr t exr.ctly 
happened in the Provinces when Rs. 
500 was the salary that was fixed. The 
bungalows were free. Rs. 500 per 
month could not be m^de to go so far 
as to purchase a c^r. Therefore the 
cars had to be given free ; the driver 
was to be paid even in the ofd days at 
least about Rs. 60 or 75. Under this 
pay a Minister could not maintain a 
car and it would not allow him to 
pay Rs. 75 for a driver. So the driver 
had to paid by Grovemment. Then 
the Minister has to spend at least Rs. 
200 p.m. on petrol. He could not 
afford to pay this. Therefore petro 
had to be given free. Hirn all theam
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gentlemen who took offices in the 
beginning found that these bungalows 
where they resided were really intended 
for EupOD^n officials and there were no 
conveniences for m, Indian to live in 
and naturally they had to make altera­
tions and additions to these bungalows, 
costing in certain cases thousands of 
rupees. \Vhat I contend is that it is 
better that the people understand what 
exactly a Minister costs to the people 
rather than to say that he is tiking a 
very small silary and then burden the 
State oy getting other conveniences 
free of charge. Even today, I do not 
know what conveniences and facilities 
are afforded either to the Ministers at 
the Centre or to the Ministers in the 
States. All these things are never 
given p.nywhere in detail, never stated 
specifically. Thr.t is why I wa,nt that 
the largest possible salary should be 
honestly and openly piid and t-̂ ken by 
the Ministers rather than to take a small 
salaiy and then to have all these 
conveniences about which no account 
is placed before the people free of cost 
under such circumstances the people 
do not know what exactly a certain 
Minister or a Cabinet Minister is 
actually costing to the people and this 
is good neitlier for the Minister nor for 
the people. That is the reason why 
I want that the Ministers should be 
bold enough and we should be frank 
and honest enough to say that this is 
their salary ^nd no more. What is 
happening today is that the salaries 
that are stated in the Bill look rather 
«mall, but I am sure there are many 
facilities which are provided for and 
about which I at le?.st am absolutely 
in the dark, I would like to know if 
any hon. Member of this House knows 
what the existence of a particular 
Minister costs us altogether. It is 
from that point of view that I want 
to raise the salp-ries and then to ask 
them to pay out of all those salaries, 
whatever amenities and necessities 
o f  life they individually or collectively 
want. So I think it is more sensible ; 
it is more honest to make up our minds 
to give a higher salary—9.nd all these 
persons come from public life ; they 
have not made any profit ; they have 
not large properties and they have to

live and have also to fulfil the expecta 
tions of the public. Naturally it 
costs them more and I have not the 
slightest hesitation that their salaries 
should be high because if you want them 
to work consciously and honestly, it 
is necessary that you should not pay 
them accoi*ding tp their merit but 
sufficient to make the two ends meet. 
Therefore, I  would like this House 
and the whole of India to make up our 
minds not to economise on the apparent 
salaries that we pay—but which actually 
costs lakhs of rupees. I have seen 
Ministers in the States spending on the 
extensions and alterations of thefr 
bungalows amounts costing almost 
lakhs of rupees. Now they are in 
power, they have got a solid majority 
behind them and nobody can challenge 
and nobody can question them. But 
there is tremendous dissatisfaction...

Sardar Patel: It would be unfair to 
discuss these matters here when we 
are discussing the salaries of Ministers. 
So far as I ^ o w  the Ministers in the 
Provinces are Morse off in such matters 
and it is not right to make insinuations 
that they are spending large sums of 
money. These matters should be dis­
cussed in the Provinces.

Hr. Speaker: As linte^ret the speech 
of the hon. Member, I think he is 
supporting his amendment wherein he 
is suggesting that a much higher salary 
should be given to Ministers. That 
seems to be the implication of his 
argument.

Dr. Deshmukh: That was the in*
tention. I do not wish to labour my 
point nor do I wish to accuse anybody 
or criticize anyone. It is aomething 
which happens in the natural coxase 
because it is humrnJy impossible for 
any Minister in any State to maintain 
himself on Rs. 750 or Rs. 1,000. It 
was with that intention that I said 
this and I would like that the facilities 
etc. should be paid out o f the salaries 
and not ifi an indirect manner.

Shri Kamath (Madhya Pradesh) : 
While the Bill moved by the hon. 
Home Minister a p p e a ls  quite innooQOtf 
aad is qoiie innoeuoiis and is
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fB hiiX iaiiA lb]
ior l&e jpuipoee of reguJarizing the pay 
floeot o f salaries to the Ministers, there 
â ppears to my mind a constitutional 
4 >ffi^ty— n̂ot one but more than one 
constitutional difficulty about this Bill. 
I  would invite the attention of the 
House to articles 74 and 75 of the 
Constitution. These Uvo articles deal 
with the appointment, powers, salaries 
and allowances o f Ministers.
Article 75 says :

“  (1 ) The Prime Minister shall be 
appointed by the President and the 
o t^ r Ministers shall be appointed 
by the President on the advice of 
the Prime Minister.”

Clause (6) of this article goes on to say:
“  (6) The salaries and aliow< i k c s  

of Ministers shall be such as Pr rila­
ment may from time to time by law 
determine and, until Parliament so 
determines, shall be as specified in 
the Second Schedule.*’
Now, Sir, in this Bill, among the 

Ministers are included several cate r̂ories 
o f Ministers, Cabinet Ministers, Minis­
ters of State and Deputy Ministers. 
Article 75 of the Constitution refers 
only to Council of Ministers, without 
making any distinction between Cabinet 
Ministers, Ministers of State and 
Deputy Ministers. Ordinance X X  of 
19^ promulgated by the President on 
29th June last refers to these three 
categories. Tb lumps Oibinet Ministers 
and Ministers of State together. Section 
4 of that Ordinance says :

“ (o) ‘ Minister * means a member 
of the Council of Ministers of the 
Union, wiiether designated a Cabi­
net Minister or a Minister of State ;

(art) ‘ Daputy Minister ’ means a 
person appointed as such by the 
Prime Minister.’*
The present Bill which seeks to re­

place that Ordinance, make« no re­
ference to these two Sub-sections of 
that Ordinance.

the Constitution, Parliament 
di iU aikiicttkm or determine the salama 

AlbwalHM of Mnktafs. Whioh

Ministers ? Ministers as defined in th^ 
article. Who are they ? The Prim© 
Minister and other Ministers appointed 
by the President on the advice of the 
Prime Minister. The Statement of 
Objects and Reasons of this Bill itself 
says that the salaries of Ministers of 
State and Deputy Ministers were regu­
lated, until the adaptation of the 
Salaries of Ministers Act, by execu­
tive order. Now, a BiU has come 
before Parliament. But, Parliament, 
I am afraid, is hot empowered under the 
Constitution to take cognisance of this 
matter, that is to say, the salaries and 
allowances of the Ministers of State 
and Deputy Ministers.

In the last session, the House wil  ̂
remember that Dr. Ambedkar, the 
Law Minister, brought forward a 
measure which sought to remove the 
disqualification imposed by article 102 
of the Constitution,.that is to say, with 
regard to holding of office of profit under 
the Crown. There, he made it clear that 
Government felt that because Ministers 
of State and Deputy Ministers were not 
included in, or were not part of the 
Council of Ministers, the difficulty 
was there, and that Bill was brought 
forward and was passed by Parliament. 
That made it clear beyond the shadow 
of a doubt that what was envisaged by 
the Constitution when Ministers were 
referred to, was a member of the Council 
of Ministers, a Cabinet Minister, and 
not a Minister of State or a Deputy 
Minister. I do not find any provision 
in the Constitution under which a 
measure for regulating the salaries and 
allowances of Ministers of State and 
Deputy Ministers can be brought before 
Parliament. Parliament can consider 
the salary and allowances of only the 
Council of Ministers under article 75 
of the Constitution.

[Mb. D e p u t y -S p e a k e b  in the Chair,

Another point is this. As I just 
now read from Ordinance XX of 1950; 
** 'Deputy Ministers’ means a peimn^ 
appointed as such by the Prime Minis­
ter*’ . As 1 said, Mimstm of SiMe 
and Cabinet Miniaters hmiwe been lamp­
ed together. The<p0stioB«rinB thmr.
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fore, when there are three categories, or 
rather two— t̂he Ordinance refers to 
one category consisting of Cabinet 
Ministers and Ministers of State, though 
thi re is no such mention in the present 
Bill, and the second category is Deputy 
Ministers appointed by the Pi*ime 
Minister—how this matter of salaries 
and allowances of Deputy Ministers 
appointed by the Prime Minister can 
come before Parliament at all, unless 
we are tempted to be indifferent to the 
Constitution or to ignore constitutional 
provisions. Then, of course, I have 
nothing to say. But, if we want to be 
loyal to the Constitution, and do not 
want to violate the provisions of the 
Constitution, I for one feel that the 
present arrangement by which the 
salaries and allowances of Ministers 
of State and Deputy Ministers were 
regulated by executive order, must 
continue. Or, in the alternative, the 
relevant article of the Constitution must 
be amended so as to include these 
Ministers of State and De»:.uty Minis­
ters in the Council of Ministers, as my 
hon. friend Mr. Tyagi said or to amend 
the article in such a manner that this 
constitutional difficulty will not arise 
when considering this Bill. Otherwise, 
this Bill, as it stands, is unconstitu­
tional and the Bill as it has been 
brought before the House by the Home 
Minister cannot be considered by 
Parliament. Parliament has no power 
under the Constitution to consider this 
Bill or to vote the salaries and allow­
ances of Ministers of State and Deputy 
Ministers.

As regards Cabinet Ministers also, 
there is a little technical objection- 
Because, the Constitution makes no 
reference to Cabinet Ministers at all. 
It says. Council of Ministers. In no 
article of the Constitution is a Cabinet 
Minister mentioned as such. Unfor­
tunately, due to some drafting error 
either in the Home Ministry or in the 
Law Ministry, the Bill and the Ordi­
nance promulgated in June last, have 
been ill-considered,—I would not say 
badly drafted, perhaps the officers of 
the Law Ministry had not the patience 
to go through the various articles of 
î boB in£uit Constitution. That is a 
mMlntiine for ovr coiintix, faecatiBe,

I for one feel that when India has 
solemnly adopted the Constitution and 
promulgated it on a historic date in our 
national calendar, I think all of us, 
officers no less than Ministers should 
study the Constitution and see that the 
Bills brought before this House are in 
consonance with, or at any rate, not 
inconsistent with the provisions of the 
Constitution. Therefore, I would lik» 
the Home Minister to throw light on 
these points. Firstly, of these two* 
measures, the Ordinance promulgated 
by the Resident on 29th June 
and the Bill now brought before tb© 
House, why the Bill which seeks to re­
place the Ordinance, omits some of the 
material clauses of the Ordinance, and 
why the Bill is different in some res­
pects from the Ordinance. Secondly, 
how Parhament can consider this 
measure as it is brought before the 
House, in view of the fact that article 
75 stands in our way. As long as 
article 75 is not amended, I am afraid, 
the Bill will have to be put off, till that 
article or some other relevant article is 
amended. Bearing »n mind the Act 
adopted by Parliament in the last 
session namely the Removal of Dis­
qualification Act, to remove the dis­
abilities or disqualifications under 
article 102 of the Constitution, the 
important point is how the matter re­
lating to salaries of Ministers of State- 
and Deputy Ministers, who, according 
to tho Law Minister himself, were not 
included in the Council of Ministra^ 
can be brought before this House,. 
because Parliament can consider only, 
as I said, salaries and allowances of 
Members of the Council of Ministers.

And lastly, I would point out that 
sub-section (a) of section 4 of the 
Ordinance of June si-ys that Minister 
means a member of the Council of 
Ministers of the Union, whether de­
signated a Cabinet Minister or a Mims* 
ter of State. But the Act which wa^ 
passed by this House last time clearly 
said that a Minister of State is not rtk 
the saiEî  category as a Cabinet M us* 
ter. Therefore I do not see hdw iheiy 
can both be put together. Afmeik 
hem  that, I find thmt the pratn^ Bitt 
malces some distinetkm as ilsgaaKlB tiMib 
ttiuies and aikytraooeB
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[Wifi Kunath ]
I  tliink ̂ a t  when the Cabinet Ministers 
m d  the Ministers of State are lumped 

it would be more in the fitness 
o f  things that their salaries and allow- 
Anoes might also bo equalised, be- 
<MMi0e as the House knows a Minister of 
State is practically in independent 
charge of his Department. A Deputy 
Hioiater stands on a different footing—
I can understand that-for he is only a 
deputy. But a Minister of State is in 
iadependent charge of his Department, 
aTvl my hon. friend the Minister of State 
for Parliamentary Affairs nods his 
head in approval: with the onerous 
duties that he is burdened with, and 
o f which we are all aware, I am sure 
he will bear testimony to this fact that 
the Minister of State is as much 
an indejwndont Minister as any Cabi­
net Minister. The only difference be­
tween the two, if my memory does not 
betray me, is that a Minister of State 
has not got the right to be present at 
Cabinet meetings, unless ho is spi>cially 
invited to do so. He cannot be there 
aa a matter of right. That is 
the only distinction. Otherwise 
no Cabinet Minister interferes 
with a Minister of State’s duties and 
functions. Therefore I am inclined to 
think that the two, the Cabinet Minis­
ter and the Minister of State should 
be put on equal footing. You can 
either reduce the salary of the Cabinet 
ICnister ar increase the salary, etc. of 
the Minister of State.

An Hon. Member : Or do both.
fDiri Kamafh : Yes, or do both and 

meet halfway. What I say is, once 
you put them together, you should not 
make any distinction so far as their 
allowances and salaries are concerned.

I would request the Home Minister, 
in the course of his reply to t he debate 
to clarify and elucidate the points 
I have placed before him and the 
Honte. Ab regards the principle of 
the measure, that is to say, the pay- 
meni of Bataries to the Ministers and 
oillKers, 1 support the principle, and 
•ajf tliAt they must be paid. But how 

ia to be regulated and in what 
waf^ wliettier by Parliamentary ap­

proval or by Executive Orders, there 
is some difficulty about that to which 
I have drawn attention. I hope, 
therefore, that the Home Minister will 
consider these points and answer 
them in the coiu-se of his reply.

Mr. Depaty-Speaker;
Minister.

The hon.

Shri Hbssain Imam (Bihar): I want 
to say something about the procedure. 
It is not on the merits of the Bill, 
bu t,........

Mr. Deputy-Speaker: I have al­
ready called the Minister.

Babu Bamnarayan Singh (Bihar) :
I have to say only one thing.

Mr. Deputy-Speaker: After the Minis­
ter has spoken, I will hear the hon. 
Member.

Saidar Pat l̂ : I have heard oixly 
one criticism which requires really 
serious explanation and that has come 
from Dr. Deshmukh. He has been a 
Minister in the old regime and pro­
bably thinks that even now things 
are the same as before. But apait 
from his proposal for raising the 
salaries, his general tone was such as 
if he thought we were doing something 
underhand, as if people here in Parlia­
ment and outside do not know what 
concessions are being given to the 
Ministers. Well, this is not the first 
time that this matter has come up. 
The first Salaries Bill was passed by 
the House and at that lime most of 
the relevant points were scrutinised. 
Now, Dr. Deshmukh says that the 
Ministers’ ealaries should bo raised. 
When the Ministers Salaries Bill was 
passed, we did consider in the Cabinet 
various points of view. The present 
income>tax laws work in very burden­
some manner on some of the Ministers 
whose income from outside is much 
greater, and when the aggregPvte in­
come is taken into account there are 
some Ministers who get no salary at 
all. This is a very difficult thing for 
such Ministers. Of course they make 
sacrifices and do not grumble. We 
have, therefore, deddcd that some
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sort o f  allowance or a free house or 
some such concession should be given 
so that such a Minister may not have 
to spend from his own pocket. So 
there is nothing underhand about it. 
The salaries that have been fixed have 
bsen fixed by  the C .̂liiinet taking all 
the various points o f  view into con­
sideration. I f  we take into considera­
tion the point o f  view o f  my hor* 
friend sitting opposite, the salaiy 
should be only Rs. 500 according to the 
Resolution passed at Karachi, because 
he speaks about it so often. But 
that probably*might come in future. 
At present it is not possible and he 
knows it. And p e rh a p s ... .

Mr. Deputy-Speaker: And Karachi 
has gone to Pakistan.

Sardar P atel: Yes, Mr. Tyagi was 
particularly pler.sed with the change 
brought about. W e all thought that 
with the change in the Constitution, 
the appointment o f the Deputy 
Ministers uy the Prime Minister w'as 
not constitutional or perhaps not 
proper, and therefore we considered 
it in t i e  C"‘.binet. So ff.v as the 
categories o f  Ministers and Deputy 
Ministers are concerned I think there 
is no need to m^^ke any change. 
Mr; Tyagi forgets when he talks about 
fixing the number o f  Ministers that 
yesterday there was a chorus o f  voices 
in this House for appointing many 
Deputy Ministers and then he did 
not say there should be no Deputy 
Ministers, but he s -̂id there should be 
many Deputy Ministers. But now he 
says we should fix a limit for the 
number o f  Ministers. AVe are consti­
tutionally in the development stage 
and therefore we may have to increase 
the number or we may have an increas­
ed number in different grades also. 
Different p ^ d e  does not mean any 
difference in the status. I  have made 
no provision in this Bill about the 
matter he referred to , namely, what 
kind o f  car a Minister should keep and 
what kind o f  car a Deputy Minister 
should keep, or what sort o f  sign each 
should have, a circle or a triangle and 
so on. That is a matter which is 
entirely different.

Shri Kamath has raised some cons­
titutional questions. I do not see any 
constitutional difficulty in this. All 
Mim'sters, whether they are Cabinet 
Ministers, Ministers o f State or Deputy 
Ministers are members o f the Council 
o f  Ministers and therefore after full 
consideration o f  the question by  the 
Law Ministry we have come to the 
conclusion that there is no conFtitutional 
or legal difficulty. I  do not know 
whether I  can throw any more light 
where there is complete darkness. 
But I  see that there aie no constitutional 
difficulties and therefore I  thought 
not much time would be devoted in 
the debate.

Shri Kamath: Sir, on a point o f  
clarification. Accepting the Hom e 
Minister’s statement that all Ministers 
o f  State and Deputy Ministers as well 
as Cabinet Ministers are members o f the 
Council o f  Ministers, how is it that a 
Deputy Minister is defined as a person 
appointed by  the Prime Minister and 
not by  the President.

Sardar P a te l: It  has been rectified 
now. That is why I  said that in darkness 
I  cannot throw any light. I f  you cannot 
see you must wear spectacles.

Shri Hossain Imam: Theie is one 
fact I  wish to bring to your notice. I 
appeal through you to the Government 
that whenever constitutional points 
are being discussed in the House it 
will be right and proper that the Law 
Minister should occupy his seat in the 
House rather than in the Lobby.

Another fact to which I  would like 
to draw the attention o f  the Govern­
ment is that on all matters o f proce­
dure the information that is being given 
should be o f  a categorical nature and 
contained in the A ct rather than in the 
statements made by  Ministers. For 
instance, t|ie question o f  Deputy Minis­
ters, being Members o f  the Council 
o f  Ministers that kind o f  a thmg should 
be included in the Bill when it is being 
drafted, so that this lacuna may not 
remain, questions may not be asked 
and the darkness may be disputed.
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BalmBanmazsyanSingh: T h ie ie a  
▼ety important question...... ..

Mr. Depoty-SpeeJcer: Tho hon. Mem- 
bear cannot make a speech now. I 
th o n ^ t  he wanted to put a question 
ftir d a  rifioation.

Balm Bamnarayan Singh: 1 thought 
that the debate continues.

Wx. Detmty-Speaker: This is only an 
ainonding Bill. AU thathon. Members 
wanted to say has ahready been said. 
As regards the Law Minister’s pre- 
tenoe, certainly when Bills are taken 
tip here he is always available to 
eracidate any particular points raised, 
either o f constitution or o f proce­
dure.

As regards the Council o f Ministers, 
article 75 is quite clear. By whatever 
name a Minister is calle^l they all belong 
to  the Council o f  Ministers and all o f 
tiiem are appointed by the President. 
There is no use referring to an ordinanoo 
which is repealed under this Bill.

Shri Kamath: May I  ask why that 
order including the various categories 
of Ministers in the Council o f Ministers 
has not been incorporated in this Bill, 
which has been brought forwanl for 
the first time after tho promulgation 
o f  the Constitution ? The old Bill 
was passetl before tho Constitution 
oame into force. This is the first 
BiU under the Constitution, and there­
fore it is necessary to define a member 
of the Counoi] o f  Ministers.............

Mr. Depaty-Speaker: Order, order. 
The hon. Member will sit down when 
Uie Speaker gets up. The point is 
quite clear. Article 75 is there and 
it makes no difference between one 
IGnister and another. All o f them 
are members o f  the Council o f  Mi- 
niaters. I will not allow any more 
ilebate on this matter..............

fhri Honaip Imam
Mr. Depaty-Speaker: Orde^r, order. 

The question is :
**Hiat the Bill to amend the 

Sidaries Ministers Act, 1947, be 
takm imto consideration/’

ChB motkm was «dopt)4.

Clause 2 (AmeniUnent o f  section 2  
A a  L I I I  o f  1947)

Shri Tyagi : The hon. Minist€r has 
already explained that they are all 
members o f  the Council o f  Ministers. 
So I do not propose to move my amend­
ment.

Mr. Depaty-Speaker: The quertion is :
“ That clause 2 stand part o f  the

BiD.”

The motion was Adopted 
Claus3 2 was added to  the Bill.

Claused (SuhHitution o f new section 
for section 5, Act L I I I  o f  1H 7)

Mr. Deputy-Speaker: Dr. De?hmukh’s 
amendn:ent to this clause is outof order. 
Under article 117 (1) except with the 
permission o f  the President no financial 
proposal to increase the salary can be 
moved.

Dr. Deshmnkh: I had no intention 
o f  moving it either.

Mr. Depaty-Speaker : Even otherwiee 
it is out o f  order.

The question i s :

‘T h at clause 3 stand part o f  the 
Bill.’ ’

The motion was adopted.

Clauso 3 was a.!(’ ed to tho Bill.

Clauses i  and 5 were added to the 
Bill.

Clause 1, tho Title and the Enacting 
Frrmula wf ro added to the Bill.

Sardar Patel: I bog to move :
‘ ‘That the Bill be passed.”

Mr. Deputy-Speaker: Motion moved

“ That the Bill be passed.”

Shri TiAm : I want fram the
hon. Law Minister elucidation on the 
point whether ^  the Deputy Ministers 
who had been appointed fivrmerly b f  
the Prime 'MhMot will have to be
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re>appointed by  the President or will 
their appointment also come iinder 
this ?

Mr. Deputy-Speaker: The hon. Mem* 
ber m ay ignore the appointments by 
the Prime Minister.

Sardar Patel: They have already 
been reappointed by the President on 
the advice o f  the Cabinet.

^  t  ^  ^  P t P r T T ,

^  t  ‘?r? %  sfiRr 3t<t-

I srrfir am n r ^  i t

^  ?T*IT I ^  3)M ^  jet’ll'

rTTf % t  W  ^  ^
=̂ r| f s  fr

f t  ^  'tN' F»rf^«r
5pt ^  I w r

>icr?y? t  ^  § > ,

3i(<iw'<i ^  sfhc 'TOT snft

*nrr ^  W t  firPTHT ^  i
^  ^  ^  T O f < T f^  

^l«l 5  I 3T>ft ^  5TRT % «TT̂  ^

t  f?HT 3THT % ^  ft>

f̂t Trf f̂ f̂PT ^  =̂ ?rr >rqT i 3Tvq-«r 

^  ^  3fk  w  
f  ^  ^  ^ r  f  f¥ 3TT3r

fTT̂ Prr #  55t>r 3ft ^nr ^  f  

%cPT % ftf'SRT "K 3n w t 5frr ^  

% >fk 5t»TT 1 iiff 3T#3ft-

TRJT «TTdt?rra’ JTT arre % 

#  I q r
^  ^  «rr 8ftr at^ oft 

n<P(«< t  ^ 3 ^  % r m  5y<Tnrr arrr 

^  '*<̂ iqi Hl«*i ft>TT I JI5

^  iJ fT ^  t  ^  f
s n ? ^  ’T ff^  I ftiT ^  «n^<j'
^ 4 ^ 0  ift 3rftf««? P m r

^  % flTPT 4'<HI f , ^
5 f ^

^  ^ IV 3 f^  f  I 3TF3r 3ft
y <+’R! ^nr ^  5  ^
Wl f«^ %5T % «1<i
r̂Trf ^  Tft ^  1

Shri T. Hossin (B ih a i): May I  know 
for the sake o f  information whether the 
hon. Member objects to our reducing 
the forty  rupees also ?

TWHHWOI : 3T^, ^

^  *<d«q f  5T  ̂ fW t
=^rf̂  I 3T̂  >nTr t  Pp H® <>
^  JTff ^%rr I 5ft 5R
spw?r ^ q-w ftf̂ r «it ^
fer ^  ?ni?T ^  JTf ’TRT fipiJT «IT ?

arrr ^
3ji)u<SH<i3 ferr, fqr I

«Tf TTOsnrm ft f f : 3r*ri?w 
^1r qr ?r>5# ^r pr ffr f  1
srk 3t«tst 4  >rf 3̂  ?rar-

3fh: 557̂  ^ ?rrsT TfT f  ark 
?w+'l *T ^  iHHd ^ anr 
5^ 5frf^ I JT? ^fr srrar t  
qt^ arrsr % af< f?K  % f  1
IT ^ ^  ^  I

^  ftr?n? ^  ?

«i^T n H R W »r Ri5 :
f>TpT)EST(Finance M inister) t  q r  

<̂î i *TT ftf % ’tN' 9fnf



,  [  m  TPPfrcnw fti? ]

% i R m  f  15it ^  ^
^  ^  ^  t  I 4  3 r a

n̂sfr f  ftt ( public
eervant) sft ^  ^  ^
^ni^, f^rr^ r̂ ^  ^

(living standard) t >
ftw !PC| ^  ^  *ft% t ,

^  ^  ^  *r
^  a n ^ ,  a ft a ro frr: ?  i n

vTT^ ^  wi*ri ^
^TTT ^  SrpRT’T ?̂TT f«l^<lf
f ^ R n f t  ft?  a r n r r f t  ^r

arfiwr ^  I aftr arrsr ^  f  f r
*\ O o) V*r 5  I +'<A fV fl f  »T ^Irf

V5i% 5 ^  ^  «iT, ? r  ^

^  ^  T N T  ^  ^  ^^TvPTT I

WVT m rr ^  % T?T t  I

«rt  ̂ at ^  t' ^  ^
'T«mr ^  % 3 r f^  Ti^ 2n% ^

T * T  i j ,  ?ft ^  w r t t  T T  T n r  ^  'i w n i  
t  «ftr srmrr vn r ^ ’T̂ lf ^  ?

*15 ?it '̂ jRT j f  I
Ji? f  ftp f̂Tff9 

<i?f ?PT TT I  anr ^  5iW 
^  'T T  «5TRR T T H T  f  JIT ^

T T *T T  ^  I 3nTT ^ *T
^  In r r  ’h h ^tt |  ^  %  ?jtJT

^ ^ ^ 1̂
*ft%  'a*^i>i T?pT

n r |  %  T|5TT ^  I w  5 ? m p f ,

V r t ^  %  ^  ^ T T  i^^ETT
w M i  T T ^  *rr%  j f t t  T t ^  * r j  v R x  

V T  W l%  s f t r  4 ^ 1  s H T T  X  ̂ ^ * T  

t, fRoPr sfff^
f  I w rar ^  ^  ^  ^  t ,

O T T  ^ R R ft  «l>t 0, 'T O T
^  «TT I 3 R f  #  ^
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^TRRf ?RTT % f?TO% »I^, 1 ^  mR wIW

^  TTgm q't̂ TT I T̂̂ r w  ^
#  ^  t ,  3frc ^  ^
^+'01 5 ^  vihft % T ^  % ^rr- 

=̂1%, ^  3Jnr?TT ^HF.

^  ^  1', ^  ^ 
^ f% W  ^  TK f^ ^ K  P̂TTTT 

I ^  5 * T R T  ^  ^  ^  ^
TN" ^  3rf^  ?rft 

T | ^ ,  ' I T  3 TH T I
^  ^  f t :  %  T t ^ F H T  ^  ^

^  WTT
ft^  ^ t  ^  ^   ̂

STTT ^  ^ ^ ’ f i  Pp 3 R T  ^  ^
STiT̂ rC 

^  ^  t| 11

^  ^  snn: 51T = ^  f ,
^  tN* ^  ^ s r f^
^ ^ r f ^  3ftr ^nrr % v r*  ’̂ ^di 
%  ^  ^  t |  3 ftr  5̂t^  q r  ?im rT

^  ^  3 m  ft̂ TPT r̂ f^Rrr^ ^ i

H T ^ J T  : ^ T ^ T n P T T T R ^

^ ^  3Tift ^  ^  'TC ^ftr 
^  I

{English translation c f  (he above speech)

Baba Ramnarayan Singh: The matte r 
under discussion just at present was 
as to how many kinds of Ministers 
be appointed. Goswami Tulsidas 
has said, *'0f all the insults that of the 
easte is the most unkind’*. Caste 
insult here means that with the in­
crease of differentiation in society 
the troubles and tribulations would 
also increase. As a result o f the 
differentiations found today the work 
may be facilitated but this differen­
tiation leads to a lot of difficulties. 
May five ^linisters be appointecl
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or else 500, but all o f  them should 
get equal salaries. W hat is the sense 
in this that some may be Ministers, 
some may be Assistant Ministers while 
some others be Deputy Ministers. 
Such a differentiation is likely to 
create a lot o f  trouble in our country. 
With regards to the discussion on the 
salary issue it is alleged that Karachi 
has since gone to Pakistan. Sir 
through you I  appeal to the hon. 
Members present in this House in 
particular and the pubUc outside in 
general that you will have to pay 
special consideration towards the 
salaries to be given to the people 
forming the Gk)vemment today. When 
the British rule had her sway here 
then there used to be seven or eight 
Members o f the Executive Council. 
I f  a comparison be made between the 
expenses that were incurred on indivi­
dual councillors and that incurred on 
our present Ministers then the present 
expenditure would appear to be very 
heavy. The expenditure goes to such 
an extent that the Ministers require 
Private Secretaries, then these Private 
Secretaries also should have Personal 
Assistants. Such an expenditure is a 
callous waste, it is nothing short o f 
robbing the country. For such items 
o f  expenditure we used to call the 
British usurpers and looters. But 
what opinion country would hold for 
those persons who are running the 
Government today? For such acts 
the p*:ople o f our country would also 
brand and call us robbers.

Shri T. Husain (B ih ar): May I know 
for the sake o f information whether 
the hon. Member objects to our re­
ducing the forty rupees also.

Babu Bamnarayan Singh : Certainly. 
That should also be reduced. I  do 
not mean to say that it should not be 
reduced. Now it is being alleged that 
a salary o f  Rs. 500 per month would 
not be sufficient. Then when the 
Congress had passed this resolution 
then what considerations had actuat­
ed her to do so.

Mr. Daputy-Spoaker : But what to do, 
you hav j  not tabled any amendment.

Babu Bamnarayan Singh: I  may
not have tabled any amendment bu t 
I  have a right to speak.

Now I  am saying all this with
extreme sense o f  pain and humilia­
tion and would take only a minute
or two in describing it. It is usuaUy 
put forward that five hundred rupees 
o f  thos3 times are equivalent to two- 
thousand these days. My submission 
is that you are at liberty to charge two- 
thousand.

Sardar Patel: W ho has said so ?

Babu Bamnarayan Singh : The hon.
Minister o f Finance had said it once  ̂
that five hundred o f those days were 
equal to two tliousand these days. My  ̂
submLssion is that the salary o f a public 
servant mast b3 consistent with the 
genoral liviiic  ̂ standard o f the country. 
They should adjust their food and 
living in coninion with the people at 
large. Go round the country. In  
none o f the district you will coma across 
a f{imlly with income exceeding Rs. 
500 a month; barring, o f  course, the 
Government officers and a few o f  the- 
lawyers etc. Today we have the cheek 
to say that five hundred rupees are 
quite inadequate. Only yesterday 
Pandit Thakur Das Bhargava had said 
that five hundred rupees are inade­
quate to pull on. Well, the country 
as a whole can provide a standing ser­
mon in this rospoct. I  maintain that 
even fi e hundred rupe*)s are much 
mor*>. In this country not many people 
are earning even mure than fifty rupees 
a month. How then are they pulling 
on and how is it that you find yourself 
unable to pull on ?

This is one aspect o f  the matter.
Secondly it is much more important 

that Congressmen now take a decision 
whether they wish to serve the country 
or want merely to rule over it. I f  we 
propose to serve it then we will have 
to adjust our daily mode o f  living in 
common with our masses. It is ridicu­
lous that those living in palatial build­
ings worth croros o f rupees with all 
grandeur and pomp, receiving more 
than four thous-^nds a month and 
changing a new motor-car every
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[Biba Baaanarayaa din|li]
m om ing ahoald hftve the cheek to  call 
therawlTM the ‘ Servants o f  the Na­
tion ’ ? ^ e j  are certainly not the least 
o f  It. ISieyoan, o f  course, be rulers like 
iba  Biitishe rs i f  they so choose. But 
lelt baar in mind that their fate
wifl be no dissimilar than the one that 
b ife ll the British rulers. They \ îll 
haiw to exit in the sama way and suffer 
fltimlar consequences. This country 
needs servants and a true servant is 
one who is prepared to adjust his living 
including food and dress in common 
with the people ho \\iHhes to serve. 
Tima and again I  have laboured to 
bring this point home to you, to the 
country and specially to those who exer­
cise powers. You will have to consider

so that the original aim in respect o f 
l^he highest salary o f not exceeding 
Bs. 500 a month may be realized. 
Bomeone suggested a deduction in the 
daily allowance o f the Members o f this 
House. I am also for all possible de­
duction in it. I repeat that our refusal 
to  act upto this ideal will be tanta­
mount to  treason towards the country.

I f  we propose to serve the country, 
then we have to accept salaries not 
higher than five hundred rupees a 
month. W e should behave in a spirit 
o f  service towards the masses and for­
get all about ruling them.

Slirtar Paiel: All ihat hon. Babu 
Hamnarayan Singh has said just now, 
will receive our coTisideration.

Shri K fii^ th  : On what date wore the 
Deputy Ministers re appointe<l by the 
PrcHident ?

Ur. D6paty*4peaker: Tlmt does not 
arise out o f this Bill. Tliis Bill only 
relates to the salaries and not to 
re-appointment.

The question is :
•* That the Bill be passed/^

The motion was adopted.

TK̂  House then adjourned for Lunch 
m H oifP iu t Two ofth£ Clock,

II kXSmSC, I960
{Amendment) Bill 

7 ^  Hmse re-aseen^kd after Lwnch 
Hatf Poet Tico of the Clock.

[Mr. Spxakbb in the Chair]
CENSUS (AMENDMENT) B ILL

nie Hinister ol Home Affairs and tiie 
States (Sazdar Patel): I  beg to move :

“  That the Bill to  amend the 
Census Act, 1948, be taken into 
consideration.”

The Census Act, 1948, does not ex ­
tend to the States o f  Hyderabad, 
Mysore, Travancore-Cochin and Jammu 
and Kashmir. The States o f  Mysore 
and Hyderabad had local Census Acts, 
but the State o f Travancore-Cochin 
has none. In order to fill this vacuum 
in respect o f the Travancore-Cochin 
State and also in the interests o f uni­
formity, we feel that the Census Act 
should be amended and extended to 
these States before the next census 
takes place early next year. This 
amendment would enable us to take all 
preliminary steps on a statutory basis. 
I  am sure the House will appreciate 
generally the need for uniformity o f 
census law throughout India. Barring 
Jammu and Kashmir which is in a 
special category owing to the present 
position, these are the only States 
which remain outside the scope o f  the 
Census Act, 1948. To bring the Act 
into force in Part B States certain 
consequential amendments are neces­
sary. ^

Mr. Sp^iJcer : Motion moved :
“ That the Bill to amr*nd the Census 

Act, 1948. be taken into considera­
tion.”

Shri Tyagi (Uttar Prade.^h): I  want 
to take advantage o f this occasion to 
enquirt^ from the hon. Minister o f 
Home Affairs whether in the coming 
enumeration o f the population erf 
India, the column o f ‘ caste * will or 
will not be mentioned. I  remember 
that in the Constituent Assembly 
(Legislation) I put a question to him 
and he had given an implied promise 
that when the next enutaieration takes 
place, he will see to it that ‘ caste ' is 
otnitted. So> I  want to know whether 
inatruetioas have been iBSoed.

INtO
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P a M : Generafiy, 80 fieur as 
poBaiUe we shall avoid the menticm o f  
v«riw 8  4^a8tes and sub-caates in the 
oensus, but for the purposes o f certain 
laws and for the purpose o f providing 
oertain facilities envisaged in the Consti­
tution for classes such as the Scheduled 
Castes and also for the indication o f  
some religious denominations like Sikhs 
and so on, we shall have to have these 
particulars. But otherwise, the castes 
and sub-castes will be omitted.

Kr. Speaker: The question is : 
“ !niat the Bill to  amend the Cen­

sus A ct, 1948, be taken into consi* 
deration.”

The motion was adopted.
Clauses 1 to 5 were added to  the Bill.
The Title and the Enacting Formula 

were added to the Bill,
Sardar Patel: 1 beg to  moye ;

“ That the Bill be passed.”
Mr. Speaker: The question is :

“ That the Bill be passed.”
The m otion was adopted.

DENTISTS (AMENDMENT) B ILL-
The Minister cl Law (Dr. Ambedkar) :

As the hon. the Health Minister is ill,
I  am asked to take charge o f  this Bill 
and I  therefore beg to move :

“ That the Bill to amend the Den­
tists Act, 1948, be taken into con­
sideration.”
The Bill is a very short one and it 

does not involve any controversial 
matters. The Dentists Act o f  1948 
came into force on the 29th o f March 
1948. It was made applicable to 
Part A, Part C and Part D  States. 
Under Section 49 o f  that Act, it is 
provided that no person shall be en­
titled to practise dentistry after the 
28th March 1950 unless his name 
appears on a register o f  dentists which 
the Act required should be prepared in 
accordance with the rules contained 
tdberein. It was hoped that that re- 
gifl^r ^Quld be ready by the 28th o f 
Mjutch. I d 5 0 .  Consequently, the <»per- 

p(»rti(MQS o f  this A ct wece ao finun- 
#d M  ^  cM ie into <«n ihe
a W h i M w i i  i 9 6 0 .  Uu£aatmu^,ftiiua

expectation has not been fidfilled. I t  
was reported from  various States tha^ 
the iiegister would not be ready b y  th(t 
3|8th March 1960 and consequent^ it  
became necessary to extend the 
by one year in order to enaUe 
States concerned to prepare the re­
gister. As the Parliament was not 
then sitting, Government issued w  
Ordinance giving effect to the neces­
sary provision extending the period up 
to the 28th March 1951. This Bili is 
intended to convert the Ordinanoe 
into law. The main provision there­
fore is to extend the period for the 
purpose o f preparing the register.

Advantage has been taken o f  the 
present occasion to amend the law in 
order to  remove some o f  the difficulties 
which have been felt in giving effect to  
the original Act. Firstly, the original 
Act contained two provisions. One 
provision was not to allow any person 
who was not placed on the register to be 
employed in Government hospitals. 
Obviously, it was expected that this 
provision would become operative after 
the registers were ready 
registers are not ready, perfi?^  
have not been placed on the register 
by reason— not o f their not being quali­
fied, but o f  the register not being ready 
— would become disabled from holding 
any office in Government hospitals. 
Therefore, it has become necessary to 
extend the period and permit such 
persons to hold office notwithstanding 
the fact that thc*y are not placed on the 
register.

Secondly, there is a Dental School in 
Bengal which used to grant Diplomas 
in I^tistry% At the time when the A ct 
was passed there was a controversy 
as to whether the diplomas granted by 
this Dental School o f Bengal should be 
recognised to enable persons holding 
diploma to be placed on the regMer. 
It was felt that the diplomas ^ »n ted  
by the Dental School o f  Bengal weie not 
sufficiently qualified to place them <wi 
the register. There has been eoa- 
oideiabk agitation by persons hoidinc 
tlie diploma granted by the Dnntw 
Sflbool c f  Bengal Idiat tkk  d iM tO ty
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[D r. AmbecttEar]
fihould be removed. A  compromise 
hae bton suggested by  the €k>vemment 
o f  West l^n ga l according to which 
p m o n s  who have received their dip­
loma before the year 1940, subject to 
certain conditions, m ay be treated as 
persons qualified to  be entered upon the 
register. That compromise is also 
given a place in this Bill.

The Bill, therefore, contains three 
provisions : (1) to extend the period 
(2) to  permit names o f persons holding 
diplomas o f the Dental School o f Bengcd 
in certain circumstances to be p l a ^  
on  the Register and (3) to continue the 
employment o f  unregistered dentists in 
the Government hospitals till 1951 
until the register is prepared.

> This is all that the Bill contains and 
I hope that the House will not find any 
difficulty in giving its assent to the 
Bill.

*
K r. Speaker: M otion m o v e d :

“ That the Bill to  amend the Den­
tists Act, 1948, be taken into con­
sideration.’ ’

Shri Sidhva<Madhya Pradesh): First 
o f  all I  take strong exception to the 
issue o f  an ordinance when the House 
was Editing in the month o f March.

Dr. Ambedkar: The ordinance was 
issued some time in May.

y S b x i  Sidhva: M y hon. friend Dr. 
Ambedkar just now definitely and 
rightly stated that certain provisions 
of the Dentists Act were to come into 
operation on the 28th o f  March. The 
House was sitting at that time. 
All that was needed was the bringing 
up o f a small amending Bill o f  a few 
l^ es  instead o f  prom ul^ting an ordi­
nance after the session was over. I  
hope an explanation is due to the House 
far the Government having circum­
vented the provisions o f  the consti­
tution. W hat was the necessity for 
l^ m ulgation  o f an ordinance when the 
HouBe was in seasioa 1 It  cannot be 
wgued that it was a long Bill and the 
H0Q9Q had not the time for it. The 
HmiB Qotdd have paaaed this small

amendment without any difficulty. 
So that reason cannot be sustained. 
I t  was the duty o f  the Government to 
have presented a B iU ; it was for the 
House to have passed it, or held it oven 
In  any case they should not have 
issued an ordinance in this fashion.

Now, I  come to  the provisions o f the 
Bill. One o f  the reasons for this 
amending Bill which was given by  m y 
hon. friend Dr. Ambedkar is that 
certain State Governments have stated 
that they have not yet got the register 
ready and therefore it has become 
necessary to  give them extension. I  
would like to  know which o f  the States 
have not completed their registers and 
which o f  the States have completed 
their registers. The main A ct clearly 
states that those o f  the States which 
have a complete jregister can form their 
council. I  do not understand why 
those States which have Registers 
ready should not be allowed to form  
their council when the Central Dental 
Council has already been formed. 
Under the A ct for the first four years 
the Central Coimcil has to be a nomi­
nated body , now that central organ­
isation is functioning without the State 
organisations being allowed to come 
into operation. Despite the fact that 
some o f  the States are ready to start 
their councils, they are not allowed for 
the reasons I  have mentioned.

Mr. Speaker: W hat is the provision 
to which the hon. Member is referring ?

Shri Sidhva: I  am referring to the 
main Act, Sir. The formalities for the 
formation o f the councils are laid down 
in section 32 o f  that Act. The council 
could not be formed in certain States 
because their lists were not complete. 
I  can understand that argument. But 
I  fail to  understand why those states 
which have their registers completed, 
should be prevented from proceeding 
with the formation o f  provincial coun­
cils. I  have therefore tabled an amend­
ment which I  shall move when clause 
b y  clause consideration stage comes. 
I  hope the hon. Minister will kindly 
bear with me that it is not proper that 
those States which have their registers 
ready should not be allowed to proceed 
With their woik. I  am told th ^  acmie
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o f  the States are very anxious. The 
Central Council cannot function pro­
perly in the absence o f the State Coun- 

■cils. After all the Central Council 
depends on the provincial councils for 
the operation o f many o f the provisions 
o f  the Act. I f  you do not allow the 
State Governments to function, it will 
i)e impairing the provisions o f  the Act.

Then I  come to clause 4 which pro­
vides for the recognition o f the Central 
Dental College and Hospital, Calcutta. 
The function o f  recognition o f  ins­
titutions is vested in the Dental Coim- 
cil. W hen the main Bill was before 
this House, I  brought in an amendment 
for the recognition o f  the certificate o f  
the American Dental Institute, Kara- 
 ̂chi. The hon. Rajkumari Amrit Kaur

* did  not accept m y amendment on the 
ground that recognition o f  certificates o f  
institutes was the function o f  the Dental 
Council o f  India, and it was hardly 
a  matter for amendment to  the Act. 
Accordingly that body has now been 
registered and recognized by  the Dental 
Council. Here an exception is being 
made to  come to  this House for the 
amendment. My point is, i f  you have 
held in the previous instance that it 
was the function o f  the Central Dental 
Council, that previous action becomes 
illegal and nullified. The question 
m ay arise as to whether what is past 
and has been done is wrong and illegal. 
Therefore I  would like Dr. Ambedkar 
to  examine this point. I  have no ob ­
jection to the Calcutta organisation 
heing recognized. I  do not come in the 
way. But the point I  am worried 
about is this. In respect o f  the Karachi 
organisation the Health Ministry pre­
viously decided and the hon. Minister 
got it recognized through the Dental 
Coimcil. I f  now the Calcutta organisa­
tion is recognized by  legislation then 
that other recognition by  the Dental 
Council becomes invalid. That would 
be unfair. Either that should be 
brought in line with this provision or 
this matter should be referred to the 
Dental Council for necessary action.
I  personally feel that this matter has to 
go to  the Dental Council and that we 
have no jurisdiction w d e r  the Act.

That is m y reading and that was t ta  
correct reading as they had fdt. it  
earlier. But I  do not know why Aey 
have brought it today.

These are the legal points in tlM  
matter. I  am glad that the Bill i» in 
the hands o f  m y learned friend D r. 
Ambedkar who I  am sure will give the 
correct lead in this matter as far as th e  
technical and legal points are con cern ^ . 
M y difficulty is that the previous action 
will become illegal and a difficulty will 
unnecessarily arise.

Pandit Thakor Das Bhargava (Pun­
jab) : I  intervene in this debate only
to make one or two points. W e have 
just heard the speech o f  Mr. Sidhva 
who complained that a certain college 
was included by  the Dental Council and 
that it has not been included, like the 
City Dental College and Hospital, 
Calcutta, in this Bill. W ith your per­
mission I  would tell him that as a 
matter o f  fact according to the provi­
sions o f  the previous A ct which we pas­
sed in this House this Dental Council 
had no jurisdiction whatever to  go into 
the oases o f  colleges which are no longer 
in existence and which are defunct now. 
The City College, Calcutta is defunct 
now, it is not in existence. The ques­
tion is not o f  the recognition o f  a U v ^  
college but it relates to  a college which 
was once in existence and thereare some 
dentists who have got their degrees 
from it. W e examined the relevant 
provisions o f  the A ct that we had pass­
ed. I t  was found that as a matter o f  
fact this Council had no jurisdiction in 
the matter. The matter came up be­
fore the Council and the Council want­
ed to exercise jurisdiction, but ulti­
mately some persons approached the 
hon. Miruster who held that according 
to the provisions o f  the A ct as a matter 
o f  fact the Coimcil had no jurisdiction 
and that it is only the Government 
which could accord the recognition.
I f  m y friend just reads section 10 (2) 
he will find out that that is the r i ^ t  
construction. I  had also something 
to  do in this matter and I  m yself wix>to 
to the Minister in charge that it was 
only the Government which coold  re­
cognize an institntion HIta f.liia andifc|bj^
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(  P tad it Thaikur Das Bhargaya ] 
ComiGil had no jurisdiction. 

And the hon. Minister shffceed to  it. My 
humble sulnnission is that whatever 
may be the course open to  m y firiend to  
get fche recogniiion which has been 
aooorded to the institution in which he 
is interested— ^whether he wants to  go  
W ok or get it rectified, that is his con- 
eem — inclusion o f  City Dental 
OoUege o f  Calcutta is p< rfectly just and 
fight. Only the Government could d o  
k  and fiobody else. I t  was an in|us- 
tice to this college that it was n ot in­
cluded. The Calcutta Dentists Board 
recommended to  the Bengal Govern­
ment and the Bengal Government accep­
ted tkeir suggestion and wrote to the 
Ministry that this City Dental College 
slKmld be included.

K  you kindly read clause 4 o f  the Bill 
you  will be pleased to find that as a 
matter o f  fact here also there is some 
discrimination between this College and 
the Colleges previously recognized. 
As regards the Karachi American Col­
lege, about which my hon. firiend has 
spoken, and the other Calcutta college 
l&ere was no discrimiDation : every 
graduate and diploma and degree hold­
er was recognized, whereas with re­
gard to the City Dental College, Cal­
cutta they say that only such persons 
will be recognized as had undergone 
tw o years training in that institution, 
or, having been previously engaged in 
practice as dentists or a medical prac­
titioners, had undergone one year’s 
oom«e o f training in that institution. 
This discrimination is not justified. 
Every person who got a degree or dip­
loma b^ore 1940 ought to have been 
a99owed to  have been registered, because 
atfter all in the previous Bill we re- 
Wgnized the fact that dentistry is not 
t a u ^ t  in this country in any number o f 
tx>l]igea, that the Government had been 
Temiss in discharging their duty towards 
the citizens o f  India in this respect , and 
in Tecognition o f tins fact in the pre- 
Tious KU we recognized that any per- 
W  praotising as a dentist, th o u ^  he 

not b  ̂po«poooing high qualifioa- 
Iftotm, ibould be allowed to be 
^nnovnwed a dentist. This was the 
iNiib on wixidi we proceeded. In fact 

timeltmtodTtlie objection that

when you are making those provisieins 
you should certainly insist on h i ^  den­
tal qualifications. But the policy o f  
the A ct was such and we p a s s ^ it .  
W hen we accepted this principle that 
all those persons who were practising 
dentistry for a long time although notr 
in possession o f  any dental qualifica­
tions should be registered, there is ab­
solutely no reason why you should dis­
criminate between the licentiates o f  
this College and the licentiates o f  other 
Colleges. In  the Karachi College as 
well as in the other Calcutta college the 
course which was passed through b y  
the alumni o f  these colleges was only 
six to nine months at one time. Still 
they have got the degree or diploma 
and they were regarded as possessing 
high dental qualifications according to 
the provisions o f  the previous Act. 
Now that this college is being recogni^ 
ed and now that the alunmi o f  this 
college are coming up for recognition 
there is no reason why these gentlemen 
should be discriminated as against those 
who were the recipients o f  similar 
degrees and diplomas and who were 
recognised under the previous A ct. I f  
you want to see the qualifications I  have 
no objection. See the qualifications 
o f  everybody and disqualify or qualify 
according to the qualifications. I f  you 
did not see the qualifications o f  those 
colleges there is no reason —  and this 
college gets recognition after a long 
time— ^why you should have a discri­
mination between those who passed and 
got their degrees and diplomas from 
this college and the other colleges? As 
I have submitted in my amendment, 
all the words “ to any person who etc...^’ 
occurring in clause 4 may be dropped 
out. I f  it finds favour with the hon. 
Minister in charge o f  the Bill I  shall 
move the amendment ; otherwise 
not.

Shri Kamath (Madhya Pradesh): 
The subject matter o f  this Bill was 
to  a certain extent discussed in Parha- 
ment on the 14th o f April last. In 
answer to an interpellation by me, 
the Minister o f Health stated as 
fdUows:

*T[nder the Du^ists Act, 1948,
the first leg^fltem dT dentiflts should
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hAve been prepared bsfore the ex- 
p n y  o f  tw o years from the com- 
meaoement o f  the Act. It has 
not been possible so far to  prepare 
and p u b li^  the first registers under 
the A ct ia any State including the 
Centrally Administered Areas. On 
the recomnlendation o f  the Govern­
ment o f  Madras it has been decided 
that legislation should be promoted 
to  amend Section 49 o f  the Dentists 
A ct so that the time limit laid down 
therein m ay be extended b y  one 
year. In the meantime, the Govern­
ment o f  India have suggested to 
State Governments that no pro­
secutions for the violation o f section 
49 o f  the A ct should be initiated.’ ’

3 P.M.
The Bill that has been m oved this 

afbemoon by  the Minister o f Law 
refers to sections 46 and 49 o f  the 
Dentists Act, in respect o f which an 
Ordinance was promulgated on the 
29th o f May and this Bill seeks to 
replace the provisions o f  that Ordi­
nance. I f  the House will turn to the 
A ct itself and peruse carefully sections 
46 and 49, it will be seen that so far 
as section 46 is concerned the time 
limit o f  two years can be waived under 
the orders o f  the Government either 
Provincial or Central but so far as 
section 49 is concerned, there is no 
«uch provision. Section 46 reads :

“ After the expiry o f  two years 
from  the commencement o f this 
Act, a person who is not registered 
in Part A o f  the Provincial register 
o f  dentists shall not, except with 
the sanction o f the Provincial Govern­
ment, hold any appointment as 
dentist in any dispensary, hospital 
or other institution in the Province, 
etc. etc.”

Now turn to  section 49. It says :

“ After the expiry o f  two years 
from the commencement o f  this Act 
in the case o f  dentists, and in the 
Provinces where a register o f dental 
hygienists or dental mechanics has 
been prepared under section 36 from 
such date as may be specified in 
this behalf by the Provincial Crovem- 
inent by  notification in the official

Gazette, in the case o f  dental h y g m - 
ists or dental mectonicB, no persm , 
other than a registerod dentist, 
registered dental hygiemst or m , 
gistered dental mechwuc, shaD jm o . 
tise dentistry, or the art o f  scaMng, 
cleaning or polishing teeth, etc. etc .”
The point that arises here in this 

connection is whether, during the 
period between the 29th o f  March 
when the two year limit expired and 
the 29th o f  May when the Ordinance 
was promulgated, there were certain 
unregistered dentists in the Centrally 
Administered areas as well as in the 
States. The Ordinance was promulga* 
ted only in May 1950, that is to say 
till then the position was regulated by  
mere executive order, in both the 
cases, not merely in section 46 but 
section 49 o f  the Act. The Central 
Government asked the State Govern­
ments not to prosecute unregistered 
dentists. How far this will be valid 
under the Act, I  cannot say. and oven 
constitutionally, the mere sending o f  
instructions from the Cantral Govern­
ment to  the State Governments not 
to prosecute a particular person in 
respect o f  offence committed in respect 
o f  section 49 is not enough. I  do not 
see how that can be justified at all 
during this interregnum o f two months 
from the 29th o f March to 29th of 
May. The question I  put to the 
Minister in the last session o f  Parlia­
ment was this: Was the Dental Councfl 
o f  India at all consulted or taken into 
confidence by Government before ex­
tending the time limit? And the 
Minister’s reply was: “ I  do net think 
the Dental Council met during that 
time.”  Whether Government took the 
initiative or even informed the Council 
that such a proposal was under con­
sideration at the time and whether 
they made an attempt or tried to get 
the opinion o f  the Council is a moot 
point because the Dental Counofl 
constituted under sections 3 to 20 of 
the Act is an imjwrtant statutory 
body, and there was no justification 
for the Minister to ignore the D e n ^  
Council before t a ^ g  action in respeet 
o f  these ^ ta l matters. The que0tio^ 
was raised at that time as to li p̂w 
many States had asked for extensien
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tiaie. Hy information was then, 
jadm y intiraataon is even today, that 
lOTeral States had completed the 
legisters o f  dentists in their jurisdic- 
ti<|n. It  was only one or two States 
wbo asked for time, and not as much 
as a year. They were satisfied i f  an 
tetension o f three or six months was 
granted, and they could finish the 
work. But the suspicion was widely 
entertained at that time that because 
certain British dentists refused to take 
Indian domicile, with a view to show 
indulgence to them or to pamper them, 
this Ordinance was promulgated and 
before the Ordinance was promulgated, 
the Central G o v e r^ o n t  issued exe­
cutive instructions to the States to 
withhold prosecutions or punitive ac­
tion under section 40 or section 49. 
The Minister wa« asked about this 
matter in the last soflsion about the 
refusal o f British dentists to take 
Indian domicile and I believe she said: 
‘ ‘There are two Britishers who have 
not taken Indian domicile so far * 
and then a question was asked: Is there 
a British dentist in Dolhi who has not 
taken Indian domicile? She said: 
‘ "I believe, there is one.”  It was 
reported at the time that most o f the 
foreign dentists, almost all had regis­
tered themselves, exccpt a handful o f 
old die-hard Britishers, who, now 
popularly called “ Col. Blimps'*, had 
renised to take Indian domicile because 
o f  their die-hard prejudices against 
India and Indian domicile and it was 
felt that just to oblige .these few, a 
handful o f  Britishers—and not all the 
foreign dentists, because all the other 
foreigners had taken domicile at the 
time— t̂his measure was proposed; and 
ha my hon. friend, Mr. Sidhva pointed 
out. Parliament was sitting at the 
timb,— t̂he time o f expiry o f  two years 
on the 28th o f  March,— and I  am sure 
Qovemment could have with some foro- 
aSffht and fore-thought brought this little 
ISQ before Parliament. The Madras 
Government wrote to the Central 
Govenuaent months before that, that 

had not eomiJeted their registen 
rad if Goveniment were reaUy aerious 
ftVout ihfb matter, ibm  is .no reason 
ii/kf mvld not prepare a littk

Bill in a few days with the able staff 
both in the Law SGiust^ and in tiie 
Health MiniBtry, but for some 'mi- 
known reason, though Parliament was 
in session, the HcSdth Minister said 
that the I^partm ent o f  Parliamentary 
Affairs and the Law M nistry were 
consulted and because the agenda, the 
list o f  business in that session was so 
heavy, it was stated, that it was not 
possible to bring in a Bill. Looking 
back at that session and this session, 
I  am sure you will agree, and the House 
will also agree, that the agenda o f  
this session is far heavier than the 
agenda we had for the last session, 
comparatively speaking W e have ten 
days in this session and we had nearly 
three months in that session. The 
agenda for this session is far, far, 
heavier than the agenda that we had 
for that session. Therefore it passes 
my comprehension why this matter 
was not brought before Parliament 
in the last session. There must have 
been some obscure reasons, reasons 
incomprehensible to me why this 
Bill was not brought in the last 
session.

The last point on which I  would 
like to ask for information is th is : 
Even todfiy I  do not know whether 
the Law Minister deputising for the 
Health Minister is posted 'v’ith all the 
information, because yesterday, we 
had the experience o f  the Finance 
Minister not having all the information 
with him on some other subject. I f  
he has got all the information, I  would 
request him to tell us what is the latest 
position in regard to this matter, in 
how many States the Registers are 
complete, how m?ny States still want 
time, in how many States Indian den­
tists are not reg i^ red  yet, in how 
many States Britishers are not regis­
tered yet, and in how many States 
non-British fi^ igners are not 
registered yet. These are points 
which are very  relevant for the 
purposes o f  this Bill. Otherwise, 
the imimssion will gain ground^ as 
it was su sf^ ted  in April last, that 
just to oblige a few Britishers this 
Bill has been b r o a ^ t  forward. I f  
this measure is s o u ^ t  to  be enaofed 
because aU the States are asking for
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time, then, there is a case. I f  on the 
contrary, only one or two States, 
because o f  the B r it is h ^ ’ refusal to 
take Indian domicile, are asking for 
time just by way o f  an excuse, then, 
there is no justification for giving 
extension o f  time. Those Britishers or 
other foreigners who refuse to take 
Indian domicile, must not be registered 
and must not be allowed to practise 
and i f  they do, they must be prose­
cuted. That is the only way o f  dealing 
with such people. There is no point in 
giving extension just to see that they 
do not suffer undue haixlship. I  would 
therefore request my hon. friend the 
Law Minister to throw some light on 
these points in the course o f  his reply 
to the debate.

Shri Chaliha (A ssam ): My hon.
friend Mr. Kamath has raised certain 
points in regard to this Bill as to why 
we should not agree to this measure 
now. There are some other aspects 
which I  should like to put forward 
before the House.

W e know that the City Dental 
College and Hospital Calcutta has 
produced a large number o f  Dentists 
who are practising all over Bengal and 
Assam to the greatest satisfaction o f 
all. I  know one o f  them whose services 
were requisitioned for the medical 
institution at Dibrugarh. They say 
he is one o f  the best men in the field. 
As such, I  agree with Pandit Thakur 
Das Bhargavawhen he said that the 
latter part o f  clause 4, namely sub­
clauses (») and (it) should not have 
been brought here. They should have 
been allowed to register without any 
further condition as stated here that 
they should have undergone two years 
course o f  training in that institution 
or, h a v i^  been previously engaged 
in practice as a dentist or a medical 
pradiitioner, had undergone one year’s 
course o f  training in that institution. 
I  think this condition is very hard. 
Otherwise, the objects o f  the Bill, to  
extend the time for the registration 
o f  those practitioners who have not 
yet been registered, and also to  amend 

Dentists A ct so that the diploma 
o f  L .D .Sc. granted by  the City Dental 
OoOegA and Hospital, Calcutta may be

recognised, are ve iy  good. I 
House will accept the Bill^ The Uttle 
technicalities which have been pointed 
out by  m y friend Mr. Sidhva an ^ :by  
m y hon. friend Mr. Kamath should 
not be looked into and given as maoh 
weight as the vehemence with which 
the points were raised. {IrUerrupticn).

Mr: SpelEiker: Order, order.

Shri Chaliha : I  support this Bill and 
I  think justice has been done to one 
o f  the institutions which has done a 
great service to this country. That was 
sponsored by one o f  our best men, who 
is no^ a Minister in the Bengal Cabinet^ 
Mr. R . Ahmed. This was the only 
institution which was doing pioneer 
work when we had no other Dental 
School in the coimtry. I  support 
this Bill and the entire Objects and 
Reasons and I  think this Bill should 
be passed without further delay, with 
this modification that the conditions
(i) and (t») in clause 4 may be deleted.

H I  n v n r u m  f i i ? : #
^  f  I t
(Health Committee) ^  ^
aftr ̂  (Dental Act) %
flf 3ft |3Tr t ^  ^  i  I 
^  WtVT aiRT t, ^  t I ^

f

f s w  ^  ^  I ^  W R  m

^  R+(«*f̂ |5T (recognition)
«IT I J l? ^  %  ^rP*I *IT,

ancTT I  ?ft iPlf
I «ft fwfT wrp- % aftr ̂  tr

^  ^  ’ ra' *IT, IRTRV
W  ^

5^ A  j
^  VfHRTT j  S
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frtSft t  ftf ^WWt  f  «n:

^  ^  I t̂ 4k)*w w

w f  f f  fiRTT»frJi t  •
JRTWl'̂ l f  ft» *1T ^  ^  ^

^  3T6inR ftr̂ TT t ,  ^  ^
<(h <fr ^f>(0 ’TnrfwiT flniT f  i artfr
W  ¥ T ^  *f ^  »TRT r̂WT f  JT̂

T| r̂̂ TT t  I aHHI ^  ^
■ ^ ftf 5IJT5W ^  TT ^  thift-

tpt t  3Tt#^ir?: nm  ^  i

w  ^  "Tw ^  I
f f s r  T ft t  ^  K T P T ^ frT  ^  t  I

{Fflkglitih translation of the abom 
0tmeK).

Btfea Bamnanyui Sinipi (Bihar): 1
welcome this Bill. I being a member 
o f  the Hea,lth Committee fully know 
ah that has been done in respect of 
tkk Dental Act. The amendment, 
the notice of which has been given, 
18 a very import'iint tfne. As the 
Register cwinot be completed within 
a year or two, so if an extension of 
time is desired then the demand is 
quite justified. There shoul^ not be 
any objection to that. Besides this 
in those dtys the City Dental College, 
OdklouHa had not been granted recog­
nition. An injustice had been done 
to it, a mistake has really been com- 
rniited, so if an amendment seeks to 
eliminate that mistake then it should 
baiter be adopted. Shri Si^hva and 
I need to be in complete agreement in 
nearly every matter, we never differ^ 
in our opinions. Yet in spite of this 
fcMi vAst I find is that we are poi^ 
«part from each other, and I think it 
ia ^ ite  proper to suggest that the fest 
of the amendments should not at all 
be taken into considerAtion. I would 
request him to withdraw his amend- 
mMite. The amendment tabled by 
Pandit Thakur Das Bhaigava is worth 
taitbig into oonsideratfon. But as he 
poiBtwi out that a* plaoee e ^  those

persons whe have studied ftir one 
year onty are considered to bd fit. 
I f  l ^ t  particular colk^ge doee not 
roeogniee this condition then a diffe* 
iratlation is caused. Under such eir* 
enmstances I think Dr. Ambedkar 
tPonM accept the amendment of Pandit 
^ ak u r I^s Bhargava. This Bill 
slrould be passed. It is very important 
•8 also justified.

1 .̂ Ambedkar: I wish that the points 
A at were raised by my hon. friends 
Mr. Sidbva and Pandit Thakur Das 
Mw^ava had been reserved by ^em  
to the l ^ e  when their amexkhnents 
were taken up. It becomes soxnewliat 
embailVassing to reply on matters 
which would, I have no doubt, be 
raised again when their amendments 
are mo^ed. But, I cannot help now 
having to reply to the points raised 
by them; I shall do so rather briefly, 
because I know I shall have to say.. . .

Mr. Speaker: 1 do not propose to 
allow any arguments on the amend­
ments.

Paniit Thakor Das Bhargava : I am
not going to move my amenckneiit if 
my hon. friend does not accept it.

Dr. Ambedkar: Mr. Sidhva has
raised one or two points. The first 
point riused was why an OrdinBiice 
was made when the House was in ses* 
non. The answer to Uiat is two-fold. 
The first is this. The first request 
tkat was made to the Gk)vemment of 
^Mlia in the matter of extension of 
time for the {Mwparation of Uie Re­
gister came ^ m  the Government 
^  Ifiadras, and that too on or about 
tbe 15Uk of March ld50. That measi 
tiiat oi^y 13 days had been left fev tbe 
period for l^e preparation of tbe roll to 
ezpke. That is one reason. The see- 
ond reason is that a fto the reedpt 
of this letter frt>m the Govmunent of 
Madras, informing tlie Government of 
India that it was not possible for them 

to complete the Registw, Baturally, 
it was necessary Ibr the Govern­
ment of India to find oi^ from oilher 
SUtss as to whether they wwe in a 
positioQ to prapaR their list ^  the 
cMe filed» or whether they too
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wanted some exteagkm. NuturftUy, 
tbere ensaed c<^reqpondenee between 
the GbTernment of India ami tbi 
Tariovs other (States.

Tkat und€)cifaiedl]r toc^ time, suad 
im st take time  ̂ with the result 
that by the time the €k>vemmeifit of 
Ifldia had reeeived the and
was able to assess whether an amend* 
ment in terms proposed by the Govem- 

o f  Mtftdras was necessary, Padia- 
ment had be«en ptofogued. That k  
the reaidon why the measttre cotiM 
not be brdtight up before the reeeol.

The second point raised by my £riend 
Mr. Sidht^a was this that he did not 
4see any reason why we should make a 
statutoty provision for the recognition 
o f certain qualifications granted by 
the Bengal Dental School. According 
to him that was a matter which by the 
Act is left to the Dental Council. Now, 
I  think my friend Mr. Sidhva has 
missed one important point and it is 
this. The power to grant recognition 
vested in the Council relates to quali­
fications or degrees granted by schools 

Jn existence ; but we are dealing with a 
matter in which degrees and dip­
lomas have been granted by a body 
which has become defunct. Conse­
quently, it is for the Government of the 
day to decide whether the degrees 
granted by a school giving tuition in 
dentistry were worthwhile recogni­
tion or not. It is not a matter which 
should be left to the Bengal Council 
under Section 10,. sub-clause (2). The 
word is “ grants”  which means “ is 
granting at present” and not dip­
lomas which have been granted be­
fore. That being so it cannot be a 
matter which could be left easily to 
be dealt with by the Dental Council 
under its power, and if we have to 
amend the Schedule, then that must 
be done by the law itself. That is 
why a l^al provision is made in the 
BiU to cover that particular matter.

Now, what I have said with re­
gard to the Bengal Dental School also 
applies to what my friend Pandit 
ThakmdMi miargava said on the m y  
game qfMBtkm.

I  come now to the poiala niflfld by 
Mr. Kamath. The fint pon l n M  
by him was mofe or le«i df a 
chavaetev. I f  I  imdeiiBtood him mm- 
reetly, he said tiwt tiie law 
that Register aboold be ready n  
the 2gth March, 1950, and tfairti if a 
person was not on the Regirter, t im  
under the provinoDB of SmMcm  45 
and 49, he incurs certain pondlM , 
whikf t ^  Ordinance wWeh eaeiEifitod 
the perscm concerned &om Haw 
penalties came into operation OA tto 
29th May 1960. There is, tharafoM, 
a two months’ period in wMch a 
pemm not being on the Pngirtw 
oontinuing to practise or hoidipf 
office was liable to certain 
What is the position wil^ regaid 
these persons ? I think my firiead 
Mr. Kamath, if he had read eieaffy tita 
tmns of the amendment proposed im 
the Bill itself, he would hare seen tint 
the i^ovisions say that:

“ In sub-secticm (3) of section 4 i 
and sub-section (1) of secticm 49 of 
the said Act, for the words  ̂two 
years * the words ‘ three years ’ 
shall be substituted and shall be 
deemed always to have been sabo- 
tituted.”
Therefore, it is clear that that point 

has been adequately covered by the 
present clause.

Shri Kamath : My point was that if 
during these two months, from March 
29th to May 29, if a dentist had not 
been registered, then under the Act, 
and because the Ordinance had not 
come into force, how could mere exe­
cutive instruction from the Oorem- 
ment prevent a prosecution, or some 
other penalty being imposed on that 
dentist ?

Dr. Ambedkar: I quite agree that 
that could not have prevented prose­
cution. But fortunate^ no soeh case 
happened and it caxmol l^ p m  aotr 
bemuse the period is carried back ta 
the original Act.

Shtfi : But then, Sr,

■r. iymlnr : Order, ordei. The 
point is iFery elaar. .
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ilk . A a A a fk w : M y friend Mr.
Samaitdk in dealing 'with the reasons

td ith j this K ll was brought in» 
has* nade, if I may say so, certain 
Ivc^^wrions alk^atioiis. The conten­
tion on behalf o f  the Government is 
tiiat this has become necessary by 
ceaten of the fact that the States 
Wfai<di were required to  carry out the 
provisions o f  preparing the list have 
ndt been able to do so. M y friend 
mggeets that there is another reason, 
and that reason is that there are certain 
Bntish dentists working in this coun- 
try !̂ ‘idio do not propose to  become 
idcmiioiled and get themselves re­
gistered, and that this Bill is intended 
to benefit them. Now, I  first o f  all 
do not understand how an extension o f  
one year is going to benefit a British 
dtatist working here who has no in- 
liention o f  becoming a domicile o f  this 
oon n l^ . I  cannot imderstand it. 
But if my friend persists in making 
that suggestion, which I  think is a. 
▼ery setious allegation against an hon. 
Member o f  Grovemment, then it should 
be his duty when that Member re­
turns, to  specifically put the question 
and ask her reply, whether this was the 
real motive in bringing forward this 
particular Bill. I  am unable to  give 
any categorical answer ; but 1 may 
say that I  find it extremely difficult to  
believe that an hon. Member o f G ov­
ernment should venture to bring forth 
such a Bill for no other purpose except 
the paltry purpose o f benefiting one or 
two European dentists now in this 
country. It  seems to me a most 
extravagant allegation.

Shri Kamath : I  did not say it is the 
only purpose, it may be one o f the 
purposes. *

Mr. Speaker : But still, the sugges­
tion is very uncharitable.

Hr.̂  Ambadkar; On that point also 
1 would like to point out to him, in 
answer- to a question that he asked, 
nam^y, to state the present position, 
that all the States, who were written 
to in order to find out how mudi time 
they would find it neoessary to prepare 
the Beî irtflr, have repBM that they 
would require not k n  than one year.

And the Bom bay Goveminent 
which m ay be given the credit o f  
having a more efficient administrative 
machinery than others, insisted that 
they sh o^ d  have tw o years. I  think 
that in itself would s i^ c e  to  disinisa 
the suggestion made by  m y friend 
Mr. Elamath that this BiQ was intended 
to  protect some Britishers in this 
country.

I  do not think that there is any 
point which has been raised to which 
I  have not adverted in the course o f  
m y reply. The Bill, as it is, is a vei^  
simple, non-controversial one. I t  has 
arisen not because o f the fault o f  the 
Central Government, but because o f  
the other burdens carried on by  the 
Provincial Governments, they could 
not find the time to bring a particular 
provision o f the A ct into operation.
I  do not know whether we can do 
anything else except to help the Pro­
vincial Governments to give effect ta  
this piece o f  legislation and bring the 
Dentists A ct into operation as early 
as possible.

Mr. Speaker: The question i s :

“  That the Bill to amend the 
Dentists Act, 1948, be taken into 
consideration.”

The motion was ad(>pt<^d.

Clause 2 was addod to the Bill.

Clause 3 (Amendment o f section 46 
and section 49y Act X V I  o f  1948)

Shri Kamath: I  beg to move :

' ‘In clause 3, in the proposed amend­
ment to  sub-section (3) o f  section 
46 and sub-section (1) o f  section 49 o f  
the Dentists Act, 1948, for ‘three 
years’ , substitute ‘two years and 
six months’ .**

The present clause has been inserted 
so as to enable State Governments to  
complete their rejpst^rs o f  dentist a 
under sections 46 and 49 o f  the Act- 
This is a retroactive piece o f  legisla- 
tioD inasmuch as the words u s ^  in. 
the clause are *'and shall be deemed 
always to  have b e ^  substituted:”  I  
for one cannot see why f<a registerii^
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a few  htindred dentists such a long 
period is necessary. I  do not know 
how many dentists there are in all the 
States. I  asked for their ntdnber fn>m 
the Minister but that was not given. 
T o  register a few hundred dentists like 
that I  fail to  see why a period o f  three 
years should be necessary, if  we are 
in earnest about the matter, as is now 
being done about the supplementary 
electoral rolls. Government issued 
instructions— very drastic mstructions. 
I  must say-that the State Governments, 
must be businesslike about the matter, 
they should not shilly-shally and be 
expeditious. W e are now going to 
have the supplementary rolls o f  voters 
running into thousands, or perhaps 
tens o f  thousands, in less than six 
months’ time. I  do not see any reason 
why the registration o f  a few hui^dred 
dentists should take more than six 
months’ time. In this matter, con­
sidering the nature o f  section 46, the 
contents o f  it, and also section 49, and 
considering the fact tV at some dentists 
as have practised in this country for 
years are quacks, it was essential in 
the interest o f  public health that 
Government should have been very 
expeditious and should have reduced 
the period o f  extension, i f  possible. I  
fail to see why in the face o f  these facts 
and considerations an extension o f  one 
year was necessary to get all the den­
tists registered. I  therefore ask again 
the Minister to tell the House how 
m any dentists were still to be regis­
tered on the 29th March 1950 and in 
what stage the process is. That would 
be useful for us to  know how much 
time is necessary for the complete 
registration and why this extension 
o f  time by  one year is necessary. I f  
those figures are forthcoming, we will 
be able to judge what time would be 
needed to complete the work o f  regis­
tration. In the abeence o f  that it 
would be very difficult to  arrive at an 
idea o f  the time required for the regis­
tration.

Dr, Ainbedkar: This ie a matter o f  
opinion. My firiend Mr. Kamath with 
his abundant energy and adminis­
trative experience no doubt thinks that 
six months would be moie than enough 
for completing the register. But, a s

I  just now told  the House, even • 
Government as efficient as the  G o v ^ -  
ment o f  B om bay asked for tw o yeg fi. 
I  personally m yself think that in rkfw  
o f  the fact that the obligation o f  
paring the register rests upon the 
Provincial Governments, it is deeiraWe 
that this House should follow  what 
the Provincial Gk)vemmcnts think is  
feasible in this matter. As a m atter 
o f  fact we have curtailed the period tb  
one year instead o f  the tw o years asked 
for by  the Bom bay Government. *We 
have stuck to  one year, which was the 
original proposal by  the Govemiii^nt 
o f  Madras. I  do not think it is possible 
for U8 with safety to curtail the period 
provided in this Bill.

Shri Kamath : I  take it  that the hon. 
Minister has no figures with him.

Dr. Ambedkar: No figures.

Mr. Speaker: I f  the registers are 
incomplete, how can he give the correct 
figures?

Dr. Ambedkar: There is no register 
and who knows who is a dentist amd 
who not.

Mr. Speaker: The question is :

‘ ‘In clause 3, in the proposed 
amendment to sub-section (3) o f  
section 46 and sub-section (1) o f  
section 49 o f  the Dentists Act, 1948,. 
for ‘three years’ , substitute ‘t^ o  
years and six months’ . ”

The motion was negatived.

Shri Sidhwa : I  beg to move :

Renumber clause 3 as subrclause 
(1) o f  clause 3 and add the following 
new sub-clause (2) :

“ (2) In sub-section (1) o f  section
49 o f the said A ct, after the words 
‘three years’ the words ‘from t|ie 
commencement o f this A ct or on the 
completion o f  formalities under sec­
tion 32, whicl ever is earlier,’ s^all 
be inserted.”
My amendment is very simple. The 

original Bill wants unifum ity, that ia 
to say, linlefs all the States hit^e*
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the Mgiatan they shaU nob foim  
t i ^  ooiiraa*. What I snggert i« that 
vwch«vet State is in a positioa to get 
the ngirter oomplete shaU be aUowed 
1i» fnnctMHi. As was pointed oat by 
M » hm . Miimter stme States wai^ 
*»«B y^«d8<aiie one year. Iftbete 

mates eneigetic and alert #mniigh 
to bring the Act into operation inme- 
ow*«Jy, why should we come in their 
'"ny. That is the object of my amend- 
■ ^ t  snd I hope the anfendmaat 

^  accepted, as it is a good 
on*.  ̂Bw Central Council is function­
ing without any State Councils. Then* 
a »  about four Provinoes ready and 
^ y  should not they be aUowed to 
nmotion instead of waiting for one 

Tliat is the ob jeot of my amend- 
TBmt whi(* I  hope the hon. Minister 
mil accept.

ft̂ Bsfcsr : Amendment moved

R r o ^ b e r  claura 3 as snb-clanse 
(1) o f  clause 3 and add tht following 
new sub-clause (2 ):

sub-section (1) o f  eeotion
49 o f  the said Act, a f^ r  the words 
three years’ the words ‘ from the 
eommenceinent o f  this A ct or on the 
« ^ p le t io n  o f  formalities under sec- 
w n  32, whichever is eailier,’ shall 
be Inserted.”

Ambedkar: As m y friend
w .  Sidhva, has said this amendment 
affeota an important principle which 
underlies the provipions o f  this clauf«e, 
namely that the registers should he 
'Opeimtive on the same date throughout 
India. This is not a mere matter o f  
•oademio interest___

B rt  flidhfa : Is it laid down in the 
Aet ?

f c .  Ambedkar : That is why we have 
ja w  three or two years throughout, 
^roerwise we would have prescribed 
W e re n t  dates for different States. I t  
u  necessary and desirable to preserve 
tnepvinoiple o f  uniformity. The House 

see that it affects eligibility for 
nolding posts. It  cannot said that
♦  persoA is eligible for holding a post 
jn  • parkieokr State and not eli^ble 
iftanotturSUftQ. simply beeauae the

[Shri SidliT*] State has not been in a j^ i t io n  to 
prepare the register. Therefore I  think 
as it is d e s ir e d  to  preserve the prin­
ciple I  cannot accept the am endm ^t 
o f  Mr. Sidhva. After all the difference 
is only a matter o f  six months.

Shri ffidhva: I  beg leave to with­
draw my amendment.

The amendment was, by leave, 
withdrawn.

Mr. Speaker : The question is :

‘ 'That clause 3 stand part o f  the 
B ill.”

The motion was adopted.

Clause 3 was added to the Bill.

[Mr. D e p u t y -Sp e a k b r  in the Chmr]

Clause 4 (Amendment o f the Schedule y 
Act X V I  o f  1948)

Shri Tyagi (Uttar Pradesh) : My 
amendment reads as fo llow s:

In clause 4, for the proposed item 
(2A) o f Part I o f  the Schedule to the 
Dentists Act, 1948, substitute :

“ (2A) Any other institution im­
parting education or giving practical 
training in dentistry which the Cen­
tral Government may, in consulta­
tion with the Central Council o f  
Dentists, recognise for this purpose 
and on such conditions as the Gov­
ernment may deem fit to prescribe 
therefor.**

I wish to confess that Dr. Ambedkar 
is a hard rut to crack. He hf s a h 'ea ^  
said in his speech that the organisation 
mentioned in this sub-clause was de* 
f\mct, whereas I  was informed l>y a 
m em W  o f  the Counc il o f  Dentists ihat 
a Committee had been apminted to 
inquire into the conditions o f  this insti­
tution and that the Committee was 
already working on it. In view o f the 
fact that there was a Committee o f  the 
Council looking into the institution just 
to  make recommendations— ^whether 
it deserves recognition or not— I 
thought it would have been better i f  
the Govenonent had waited for the 
results o f  that enquiry and recogmaed
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the gradtiates o f  that mstitution. I  
d o fit  want to  make any aspersions on 
the institution. I  don’t  know what 
its standard is, I  have no personal 
knowledge o f  it, and therefore I  don’t 
want to damage the reputation o f  the 
institution. But as an enquiry is going 
on, I  think that instead o f committing 
the whole Parliament to recognising 
that institution, it is better that the 
Government had reserved the right in 
their own hands to decide-----

Dr. Ambedkar: We are not affecting 
the institution in any way. W e are 
dealing with the degrees granted by 
that institution in 1940— eight years 
ago.

Shri Tyagi: Dr. Ambedkar expects me 
to  believe that the degrees o f  an institu­
tion may be recognised without the ins­
titution itself being recognised. The 
degrees o f the Calcutta University 
granted in such-and-such a year may 
be recognised for purposes o f  the I.C.S. 
or I.A.S., but that does not mean that 
the Calcutta University is recognised I 
What an argument I Here I  am giving 
him more powers. What I  am suggest­
ing is that he may even recognise that 
institution. I want Government to 
have powers to recognise any institu­
tion ...........

Dr. Ambedkar: That powers exists 
in section 10(2).

Shri Ty?.gi: I want to make one 
more request relating to the Legisla­
tive Department. \ ^ e n  BiUs seeking 
to amend old Acts o f  1940 or even 1949, 
are brought forward, the relevant sec­
tions which are sought to be amended 
must be supplied to us. In the L ib­
rary copies o f  the Act were not avail­
able and it became very difficult to 
imderstand the relevant sections which 
were sought to be amended and one 
didn’t  know the correct position. So,
1 would request that copies o f  either 
the old Acts or the relevant sections 
be supplied along with the BiU so that 
one may compare the amendment with 
what is in the A ct and make up <me’s 
mind. That would be more easy. 
Now Dr. Ambedkar informs me that 
tbe which 1 have suggested in my

amendment is already there in tiie* 
original Act, but I oonld not kij my 
hands on the original Act because tkm
was no copy available in the 
nor were thos» v sections supplied to  ns^ 
My suggestion, Mr. Deputy-Speaker, is  
that you might kindly order the Lep^- 
lative Department to  arrange that 
while amending Bills are produoed 
before this House, they might give 
copies o f  the sections o f  the preTicfviB 
Act which are sought to be ameniled 
so that Members can have them for  
ready reference. Also, more elabo­
rate notes must be provided hy  A e  
Ministers who intend to move a ey  
Bills. The old practice o f the &itiMi 
days o f  ^ving a two-line explanation 
for Bills is not enough. The Ministers 
should explain in full as to what Aet 
is sought to be amended, i!^iy, tn d ' 
what are the relevant sections whidh 
are sought to  be amended.

Sir, I  do not move m y amendment.

Pandit Thakur Das Bhargava : I
beg to m ov e :

‘ In clause 4, in the proposed item
(2A) o f  Part I  o f  the Schedule to-
the Dentists Act, 1948, omit all the
words occurring after ‘March, 1940’.”

“ I  have already submitted for the 
consideration o f  the House that as a 
matter o f  fact there is a discrimination 
between the graduates o f  this College 
and the graduates o f  other Colleges. I  
had occasion to point this out to  this 
House when the original Bill was before 
this House in 1948 and I  recounted 
from the syllabus and the courses o f  
study o f certain o f the colleges that 
in those colleges also the period q1 
study was from six to nine months.
I f  the persons who get their diplomns 
and degrees from those colleges after a 
study o f  less than a year are recognis«d» 
there is absolutely no reason why we 
should discriminate between those who 
get the L.D.Sc. o f  this college and the 
degree o f  other colleges.

There is another ground whieh I  
may submit for tlM ooomdenAioa « f 
the House. It ia mm mate ihaii <|«i 
years sinoe these pcnMB
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[Fftndit, l^akur Dae Bhaigava]
and they have been praotieang 

i i s  the laat ten yean . Dentistxy is 
m e n  <rfan art at least so £ar as makmg 
tiie teetti, etc., is concerned. Now 
tiiew  p e ( ^  have been practising for 
the last ten years. As a matter o f  
fiwt, some o f  the best men who know 
the theory o f  the science o f  dentistry 
.ace not those who practise in that art 
but those who make the teeth. Even 
the best Professor, even the Principal, 
-of the Lahore Dental College used to 
get his teeth prepared by a miatri, a 
praotised man. The c r i^ t  went to 
Slim. Even in Delhi I  know o f  certain 
people who know how to  make the 
teeth without any knowledge o f  the 
M enoe at all. we have already 
recognised the principle that those who 
hAve been practising should be regard­
ed as persons having high quaUfica- 
tions in spite o f  the fact that they have 
not passed any good examination or 
attended a course o f  study. I f  that 
is so, all the graduates o f  the colleges 
must be recognised along with the 
graduates o f  othor colleges. Those per­
sona who have attended a two years* 
^ u rse  and who were practising medi- 
eine or dentistry for one year wiH also 
be recognised. The difl&culty is that 
after ten years it shall have to be found 
out fipom every graduate who attended 
<or one year only what was his quali­
fication when he entered the college. 
We have to find out whether he was 
practising as a dental man. It  is 
rather d ^ cu lt . Perhaps they may 
prove that they were practising men. 
After fdl, this is a case o f eight to ten 
men because all others will be covered 
by the other qualifications. There­
fore, as you have recognised all others 
as dentists on the basis o f practice the 
principle o f practice should also apply 
to these eight or ten men. Therefore, 
I would request that this amendment 
may be accepted.

Mr. Depaty-Speaker : May I know 
the reaction o f the hon. Minister to 
this amendment!

Dr. Ambedkar: This clause is a 
eUiiBe which really gives effect to  the 
^SQggeBtioii made by the West Bengal 
fOo^flotmeat. Seraonaliy I  myself

m«flh sfmpathy 1 may have 
with my friend Mr. Bhargava, it

involves the question of th e _____
ment o f  the qualification o f  the dentist 
as distinguished firom a person who 
makes a denture. I  thought he was 
raider eloquent on the man who makes 
a denture. A person may make a 
denture without being a dentist. W e 
are talking o f  a dentist, which is a 
very different profession.

Pandit Thakur Das Bhargava :
But he has got a degree o f  L .D.Sc.

Dr. Ambedkar: The point is this. 
\ ^ e n  the Act was passed, this institu­
tion was not deemed to be worthy o f  
recognition. Subsequently there has 
been a considerable degree o f  agitation 
and the West Bengal Government 
decided to examine the position as to 
whether any o f  the persons qualified 
by tuition in this college were worthy 
o f  recognition. They came to the 
conclusion that before 1940 the stan­
dard observed by this institution was 
something which could be considered 
for the purpose o f  recognition. But 
there again they said that although 
there was a standard maintained it was 
also known that many boys merely 
attended and filled in certain terms 
without learning anything. There­
fore, the two additional qualifications 
were introduced that he should not 
only have obtained his diploma before 
1 9 ^  but in the course o f  being a 
student in that college he should have 
filled in certa.in terms. It is to make 
the qualification a real one, worthy 
o f  recognition, that these hraitations 
were put in. I am personally prepared 
to place myself in the hands o f the 
West Bengal Government who know 
the matter better, rather than subs­
titute my own judgment, however great 
sympathy I may feel with the dentists 
themselves.

Mr. Deputy-Speaker : Does the hon. 
Member want me to put his amend* 
ment to the Huose ?

Pandit Thakur Das Bhargava :
Yes, Sir, it may bs put to the Huose.

Mr. Deputy-Speaker : Amendment
m oved :

'*In clause 4, in the proposed item
(2A) o f  Part I o f  the S ^ e ^ e  to the
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Dentists Act, 1948, omit all the words 
occurring after ‘March, 1940’ .’ *

Shri Sidhva : At the outset I  must 
make it clear that I  am not at all 
opposed to  this college being recognised. 
My reason for speaking is that there 
was an Institute in Karachi known as 
the American Dental Institute. When 
that Institute was under discussion, 
the hon. Minister told me that it d id  
not come within the purview o f  the 
A ct and that power was vested with 
the Central Dental Council to  recognise 
it. Now, the Central Dental Council 
have recognised it. My difficulty is 
that while that Institute has been 
recognised by  the Dental Council, an 
a mendment to  the Act has been brought 
in respect o f  this college which is on a 
par with that Institute. I  fail to 
understand why this college also cannot 
be recognised by the Central Dental 
Council itself under Section 10(2). A c­
tually, I  understand that this matter 
is before the Central Dental Council. 
O f course, I  am subject to correction.

Pandit Thakur Das Bhargava : It  is
not.

Shri Sidhva : But that is what I  was 
told  by a responsible authority who 
conducts the Central Dental Council. 
I f  the Minister says that it is not before 
the Council, then this matter requires 
to  be looked into. In this connection, 
I  shall read out to you what the hon. 
the Health Minister said on 26th 
February 1948 during the Third Read­
ing o f  the Bill. She said :

“ It vnll be within the powers o f  the 
Dental Council, i f  the present insti­
tutions do not come up to standard 
in the future, to delete them from 
the Schedule and to put in any others 
that may come up to standard, as 
for example,............... **

She then mentioned the City Dental 
College o f  Calcutta and the American 
Dental College in M adras:

“ These have not been included in 
the Schedule simply because the 
Provincial Grovemments have not 
recognised them and objected to the 
lecognition.”

1 am not concerned with the mtant 
o f  this College. I  accept m y hon. 
friend Pandit Bhargava’s staten^it. 
that this is the best institution. I 
have no quarrel. My quarrel i« tiutt 
in the case o f  one institution the Dental 
Council was empowered to put it in 
the schedule, whereas in the case o f  
this institution the House is asked to  
amend the Act. I f  this procedure is 
accepted, I  would like to  know from 
the hon. Minister what would be the 
position o f  the other institution which 
has already been recognised by  the 
Dental Council. That institution con­
sists o f  144 members who are practising 
today. They are all duly qualified. 
They have obtained degrees. They 
are flourishing in their profession in 
Bombay, Madras, Calcutta, in fact 
every-where in India. I f  somebody 
goes to court and challenges that their 
recognition is illegal, then what hap­
pens 1 My hon. friend Pandit Bhar- 
gava said that he is oinly concerned 
about the Calcutta College ; he does 
not care what happens to the Karachi 
Institute. I  was sorry when he said 
that. He daslikes them because they 
come from Karachi. But I  may tell 
you they were all from Indja and none 
from Pakistan. They are scattered in 
Bombay, Calcutta, Madras and other 
places. After Pakistan came in to 
being, that Institute became defunct, 
but it was recognised by the Dental 
Council and those people are practising 
in d,ifFerent parts o f  India.

Pandit Thakur Das Bhaigava
Government can recognise it.

Shri Sidhva : Govemment have
already recognised it. I  mean the 
Dental Council have recognised it . {An  
Hon, Member : Then what is the quar­
rel?) I  put it in simple language and 
yet i f  I  am not clear, I  shall put it 
again clearly. This Dental College 
o f  Calcutta is being sought to be recog­
nised by means o f  an amendment-to 
this A ct through the Bill before the 
House, whereas the Karachi Institute 
was recognised by  the Dental Gomioil. 
Supposing somebpdy challehges that 
that recognition was ilk|^l, the
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o f  that Institute 

liffictH . That is my point.
becomes

: I explained the po- 
•itkm to  you some time ago. The 
jftofimoB. in Section 10(2) says ‘where 
tiie infliitution ^ an ts a qualification’ 
« -b o t  we are dealing with qualifications 
tba t have a lt e ^ y  been granted. The 
ward t h m  is *grajit’ , but here it is 
«yfl0fent. Therefore, this has to be 
4 ealt with by  statute.

■r. Depaty-Speaker : 1 shall now 
put the amendment to vote.

H ie  question is :

clause 4, in the proposed item
(2A) o f  Part I o f  the Schedule to the
Demtiftts A ct, 1948, omit all the
words occurring after'M arch, 1940’. ’^

The motion was negatived.

X r . Dtpiitsr-SvMker : The question 
i s :

“ That clause 4 stand part o f  the
Biir*.

The motion was adopted.

ClAuae 4 was added to the Bill. I

Clauses 6 to 7 were added to the Bill.
Clause 1 was added to the Bill.

The Title and the Elnacting Formula 
were added to the Bill.

Dr. Ambedkar : 1 beg to move : 

“ That the Bill be passed/*

Mr. Depnty-Speaker: The question
18 ;

“ That the Bill l>e passed/* 

The motion was adopted.

CONTINGENCY FUND OF INDIA 
BILL

S m MiBiflvr o!Fiiuuioe (ShnC.D. 
HwhirniMQ : I beg to move:

Uie Bill to provide for th« 
estaMiihmept and m^mtenaaoe of a
CVonlippRnny Fund be taken into

The Fm id is being set up in accord*^ 
ance with the provisions o f  article 267 
(1) o f  the Constitution and is being 
administered by  the Finance M iniitiy  
oji behalf o f  the Government. It can 
be used only for meeting urgent un« 
foreseen expenditure not provided for  
in the Budget. Part o f  the Fund will 
be made available for use b y  th e  
Railway Ministry who control the 
railway expenditure, there being no 
provision for the establishment o f  a 
separate Contingency Fund for them . 
The setting up <rf this fund does not in 
any way imply that because this money 
is available the Ministries should be 
free to spend money in excess o f  the 
grant and draw freely on it. There is 
no intention o f  departing from the 
accepted principle that no expenditure 
should ordinarily be incurred before 
funds for it are duly authorised. The 
purpose o f the Fund is only to  ensure 
that funds are available for meeting 
urgent demands for additional expen­
diture which may arise when Parlia­
ment is not in session an^ which cannot 
be postponed till Parliament is due to  
meet. In operating the Fund, the 
Ministry o f Finance will see that heal* 
thy conventions are established and 
that the Fund is not misused for en* 
tering into any embarrassing commit­
ments. The capital o f  the Fund has 
for this reason, been tentatively fixed 
at Rs. 15 crores in the belief that the 
Ministries will exercise due care and 
foresight. It will be adequate for 
meeting emergent requirements, but 
if experience over a year or two shows 
that this requires modification, Parlia­
ment would be approached to have 
the amount rJtered. There is really 
no basis on which the amount required 
to be placed in the Fund can be decided.
4 P.M.

As I  have sai^, it is necessary that 
it should be small, as it is intended 
only to meet unforeseen urgent require­
ments. There would be dangw in 
keeping too muoh money in the Contin* 
gency Fund, from the point o f  view 
o f  parliam^tary control, as there 
m if^t be a temptation for the execu­
tive to increase expenditure in imtici- 
psftioa of î arliameî ttry approval. W e 
have tried to see Aether there is i
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^hing in the supplementaiy grants 
taken in the past by way o f  guidance. 
In  determining the amount for the 
Contingency Fund an examination o f  
the figures o f  1948-49 and 1949-50 
does not provide such guidance. For 
the first year supplementary demands 
amounted to Rs. 397 crores and for 
1949-50 for 118 crores. But I  have 
scrutiniscd these grants and I  found 
that there were very many ad hoc 
items and what could be regarded as 
normal items amounted to about 
twelve crores in the first year and 
eleven crores in the next year. From 
these figures, the provision o f  Rs. 15 
crores suggested for the Contingency 
Fund appears to be adequate for the 
purpose. It must be recognised that 
it  cannot possibly cover such things as 
an overall increase in defence expendi­
ture, or special items like large increase 
in food subsidies or increase in refugee 
expenditure and so on. For all these 
the spending Ministries will have to 
come in time before Parliament for 
obtaining additional provision and 
meanwhile restrict total expenditure 
to the total grants. In a very grave 
emergency like war— which I hope will 
not come— it will be necessary to sum­
mon Parliament for a special session 
to  vote the necessary" credits.

•

Mr. Depnty-Speaker : Motion moved :

“  That the Bill to provide for the 
establishment and maintenance of a 
Contigency Fund be taken into con­
sideration
Shri Sidhva (Madhya Pradesh) : 

On a point of information. Sir, I think 
the Bill under disenssion is No. 55. 
The Statement of Objects and Reasons 
o f  this Bill with me says that this Bill 
may be called the Contingency Fund of 
India Bill. But it makes references 
to election to local bodies, etc., the 
sigi^ture appended thereto is of 
Bajknmari Aiimt Kaur.

Mr. D̂ iHity-4̂ eaker: The hon* 
Member has evidently got an omnibufl 
copy of the Bill. The other cc^ies do 
not contain such extra information.

Sltti Wiwain Lnam (Bihar): The
Ccmtingan^ Fond Bill which comes

before this House is a very impdrtant 
one and it marks a landmark in tibe 
gradual emandpation of this country 
and the attainment of full powOT h j  
Parliament. But it becomes an emp­
ty one if we do not follow what it pro­
fesses to be. For instance, as was 
pointed out by the Finance Minister 
the amount of suj^lementary grants 
which were sanctioned by the House 
was so enormous during 1948-49 and 
1949-50, that it looked that we had 
not attained self-government or de­
mocracy— Î would lay more stress on 
the latter, because it implies that the 
executive can only spend up to the 
amount sanctioned by the Legisla­
ture. Every pie of expenditure in­
curred by €k)vemment must be pre­
viously sanctioned by the House, 
preferably if not, at least by the 
Standing Finance Committee.

This is the first thing which I wish to 
bring to the notice of the House and 
the Finance Minister that no expen­
diture should be authorised by the 
Finance Department which has not 
the sanction of the House. During 
the British days it was the Finwce 
Department whose voice coimted. 
Even if the House rejected a demand, 
it could be certified. So the value of 
the vote of the House was practically 
nil. But today we derive our authority 
from the people of the country. 
Therefore, the ultimate sanction must 
come from this House and if the 
House is not in session the Standing 
Finance Committee can easily be 
summoned. I want it to be laid down 
as a principle that no expenditure will 
be sanctioned, except, of course, small 
sums, but major items of expenditure, 
which-ever may be the Ministry con­
cerned should get through the Stand­
ing Finance Committee.

Secondly, I want to know what 
would be the procedure which would 
be adopted by the Finance Ministry 
if abnormal expenditure (of Bs. 180 
crores and Rs. 300 crores which were 
cited by the Finance Minister) were to 
come up. We know that for normal 
ezpendkure there exists the Gontin- . 
gency Fund. Do we take it tbmi it if, 
only in cases of ordinary expeoditort
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taJcen or sanotion 
be obtained for extraordinary 

also ?

Then i  come to the rule making 
^.powetB under this Act. This is a 
-m t t e r  on which I  have been laying 
.cem ^eraU e stress for some time. 
I t  is not good passing this skeleton 

, Aet. The best t ^ g  for us to do is to  
{MUBs a comprehensive Act. Powers to  

.n^tke ndes must be i^strieted. The 
-nmjor principles governing the sub- 
|aet should be in corpora te  in the Bill 

Or, in the alternative, the next 
thing would be to  have a fuU- 

fladged A ct that rules made imder an 
.Aot should be laid on the Table o f  the 
house and should be open to discus- 

as is the prooedure in the House 
of Coinmons.

' ’ W e feel that we are now living in a 
condition o f  unreality. Government 

'{Professes to be responsible to the 
Hbuse, but in practice it wants to 
take too much power and that power 
is not used by the Ministers but by 
their Secretaries, Deputy Secretaries 
and Assistant Secretaries. W e have 
had instances where an Act passed only 
during the last session has come up for 
revision. This only shows that there is 
no proper vetting, that Bills are draf­
ted in a hurry and things are done 
without Ttmture consideration. This 
kind o f  thing is more obvious in the 
States tiian in the Grovernment o f  
India. Speaking o f  my own State 
impoitant measure^ passed by the le­
gislature have been held to be uUra 
vires by the High Court. It is, there­
fore, no good marrying in haste and 
repenting at Jeisiu^. I should like in 
this connection to suggest for the con­
sideration o f Government that Bill 
that are introduced in this House 
should first o f all be considered by the 
Sending,Comraittoe o f the Ministry con- 
cientd. That will give tui opportunity 
to Members o f this House to make avail­
able their own criticism, so that the 
Bffls as they are introduced in the 

wbuld, i f  p < ^ b le , be less open 
to  o t  n idged legislation t^an '

 ̂ ;;

876

Pfof. Raii^ (Madras) : I  am
totir^ly in favour o f  this MU. Sc far 
as the points raised b y  m y hon. 
friend are concerned in regai^ to  the 
rule-making power I  am sure he does 
not want the Grovemment not to  
have this power at all. I  understand 
that he is anxious only that €k)veni- 
ment should not have too much scope 
to  make rules and place too sketchy 
a Bill before the House. I f  that is so 
one can generally agree with it. A t 
the same time I  should warn him that 
to  a very great extent we have to  de­
pend upon the secretariat for expert 
knowledge in regard to  th e^  things 
and necessarily we have got to leave t o  
them sufficient scope, or rather lay 
upon them the responsibility o f  think­
ing out the details and preparing the 
rules and afterwards placing those 
rules on the Table o f  the House for the 
Members o f  this House to  scrutinize 
and if  they find anything objection­
able they can take exception to  it.

But I  fail to understand what 
m y hon. friend meant when he was 
saying that crores and crores o f  ru­
pees were spent without any previous 
sancton. I thought the hon. the 
Minister for Finance was referring 
only to supplementary grants and not 
to excess expenditure . Is it not so

Shri C. D. Deshmukh: Yes, to 
supplementary grants.

Prof. Baiiga : Supi)lirnnntaiy giants 
are dififerent from excess expenditure. 
Supplementary grants come before 
this Parliament and Parliament has 
full powers to alter th^m, to modify, 
to reduce or do anything it likes. 
Therefore there will be no danger o f  this 
Ck)ntingency Fund being used for any 
excess expenditure at all.

I  am rather sorry that m y hon- 
friend the Finance Minister has 
not thought o f  developing this Con­
tingency Fund for purposes other than 
mere contingencies. In several eoon- 
tries. notably in Soviet Russia, th ^  
make their budget over span o f five  ̂
years And then eoiBe doirn tte  ini* 

j e « .  o o o q ^
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tagefi in such a {MX)oediire. It  would 
be possible for them to  take into consi­
deration the productive capacity o f  the 
country and o f  the people, their various 
industries and so on, and then estimate 
how much it would be possible for the 
State to  take by way o f  taxes and so 
on, and from out o f  it what they would 
have to spend on the normal expen­
diture o f  the Government, how 
much they can spare for the develop­
ment purposes, how much they can 
spare as a sort o f  insurance against 
any bad turns in the seasons or in the 
productive abihties or total national 
production o f  the country. No such 
efifort has so far been made in this 
country although on several occasions 
suggestions had been made to  this 
eflFect. W e have had this recent un­
happy experience that only three years 
ago we were all very buoyant and we 
thought we would have plenty o f  m o­
ney at our disposal to undertake so 
many development schemes. So we 
ventured upon many schemes, spent 
more than a crore o f  rupees on the 
investigation o f  certain irrigation sche­
mes alone. Now suddenly we have 
found ourselves in great difficulties. 
Therefore much o f the money that 
was spent on these investigations has 
come to be wasted, and many o f  the 
schemes that were undertaken have 
had to be discontinued although so 
much money has been spent in their 
partial development. I f  only we had 
had a Development Fund built up 
during those prosperous years or hope­
ful years or ye irs anyhow when Gk)vern- 
ment was able to collect money from 
the tax-payers o f  this country, we 
would not have had this unhappy ex­
perience. Some years ago I think 
when Sir James Grigg was the Fi­
nance Member he tried to build up 
what was known as a Revenue Reserve 
Fund. Some Members took objection to 
it but nevertheless he persisted. Some 
o f  us thought it was a very good 
procediu^. But unfortunately that 
too was given up.

Therefore I  would like t©' suggest 
fox the serious conaideration o f my 

< kon. friend the Finance Minister these 
|M ^s, m a k i^  bis

kaefttog .fcipfor̂  Jbdm an id4Wî  a

sort o f  a picture o f  the cmsnill 
the next five years o f  s p c ^  develpg- 
inent and econcmiio devf^pnufBi 
this country, th m  coming down to 
own one year’s budget atid 
trying to spare out o f  it as muclt as 
possible to be placed in a Devrfep- 
ment Fund. \ ^ eth er he would Iflte 
to have a sepc^^te Fund ia  addi* 
tion to the Contingency Fund of wlie* 
ther he would like to  put aD that mo­
ney into the Contingency Fond a  
matter which he w o i£ l have to decide. 
Nevertheless this principle o f  setti]^  
apart a portion o f  the annnal fbnda 
collected by  the Government from the 
taxpayers and from various ol^er 
purees also has got to be expkm d a M  
is very good.

When m y hon. friend was speaJoBg 
about this matter I  felt as i f  he was spea­
king like any one o f  us, private mem* 
bers o f  this House, and not as Finonoe 
Minister who has complete control ov«r 
the finances o f  the State and especiaMy 
the spending departments. H e is 
afraid, just as most o f  us are afraid^ 
that if  he were to have plenty o f money 
in the Contingency Fund the spending 
departments would have a feeling 
that there is a lot o f  money available 
for expenditure and would have a 
temptation o f  going to him for more 
and more supplementary grants and 
therefore he wanted to tfiie  only as 
small a Fund as was necessary so that 
there would not be any such temp­
tation for ,the spending depart­
ments. I  cannot agree with him in 
that. The Finance Ministry is not 
only the watch-dog o f the Govern­
ment as well as the people : it 
should also be the conscience-keeper, 
that is to say, it must be possible for 
it, even where the sp en d i^  d e p ^ -  
ments in which the hon. the ^nm e 
Minister and the Deputy Prime Minis­
ter are interested, to lay down the law 
so far as the spending departments are 
concern/ed and t II them such and sudi 
are thp outside limits beyond 
they cannot possibly go w^^i^ 
that ^ rticu lar year. In addi^i^>^/o 
that, i f  they were to have any iunds 
it si^uid be within hi&ppmpelepi;^ to  

; tlpse



W9 Contingency Fund 11 AUGUST, 1950 of Indm Bill 880

[Prof.RMga]
ipreedy upending departments and 
atlHBe those fo x ^  for developmental 
purposes or sach other purposes for 
whiA anyhow those funds are set 
apart.

I was very glad when the Railway 
Minister in his Budget made provision 
for a Development Fund. I do not 
know whether my hon. Mend the 
Pinanoe Minister was keeping that 
Fond also in his mind when he was 
thinking of making a portion of this 
Bs. 15 crores avt^able when needed 
by the Railways. I hope not. He 
says he does not think of it, and I am 
g l ^  In that case he would be think­
ing only of the exceptionally urgent 
n e ^  of the Railways for their ordi- 
aary running.

Hiri Sidhva: Not for the Railways.

Plot. Banga : For the Railways ho 
said, for their day to day expenditure. 
In that case the Reserve Fund is too 
smaU. Therefore I want him to make 
this a really important fund to be kept 
at the disposal o f  Government. Then he 
says that so far as the defence needs 
are concerned, this fund is not going 
to be utilized. In that case, in these 
days o f  exceptiona.1 stress and strain so 
far as the defences o f  this country are 
concerned, I wonder how my hon. 
friend is going to  find additional funds 
that would be needed for the defence 
forces even during that Jimited 
period when Parliament is not in 
seBaion and when a big contingency 
arises. He might contemplate a spe­
cial session o f Parliament. I th o u ^ t  
that is what he 8-\id, but it is not always 
possible to  have a special session o f  
Pariiament. Therefore, there would 
always be a time lag. I  do suggest to 
my hon. friend that he should make 
this fund big enough.

W t. Dspnly-ltoeiker : Naturally hon. 
Msmbers are ex p ect^  to be more 
oonaeryative than the hon. Finance

M .  Btam  : I am glad I am not 
•o in that dirsetion.

because he must make this fund big 
enough to  serve the emergent needs o f  
the defence services also o f  this count­
ry. During short spans o f  time it 
might not be possible for the hon. 
Leader o f  the House and the Prime 
Minister to  call a special session o f  this 
Parliament and vote the necessary 
funds.

It would be well for us to  be conser­
vative in regard to  everything else but 
not in regard to d^evelopment as well 
as these national emergencies. In re­
gard to  these things we must be pre­
pared to place sufficient funds at the 
hands o f  the Finance Minister and we 
must be prepared to  show sufficient 
confidence in our own Finance Minis­
ter to iook after our funds and to see to  
it that the Contingency Funds are not 
frittered away unnecessarily or wTong-
ly.

Shri T. T. Krishnamaohari (Madras)
I  only want to say a few words be­
cause there seems to be a certain amount 
o f  misconception in the minds o f  hon. 
Members o f  this House in regard to the 
proposed Contingency Funds. Hon. 
Members o f  this House who were Mem­
bers o f  the Constituent Assembly 
would realize that this Bill is a coro- 
IJ iry to article 267 which made it 
com pulsoiy on the part o f  Govern­
ment to create a Consolidated Fund 
from which money could be expended 
under appropriate parliamentary 
scncJon under articles 115 and 116. 
Therefore, hon. Members have to rea­
lize as apparently my hon. friend, 
Mr. Hossain Imam did not realize 
this is merely necessitated because 
we have tied up the hanfls o f  Govern­
ment which Avas comparatively free 
under the Government o f  India A ct, 
ldS5.

My hon. friend, Prof. Ranga with 
his unique knowledge o f the working 
o f  the Government and his vast ex­
perience o f  Budgets o f  this House d i4 
propose certain additional safeguards, 
for instance, he wanted a Develop­
ment Fund. Well, i f  Parliament 
chose to create a Develc^ment fund 
to meet various items o f expm dbm  
oat o f H, I do not m  anything to pva*
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vent Parliament from doing so but 
actually the Development fund need 
not be c r e a te .

W hy is a Contingency Fund needed, 
one m ifht ask. This fund is merely 
because we are not in a positon to an- 
xicipg.te all possible deinands made 
on Government which normally do not 
fall into one or other items that have 
been sanctioned by Parliament. I f  
it happens that normp.lly a demand can 
be fitted into something which Parlia­
ment has already sanctioned and it 
might be towards the end o f  the year 
that the totn-l amount o f demand is 
exceeded, it is possible they might go 
into a Bill for sanction o f  the excess 
demand at the end o f  the year, but 
it may be a new service. Various 
other things which humanly we cannot 
possibly envisage when the Budget is 
prepar^  are likely to arise and 
therefore the Contingency Fund is 
necessary-.

My hon. friend, Prof. Ranga men­
tioned about the Defence Services, 
and the need for extra expenditure. 
Normally if the Government has to 
exceed the amount that has been alloca­
ted undtT the Defence demand that 
excess will come only towards the 
end o f  the year. The need for exces­
sive expenditure will fit into one or 
the other items sanctioned by  Parlia­
ment. I f  you take the overall picture, 
there might be some k ird  o f  propor­
tion for w<?r pnd Parliament is not con­
cerned in the meantime until we come 
to  the end o f  the year. It would not 
be necess?ry for any great sums o f  
money to be spent but i f  that is neces­
sary, the Finance Minister may ask 
for Parh'ament to be summoned.

A  question which P rof Ranga raised, 
whether the sum o f Rs. 15 crores is ade­
quate is a point which has been dealt 
with by  the hon. Finance Minister. 
Personally, I  think, he is rather con- 
servat ive. I  do  not know if  his Ministry 
had tried to find cut what is being done 
in regard to Contingency Fund in the 
U n it^  Kingidom, whose example he 
has followed in the Gonsob'dat^ Fund. 
I t  is \eiy  difficult to envisage how 
mncli money one will need. I f  the

hon. Finance Minister figds that the 
money is not ^ough, he may come 
with an amending Bill. There wifl be 
so many amending Bills so far as ttie 
Contingency Fund is ccn cem rf but I  
think the hen. Finance MinBter may 
rest assure th tt the derrtrd  tl.et Gov­
ernment will have to  face between now 
and the next session o f  Parliament are 
not likely to exceed this Rs. 15 crores.

Another point in this connection is 
the amount that is needed under the 
Contingency Fund. It will only be that 
amount which would be needed for ex­
penditure till the time that is a part 
o f  it, w'hen Parliament meets. I f  the 
Ministry is alert and feels a large 
amount o f  expenditure will be r eeded 
and if there are some new items, it 
is possible to summon Parliament but 
such a large expendSture w:ll not be 
needed unless there are grave economic 
factors operating or a war that is being 
fought is visualised. All that one has 
to provide is enough money for excess 
expenditure which will not fit into one 
or other demariis alret/iv passed by 
Parliament for the pericd that takes 
Parliament to assemble, and it is 
actually the difficulty in regard to ex ­
cess expenditure which will have to be 
only faced almost towards the end o f  
the year. It is not likely that new 
items o f  expenditure not covered 
by  the demand running into more than 

- Rs. 15 crores or probably Rs. 20 
crores will arise until all the money un- 
d^T each particuler demand is spent. 
Hon. Members would realize Parlia­
ment is generally sitting during the 
months o f  February- and March.

What I  say finally is this, that the 
present measure is obh'gatory on the 
part o f  Government and consequently 
what the Finance Minister said is mere­
ly a matter o f  guess. The hon. Finance 
Minister said that it is all abont that 
he could give us and his guess has 
erred on the si^e o f  caution. The De- 
putyS^eaker very r i^ t ly  pointied out 
that Members o f  Parliament are rather 
chary^ or unwilling to sanction more 
money for free expenditure on the part 
o f  Government. I  should thiijk the 
hon.. Finance Minister has b e ^  Tery 
modest. Prof. Ranga said it Would ndi
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matter very m ndi i f  the amount had 
baea B s. 25 cfores. Actually every 
am oaat spent by  Government had to 
1^ accounted for. It does not mean 
that Government will allow embezzle- 
jnent or extravagant expenditure. 
Government might have to account for 
the money to be spent and so far as 
post facto impramateur o f  Parliament 
is concerned that is always possible if  
withia the four walls o f  the demand they 
spend more money and they want 
excess grants Parliament generally 
grants in other ways. W e are now 
feeling our way in regard to  financial 
Tc niements. Therefore it is well that 
re r )ll3v.' th^ svstem in the Brilish 
?  rri'H. 7i:c Parli ament in Eng­
land sits practically right through the 
year except for three months,

PoBsibly that is one o f  the circums­
tances that would make it necessary 
for  Parliament to  meet oftener and at, 
A o r i  notice. I  think it is necessary 
to make provision for this Contingency 
Fnnd and as we gain experience, we 
may amwxd it. I  think for the time- 
being the BiU might go through with 
the amonnt that has been placed by  
the hon. Finance Minister. W e wiU 
wait and see what experience Govern­
ment gathers as time goes on. I  sup­
port the motion.

Shri Baj Bahadur (Rajasthan) | 
Our Gonstitntion recognises the neces­
sity o f  creating a Contingency Fund. 
Nobody can dispute that. But, 1 
would like to observe on this occasion 
when we are goiog to  pass this Bill 
that contmgency is after all a contm- 
:;ency only. A  contmgency expendi­
ture in the n€one o f  Contingencies, as a 
matter o f  course, must only be excep­
tion and not a rule. But, what we 
find from our experience is that expen­
ditures in the name o f  contingenoies 
have almost become the rule rather 
than an exception. Every year we

> that su p n l^ en ta iy  demands that 
aie preseutra befc^e Pckrliament for 
saootioii constitute a very high per­
centage o f  the origin^ estimates; some 

, times^ they go to  the extent o f  being 
or om«-fonrth or scmething 

It cannot be denied

that human effort and humsui inteOi- 
gence, limited as it is, it cannot foresee 
all the various cotingencies that m ay 
arise. But, even then i f  we look 
at the supplementary demands that 
have been presented to us during this 
session, we find that many o f  the matters 
to  which the demands pertain are such 
as could have been very well envisaged 
and foreseen at the time o f  the form u­
lation o f  the budget proposals for the 
current year. For example, I  would 
refer to the grant that we have already 
made for the establishment o f  4,800 
IK)st offices. A t the time o f  the firam- 
ing o f  the budget proposals, in view o f  
the expected surplus budget, we could 
have provided 25 or 30 lakhs o f  rupees 
more. W e could have definitely fore­
seen this demand. Similarly, I  find 
on page 11 o f  this book that a lump 
sum has been provided for police 
staff in Delhi. I  do not see any 
reason why our Ministers should or 
could have not foreseen the necessity 
o f  this demand. I  am only citing these 
two instances by  way o f  illustration 
and they can be multipHed copiously 
not only from the supplementary de­
mands presented to us during this 
session, but from those presented to us 
on previous occasions also.

May I  also submit in this connection 
that we have more often than not seen 
that the original estimates are increased 
manifold. W e have got the instance 
o f  the Sindhri Fertiliser project where 
the initial estimate o f  eight crores has 
now risen to  23 crores a i^  it might go 
up to  25 crores. All this expenditure 
has been met from supplementary de­
mands. Similarly, when it comes to  a 
question o f  formulation o f  budget pro* 
posals, we will have to go deep to relate 
our staff to  the necessity o f  the particu­
lar department. I  mean particular­
ly  to  refer here to the Disposals De­
partment. In the year 1946-47 when 
the quantity o f  stores for disposal was 
four times o f  'v l̂iat it is now, the staff 
was exactly what it happens to be now. 
On the other hand, I  see that certain 
CategOTies o f  staff have been increased 
in the current year. I fth ere isa n y  re­
trenchment in the staff, the axe has 
fallen iK)t on high officials, but on the 
9ubordinate establiduaient. These ace
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the points which struck me at this time 
in  connection with this B ill.

Shri Sondhi (Punjab) : W hat is the 
basis for your information that staff has 
been increased ?

Shri Raj Bahadur : Go and look at 
the book known as supplement to the 
budget demands.

Shri Sondhi : I  am a member o f  the 
Standing Finance Committee ; there has 
been no increase.

Shri Raj Bahadnr : No, that is not so 
and I  hope the Deputy-Speaker will 
bear me out. This point was fully 
and completely thrashed out in the 
Estimates Committee and the Secretary 
o f  the Department had to yield on this 
point to me. He could not even 
explain this increased and he wanted 
time to  explain. I  have studied much 
more deeply than my hon. friend 
seems to have done. I  would like to 
request him to  go and look at the sup­
plement to the demand.

Shri Sondhi : I  know better.

Shri Raj Bahadur : 1 cannot say 
anything more ; I  am saying this from 
practical experience, m y friend is 
brandishing the sword in the air.

Another point that arises from the 
debate relates to the rule making powers. 
I am very doubtful whether it would 
be in consonance with constitutional 
propriety, particularly in view o f  ar­
ticle 283 o f  the Constitution, to relegate 
the rule making power to the Central 
Government. The article 283 runs as 
fo llow s :

___and, until provision in that be­
half is so made, shall be regulated by
rules made by  the President.”

I think, constitutionally it would 
have been more proper to have the wor­
ding Tresident’ here rather than the 
Central Government. I  do not know 
whethCT it is an academic or technical 
objection ; but still it is valid. On the 
o t W  hand, m y hon. friend. Prof. Banga 
o r  whose meUo wisdom and ripe experi- 
^noe I  have got every re s e c t , has been 
plaeed to  observe that this rule making

function is discharged by  the secfe- 
tariat. I  have got every respect and 
admiration for our high civil servants 
also who adorn the chairs in the secre­
tariat, but may I  observe in all humility 
and regret that their experience has 
not been able to impress the comm on- 
man ? That is to say, delays are not eli­
minated and red t^pism in spite o f  all 
these rules is there and shows no sign 
o f  diminishing. As such, I  would 
ask Prof. Ranga whether we can sotely 
depend upon the secretariat in the dis­
charge o f  this important function* 
Constitutionally also we cannot do that 
because the ultimate responsibility for 
making the rules is not on the Secreta­
riat, tu t on Parliament. The Presi­
dent can make rules until provision in 
that behalf is made by Parliament. 
The relevant provision in the Constitu­
tion reads as follows :

“ (1) The custody o f  the Consolidat 
ed Fund o f India and the Contingency 
Fund o f  India, the payment o f  mon­
eys into such Funds, the ^ th draw al 
o f  moneys therefrom, the custody o f  
public moneys other than those cred­
ited to such Funds received by  or 
on behalf o f  the Government o f  
India, their payment into the public 
account o f  India and the withdraw^tl 
o f  moneys from  such account and aD 
other matters connected with or 
ancillary to matters aforesaid shall 
be regulated b y  law made by  Parlia­
ment, and, until provision in that 
behalf is so made, ahaU be regulated 
by rules made by  the President.’*

I  would therefore respectfully submit 
and remind m y learned elder that the 
ultimate responsibility is o f  the R ir- 
liament and not o f  the Secretariat.

Again, he haa gone to  the extent o f  
saying that this fund should be bigger. 
O f course, contingencies must be m et 
from the Contingency Fund. NobtHi!^ 
can dispute that. But, more often 
than not, thi^ Contingency Fund m i0 it  
appear to  be a standing invitation for 
the various departments and Ministrieet 
to  go beyond the limits o f  the Grants 
that have been allotted to  them., 
now while we ape pixxpcsing to 
a fund o f  Bs* 15 crores the v a r ie s
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[Shri Raj Bî hadnr]
»upplemente.r.' demands that have 
been p r e s e n t  during this session 
are more than Rs. 24 crores. I  
d o  not know whether this Contin­
gency Fund is also going to meet fully 
the supplementary" demand^s that are 
made from time to time in spite o f  the 
hea\y estimates, I  should say, bloated 
estimates, that \̂ e are asked to  
pass in the Budget session. I  would like 
to  know, how tne va-ious demands were 
met from time to time, after the coming 
into force o f  the Constitution and 
before the creation o f  this Fund, if  
there were demands in excess o f  the 
budget grants that were mede. These 
are some o f  the jo in ts  that I  would 
like the hon. Finance Minister to 
clarify in the course o f  his reply.

Shri C. D. Dedunukh : I was hoping 
that this would prove a non-contro- 
versial measure ; but apparently, the 
djiscussions have covered a much 
wider field than I  anticipated, I  think 
som e o f  tl%e criticism is really based 
on misconception, for instance, Mr. 
Hossain Imam's criticism that the 
Standing Finance Committee would 
be rinning the risk o f  being ignored. 
There is no such intention. There is no 
intention to interfere with the rules 
which govern the convening o f  the 
Standing Fin«nce Committee and re­
ferring cases to them. I think, in 
answer to a question tue oiher day, I 
covered the ground and I mentioned 
there thot no expenditure is incurred 
without the personr.l concurrence o f  the 
Chairman o f the Standing Finance 
Ck>mm;ttee. Since it is Standing Finance 
Committee ard  re t r really sittirg 
finance committee, I think that is the 
best that one c;in do.

An Hon. Member : ‘ ^Sitting’ ’ or 
•^Betting’ ’ ?

gbti C. 1>. Deshmukh : Sitting
Dot *‘Bettinp’*.

fBuri Bal Bahadur : Are you  BUT® 
that it is not a sleeping finance com ­
mittee!

Diri CL D . D e d m n ^  ; And then 
B anf^ has n u de very valuable

®^gg®®tions especially with legaid to  
the nation il budget. But that again 
is not a suttject T^hich is re^ l̂ly pertinent 
to  the present Bill. The elaboration 
and procedure which would enable 
us to  formulate j, national budget is 
already receiving some attention 
from  tho Planning Commission and 
I have no doub*  ̂ that as tne statistical 
basis o f  our economies improves, then 
they would be able to suggest ways and 
means by which we could emula+-e the 
more advanced couutires like the U. K . 
which has no^ a natiorutl budget. But 
careful students would nave observed 
that even there the national budget 
is apt to go wiong by very wide margins 
And therefore that is a w oik which 
requires a great deal o f  investigation 
and study and it must be kept only 
as an ideal rather than a concomitant 
o f  the proposals that I  have placed 
before the House to-day. Arid then 
he made a reference to the U .S.S.R . 
and the necessity o f  having schemes o f  
five years. That again is a very laudible 
object, but I  do not think that is 
germane to the present discussion which 
relates to the establishing o f  a 
Contingency Fund which is in the 
nature o f  an imprest account from 
wnich money could be dravn to be 
retun.edat short r.otice when Parlia* 
ment assembles again. So I  am not 
quite sure if  we were at cross-purposes 
with Prof. Ranga.

Mr. T. T. Krishnamachari has made* 
m y task very much easier by explain 
ing the rationale o f  the Contingency 
Fund. He asked the question whether 
I  had made enquiries about the size o f  
the fund in the United Kingdom , and" 
then I  think himself furnished the 
answer and that is, since their Parlia- 
ineni is more or Ir̂ ss in continuous ses- 
sio 1 except for vacations, it is possible 
that they are able to  get on with a far 
smaller Contingency Fund. It was 
in my mind to  make enquiries as ta  
^ e  size o f  the fimd at present obtain-- 
ing in the United Kingdom, but I  have 
not been able to secure up-to-date in 
formation. My impression is that 
they started with a veiy  small sum o f  
£ 10,000 and tiiey en la i^ d  it to  
£ 240,000,000 during the War. B a i
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I  hesitate to quote the figure because, as 
iB a id , circumstances there are slightly 
different and I  prefer, therefore, to  the 
extent to which it is possible to resort 
to  the figures that are available to me. 
I  may here lefei to some o f  the items 
which are not likely to recur and which 
account for the swelling o f  these 
figures for 1948-49. They account for 
a large portion. For instance, ‘ ‘Pay­
ment to H.M.— 216 crores out o f  the 
385 crores/’ There is the payment for 
surplus stores and there is the item 
recoveries from disposals. One hopes 
that these will not recur at frequent 
intervals. Then there is the pre-parti­
tion  payment which also one hopes will 
never recur. Similar figures c m  be 
quoted if necessary ; but as Is aid nor­
mally they would come to Rs. twelve 
crores in one year and Rs. eleven crores 
in the other, ^and in relation to these 
items, I  do  consider that the sum that 
was tentatively adopted for the Con­
tingency Fund would prove adequate.

There was some doubt expressed 
whether the Railways would find part 
o f  this Fund sufficient. The Ri ilways 
also realise that this will be used only 
for emerg3nt expenditure and although 
the hon. Member is not satisfied, the 
Railway Ministry are satisfied and 
I  think I  must proceed on that.

Then Shri Raj Bahadur referred to 
various points. But I was not sure 
when he had ended up, whether he was 
thinking that the amount was too  
much or too little. Rather it was a 
general criticism o f  the way financial 
control was exercised, and that lack 
o f  foresight was showTi in framing 
estimates. Though I  may not admit 
the correctness o f  the criticism in 
particular cases, I  am in sympathy 
with the spirit which he has shown. 
And then he made a legal point 
which referred to article 283 which 
simply says that until provision is made 
by P^^rUament, the matter should be 
regulated by rules. Now we have 
arrived at the stage where we are mak­
ing a law and the only criticism now is 
that the law is not elaborate enough. 
Well, this is the beginning and I  accept 
tne necessity for amending the k w , no

matter how well provided the leg*l 
draftsmen’s office m ^ t be, I th^k it 
is not sufficient.

Shri Rftj Bahadnr: (hi a p<»nt o f
information, Sir. My objection related 
to the fact that the rule making power 
vested in the President and not in 
the Central Government, whereas the 
words appearing here are “ Central 
Government

Mr. Deputy-Speaker: T^at is under 
article 283 when no provision is t h ^ .  
But Parliament is making proviMon 
now qualifying the Central Govern^ 
ment to make the rules.

Shri C. D. Deshmnkh: W ith thesfr 
wor^s, I commend the Bill for th e
acceptance o f  the House.

Shri Tsragi (Uttar Pradesh) : I
only want to know from he hon. Minist- 
ter o f  Finance wherefrom he expects ta  
get this fund.

Mr. Depnty-Speaker: From the Con-- 
solidated Fund. It is an appropria­
tion from that Fund.

Shri T. N. Singh (Uttar Pradesh) 
Out o f  the Rs. 15 crores provided, if  the 
Railways laimch on a project and i f  
that entails a recurring liability, how 
are you going to defray that expen­
diture ?

Shri C. D. Deshmnkh: I said in m y 
speech that in operating the Fund the- 
Finance Ministry will see that healthy 
conventions are established and that 
the Fund is not misused by entering: 
into embarrassing commitments. A l­
though the Railway Ministry manages 
its expenditure, When they want im­
prest from our funds, they will have to- 
enter into consultation with the Finance 
Ministry.

Mr. Deputy-Speaker: The Bailwaya
have the Depreciation Fund, the Better 
ment F u id  and so on. Well then> 
r put the question.

The question is :

“  That the Bill to provide for the
establishment and maintenance o f
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'^Contipgency Fund, be taken into 
^coaaifteration.”

The motion was adopted*
CSauges 1 to  4 were added to th

Bin.
Bhri Hoesain Imam: On a point o f  

personal explanatioD. Prof. Ranga 
■oharged me as if I  was attacking the 
permanent officials. I  did no such 
'^ in g . All I  said was that the’rule mak­
ing powers should be exercised by the 
House. For instance, here in clause 
3, it says :

“  The Contingency Fund o f  India 
lihall be held on behalf o f  the Pre- 
4sident by  a Secretary to the Govern- 
nwnt o f  India in the Ministry o f  
Finance, and no advances shall be 
m3Kie out o f  such Fund except 
^ to .e tc .”

Mr. Depaty-Spe^er: The hon.
Member need not labour the point. 
One hon. Member is entitled to  say 
what he thinks o f  the permanent 
staff and...........

Shri
ifimsh?

Imam: But may I  just

lb , Didinity-Speaker: There is no 
point o f  personal explanation . There 
is nothing more to  be argued here. 
One hon. Member has too much 
ooafidence in the permanent staff and 
another hon. Member doubts it. That 
18 all. .

The Title and the Enacting For. 
mula were added to the BUI.

Shri CL D. Dedmmkh; I  beg to  move: 
That the Bill he passed” .

H r. DepQty-SP3aker : The question 
i s :

“  That the Bill be passed.”
The motion was adopted.

M SMAOT) FO B  SUPPLEM ENTARY 
GRANT FOR 1950-51

DB1CA.KD N o. 199-A— Tbaksfbr to  
THB CONTINQENCY FtTOD OF TnDIA

4em and in connection with the Con* 
tingency Fund which I  shall 
m ove :

I  beg to  m ove :

“  That a supplementary sum not 
exceeding Rs. 15,00,00,000 be giant- 
ed to  the President to defray the 
charges which will come in course o f  
payment during the year ending 
the 31st day o f  March 1950, in res­
pect o f  ‘Transfer to the Contingency 
Fund o f  India*

Mr. Deputy-Spdaker: The question 
i s :

“  That a supplementary sum not 
exceeding Rs. 15,00,00,000 be gran­
ted to the President to defray the 
charges which will come in course o f  
paym ent during the year ending 
the 31st d=iy o f  March, 1951 in res. 
pect o f  ‘ Transfer to the Contingency 
Fund o f  India ’

The motion was adopted.

ot Ftaanoe (flhii C. D.
There is a supfaementary

FINANCE LAW S (AM ENDM ENT) 
B ILL

The Minister of Finance (Shri C. D. 
Deshmukh) : I  beg to m ov e :

“  That the Bill to  amend the 
Indian Finance A ct, 1949 and the 
Finance Act, 1950 be taken into 
consideration” .

In dealing with this Bill it is not 
necessaiy for me to enter into the 
vexed question o f  the equity o f  the 
incidence o f  income-tax on the Hindu 
undivided family. I  shall start with 
1949 when for the first time the exemp­
tion limit for such Hindu families 
was raised to Rs. 3,500 and the ex­
emption limit for the ini(lividual was 
R s. 3,000. This was proposed during 
the piassage o f  the Bill in the Consti­
tuent Assembly (Legislative) and the 
proposal was further liberalised by  
increasing the exemption limit to  
Bs. 5,000 and at the same time it was 
con sid er^  proper that this high ex­
emption Ijmit should not a fi^ y  to  
every assessee, who is for the tim6 being
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a Hindu family but only to  such 
families as consisted o f  at least two 

 ̂ adults coparceners or at least two 
R anches, the qualifying phrase used 
in the Finance A ct, 1949, being “  en­
titled to a share on partition” . In 
the Finance Act, 1950 the exemption 
lim it in the case o f  the Hindu undivided 
fam ily was raised to Rs. 7,200 subject 

.t o  the same condition.

I  m ay explain in this connection 
that the sole surviving male member o f  
the Mitakshara fom ily with a wife and 
no children would be assessed as an 
individual in respect o f  his income from 
ancestral property but this assessment 
would have to be in the status o f  a 
Hindu fam ily as soon as a son is bom  
to him. It is this peculiaiity o f  the 
Hindu law which made it necessary 
to  impose the conditions which were 
^mbo^ied in those Acts. The condi­
tions were so designed that the benefit 
o f  the higher exemption would not be 
allowed, unless the condition o f  the 
assessee’s fam ily is different from that 
o f  an individual, who has also to  
maintain himself, his wife, or husband 
and minor children out o f  his earnings. 
I t  has not been found that according to 
a literal interpretation o f  the wording 
employed in the Finance Acts, 1949 
and 1950, the benefit o f  the higher 
exemption limit could be claimed by* a 
fam ily consisting o f  a husband, wife 
and minor son, since the wife, though 
she c innot claim partition, is, according 
to  Hindu law, entitled to a share on 
partition, should partition take place 
at any time between the father and the 
minor son. This lacuna was brought to 
our notice by  an assessee who claimed 
the benefit o f  it in appeal, which was 
upheld by  an Appellate Assistant 
Commissioner. W e are therefore facejd 
with the alternative o f  either amending 
the law or accepting the decision 
The decision in the appeal was brought 
to  the notice o f  the Board in May 
1950. So the amendment that is now  
proposed is to substitute for the  words 

^ ‘entitled to a share on partition”  the 
words ^'entitled to claim partition” .

So the alternative conditions which 
:a Hmdu undivided family would have

to satisiy are either (a) that the & m il^ 
should have at least two m e m b ^  
over the age o f  18 years, who are en­
titled  to  claim partition ; or (b) tiiiit 
the fam ily should have two members 
entitled to claim ^ v tition , neither o f  
whom is a lineal descendant o f  the 
other and both o f  whom are not line­
ally descended from a common living 
ancestor.

I  should explain now why we sae 
making this retrospective amendment. 
The amendment being in respect o f  
an accidental lacuna, there is no reascm 
why the law should not be rectified 
from the very commencement. Other, 
wise there would be anomaly in giving 
the benefit o f  the lacuna to  a few 
persons who detecteki j t  and claimed the 
benefit o f  it. I  ma ’̂’ also state that 
many assessments in whicK the be­
nefit o f  the lacuna was not given nor 
claimed have become already final and 
conclusive.

[M b. S p ea k b b  in the Chair]

I  should like to conclude this by  
saying that the general question o f  the 
assessment o f  the Hindu undivided 
family is still ve iy  much before us, as 
a result o f  the recommendations made 
by the Income-tax Investigation Com­
mission. But the House will re­
cognise that the djscussion o f  thfe 
question will be irrelevant to the 
present Bill and all I  can say is that we 
should be prepared to consider this 
question in all its bearings after the 
Hindu Code Bill is placed on the Statute 
B ook or Parliament decides not to  {^ e e  
it on the Statute Book. As the House 
is aware, there is a provision in tiie 
Bill which is likely to affect the status 
o f  the Hindu fai^ily in that it m i^ t  
approximate the status oi the 
T̂hara family to that o f the DafaiMga 
fam ily.

Mr. Speaker: Motion m oved ; ; , 
“ That the Bill to  amend the* 

Indian Finance Act^ 1949, and the 
Finance Act,. 1950, be taken into 
consideration.”

SbriTT.: d  tM adras):
I  shall take only a couple o f
The hon. Finance IGokter said thM
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[Shri T. T. Sjishnamachari]
the p ortion  o f  the Hindu joint fam ily 

be considered in the i elation to  
recomm endation by  the Income-tax 
In v ^ ig a t io n  Commission. I  would like 
kim  to  note hew these words “  entitled 
to  claim partition”  will affect the 
interpretation o f  clause 26A. The legal 
position must be recognised and the 
m rd in g  o f  clause 25A shculd not be 
inaisted upon. You cannot have it 
bo^h ways for the Government’s own 
advantage. The words “ entitled tc  
claim partition”  would unduly impinge 
on the provisions ct section 25A. I do 
hope the hon. Finance Minister will 
exam ine this point.

Hr. Speaker : It is now five
o ’ clock. W e will proceed further with 
this Bill tomorrow.

PA PE R S LA ID  ON TH E TAB LE

T he C o n s t i t u t i o n  ( R e m o v a l  o f  D i f ­
f i c u l t i e s )  O r d e r ,  N o. I I  ( S e c o n d  

A m e n d m e n t )  O r d e r

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Hehru): I b. g to lay on the Table a 
copy o f  an Ordt r passed by  the Presi­
dent today. This is entitled “ The 
Constitution (Removal o f  Difficulties) 
Order, No. II  (Second Amendment) 
Order” .

It  reads as follows :
In exercise o f  the powers conferred 

by  clause (1) o f  article 392 o f  the Con­
stitution o f  India, the Piesident is 
pleasc^d to make the following Order 
namely :

1. This Order may be callcd the 
Constitution (Removal o f  Difficulties) 
Order, No. II  (Second Amendment) 
Order.

2. In Part I o f  the Schedule to the 
Constitution (Removal o f  Difficulties)

 ̂ Order. N o. n

(a) foi the entry relating to  article 
249 the following entry shall be 
substituted, nam ely:

249 f in  clause (I), for the 
Council o f  States substitute ‘Par- 
Uament’ ^ and

(6) the entries relating to  article^. 
251 and 252 shall be om itted.

6 p. m.
W ell, this is some kind o f  lega 

language. The point is this, that 
article 249 o f  the Constitution was for 
the present, by another O idei, om itted 
duiingthe tiansitional period. Now it 
is lestoied. Article 249 gives power to  
Parliament to legislate with respect to^ 
any matter enumerated in the State 
List, in the national interest. That 
article is restored, with this difference 
that where the Council o f  States is 
referred to there this Parliament gets 
the power to  function ir that behalf. 
Therefore, by this order this Parliament^ 
is the authority to legislate for certain, 
subjects which are at present in the 
State List. W hat those are it is f o r  
Parliament to decide later. Tomorrow, 
it is proposed m y hon. colleague, the 
Minister o f  Industry and Supply, willi 
present a Resolution to  the House for 
its consideration.

Mr. Speaker: This is the preliminary 
to  the Resolution, which is sought to  
be m oved in this House to invest 
Grovernment with certain special 
powers. The text o f  the Resolution will':? 
be circulated to  the hon. Members with 
their papers tonight. But as the 
measure is an urgent one and I  wish 
that hon. Members should get some- 
more time to consider about this, I  
am reading cut the proposed Resolu­
tion, as I  have it. at this stage:

“  That this House do resolve, in 
pursuance o f  article 249 o f  the Con­
stitution as adapted by  the Pre­
sident under article 392 thereof and 
as at pres nt in force, that it is 
necessary in the national interest 
that Parliament should, for a period 
o f  one year fiom  the 15th August,
1950, make laws with respect to the 
following matters ebumerated in the 
State: List nam ely:

1. Trade and commerce with* 
in the State subject to  the provi- 
sione o f  entry 33 o f  List I I I ; and

2. Production, supply and 
distiibution o f  goods subject to^ 
the provisions o f  e n t^  33 o f  l i t t .
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Is the mention o f  the date as 15th o f  
August correct? The Resolution men­
tions, “ fehould, fcr a period o f  on© year 
from  the 15th August” .

Ibe Minister of Industry and Supply 
tShri M̂ Jiatab) : It  must be from a 
specified date.

Hr. Speaker: I f  we are going to take 
up this Resolution tom orrow then can 
we take up the Bill before the 15th? 
That point is likely to  arise.

Shri Jawaharlal Nehru : The Bill 
m ight not be passed by  the 15th o f  
August.

Hr. Speaker : I  cannot say anything 
about the interpretation o f  it just at 
present because I  have not applied m y 
mind to  it, but i f  the power is vested 
to  make laws for a period o f  one year 
from  the 15th o f  August.

Shri Jawaharlal Nehru: We may
have i t ‘ ‘from the passing o f  the Reso­
lution” . That would be simpler.

Shri T. T. Krishnamaehari (M adras): 
Article 249(2) says:

“  A  resolution passed imdei clause
(1) shall lem ain in force for such
pariod not exceeding one year as may
be specified there‘n” .

Mr. Speyer : Whatever that may 
be, it is a matter for interpretation. 
The point may be considered and i f  
necessary instead o f  the 15th, the 
Resolution might put in an earlier date. 
A ny way that point might be consi­
dered.

Shri Jawaharlal Nehra: Yes. That 
date was put in became at firet we 
thought that the Resolution would be 
considered by  the House on the 14th.

Mr. ffpculrnr : W e are con sider!^  
the Besohiiion tomoROW. The Bill 
win be intoodaoed tomorrow. We wiO 
fm M n  thftt aspect later.

CLOSING OF POST OFFICES ON 
SUNDAYS

Mr. Speaker: W e will now proceed 
with the discussion notice o f  which hae 
been given b y  Mr. Kamath.

Shri Kamath (Madhya Pradesh) : 
The scope o f  this public utility service 
has been, as the House is well aware, 
recently curtailed. A  laconic an­
nouncement to  that effect was made at 
the fag end o f  the General Discussion 
on the Budget on the 21st o f  March 
last just before the guillotine waa 
applied. Thehon. Minister, Mr. Kidwai, 
stated 9

“  The post offices are going to  close 
on Sundays and there will be no 
delivery. W e have to  give ore 
day ’s holiday to  every member o f  the 
ttaff. W e have been trying to  do 
it otherwise and it has not been 
possible” .

Then a question was asked to the 
Ministtr, “  W hy don ’t you em ploy 
extra pc»stmen” ? The Minister 5aid:

“ Induce the Finance Minister to  
give us one ciore o f  rtipees. But i f  
anybody wants to eceive a letter on 
a Simday it hould be posted by  
expriss delivery and the telegraph 
office will arrange its deh’very. I f  
anybody is anxious that his latter 
should be cleared on a Sunday, he 
should post it at the R.M.S. with a 
late fee o f  one anna” .

The guillotine was then applied, and 
he could not explain to  the House what 
the implications o f  the proposal were 
Parliament on that occasion could not 
discuss all the pros and (xmSy the various 
aspects, o f  this matter, and this formed 
the subject matter o f  a starred question 
on the 7th o f  August, last Monday. 
The m oot point in this connection is 
why, when all public utility services, 
whether o f  Government or o f  munici­
palities, ai not suspended on^Sundays, 
only the postal service should be 
suspended as has been done recently.
I have tried to aecertaiD the practiee 
obtaming in other countries of the 
world. IrefanedtotheBn^dopaedis 
Britanniea—the latest editi<»i—and it
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, (Hiri Eamath]
iven  about ' twenty or more images 

OH po^^al sei vices obtaining in dif- 
iereat parts o f  the woildi The only 

to  a siispenfion o f  service that 
t  find here in this Encyclopaedia is in 
Fdspect o f  the U.S.A. where it is said 
^ a t  the rural free delivery. . .

Shii Feroz Oandhi (Uttar Piade^h) * 
Wihat is the date o f  publication o f  that 
Ifocyolopaedia?

a r iK a m a th : 1947.

Ihri PeBOZ Oandhi: That is three
yearfc old. ^

Shri Kamath: Well if  my friend
can supply me the latest edition— t̂he 
W M  edition— I shall certainly study it . 
In  1947, at any rate, there was a rural 
carrier service for the rural inhabitants 
in the U.S.A. and about that it is 
said:

“  Serv ice is goncially daily, except 
Sunday**.

But delivery in cities takes place on 
every day in the week. About Sunday 
deliveries and clearances in other 
countries than the U.S.A. this En- 
oyclopaedia is silent. Therefore, the 
presumption is that perhaps the clear­
ance and delivery operate as usual. 
The points that I have tabled for 
today ’s discussion are :

(1) Whit‘h other countm s o f the 
world have a total holiday or sus- 
peni?ion o f  i^ervico similar to the one

' observed on Sundays in post offices 
in India ?

(2) Whether it is not a fact that 
there is no country in the world 
where there is no clearance o f  mail on 
Sundayii?

In  this connection, a very illuminating 
nioQograph on the post office in £ng- 
l u d  by  Sir Murray, Secretary to the 
P̂SoQtal Depvrtmejxt since 1914, says

** The govcriiing factor in poetal 
ifi the k ^ t e a c e  o f  the 

 ̂ 1?^™^ i® on r e e w v ^  their letters 
posiiiig them as )ate

tv ' ; -

The next point that I  am raising is 
about the income from the etxpress 
delivery letters and the late fee letters 
which are posted in the R.M.S^ I f  wa 
could have comparative figures f  r  the 
period before and after the in hIuc* - 
tion o f  this suspension o f  p osta l.; rvice 
on Sundays, it will throw some iigiit on 
the necessity for the introduction 
o f  this measure. It will show whether 
the post offices have derived any 
additional income from express delivery 
letters [and late fee letters.

Lastly, I  would like to know how 
many regional P. & T. Advisory 
Committees have advised that this 
suspension should be discontinued and 
the service should be resumed ^  
before. I  do not know about other 

Advisory Committees, but the Madhya 
Pradesh Advisory Committee, o f  which 
I  happen to be a member, passed un­
animous resolution— ^unanimous so far 
as the non-official members were con­
cerned— t̂o the effect that this holiday 
was neither desirable nor neceesary and 
that it was merely creating congestion 
and causing inconvenience on 
Mondays in the po?t offices. I t  also 
resulted in a little laziness and a little 
emptiness o f  work, which is absolutely 
uncalled for in Government offices and 
bnsiiie.*:̂  ̂offices, because the dak arrives 
a day or »wo late, aiid even the Sa-̂  
turday dak does not come on Monday. 
Public interest, I  venture to  submit, 
suffV̂ rs in this manner and a public- 
utility service should not endang-r 
public interest in this fashion.

One last point, and that is this.. 
According to a resolution moved by the 
Prime Minister on November 19, 1947, 

it Wiis categorically laid down that the 
Ministries should consult and place 
before the Standing Committee^ c i  the 
Legislature, amorigothermatters,major 
questions o f  policy and financial pro­
posals. But in answer to a question 
by my hon. friend Dr. Deshmukh the 
other day, the Minister was coiiBtrained 
to admit that this matter was i^ot 
placed before the Standing Committee.

Dr. Deshmukh f aid that this matter 
never placed before tJht^1St^qi6ing 

A^vjuprv OoefilBittefe
r, ilty^
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The ̂ iste r  c/l Ocknimimicatioiui (Shri 
BJSwai) : I cori’ect the statement?
I  did commit a mistake when I  said 
the other day that the matter was 
never placed before the A dvisoiy 
Committee. As a matter o f  fact, the 
matter was nnder m y consideration 
since 1947. I put this idea before the 
Advisory Committee both in 1947 and 
1948 and they did not agree with me.

Shri Kamath ; I  accept the correc­
tion which only supports m y view. 
I t  even makes matters worse.

Dr. Deshmukh : That only proves 
the amount o f  respect that he has for 
the advice o f  the Stc^nding Committee.

Mr. Speaker: O rder,/order.

Shri Kamath: I  do not want to
cast any aspersions. I  take his state­
ment at its face value. In spite o f  the 
definite recommendations o f  the 
Standing Committee to the contrary, 
Government decided cn  this policy. 
The House is, therefore, entitled to 
know why contrary to the recommen­
dation o f  the Standing Committee 
and in spite o f  the fact that such a 
practice does not obtain in other 
countries o f the world, this innovation 
o f suspension o f  a public utility service 
was intioduced here, causing so much 
inconvc nicaice not merely to the pubhc 
and to Government, but also to the 
postal eniployees. Many o f the postal 
employees in my own state (Madhya 
Pradesh) themselves Siiid that they were 
not in favor o f this holiday, and would 
rather go back to the old practice when 
they could work a little on Sunday and 
not be burdened with extra work on 
Monday. This proposal was adopted 
by  the House more or less at the fag 
end o f  the Budget session when the 
guillotine was about to bo applied, 
without much thought being given to it* 
This matter needs reconsideration at 
the hands o f Govenunent and I  would 
suggest that the atafus q2u> ante be 
restored as early as pc>s?ible. . '

CQiii Kidwai : I have got in my hand 
alfst 6f^^ conntries where no deiiyerie^ 

ittade on B ta d a y s / ‘ "

Dr. Desbmnkh : tlfey 
haps suflFer from as many delivcric* a& 
we do and, thereioare so nmoit 
tion.

Shri BUdwai : They may perhaps 
have not as large a population a » we 
have, but the density o f  population is 
greater and they certainly have more, 
business than we have.

Another point raised by  the Jkjo-. 
Member is that there is no coraitry in 
the world where there is no clearance on 
Sundays. There are countries hkfi- 
Au^ralia, New Zealand, Ireland, Hong 
Kong and United States o f  Anserica 
where only a limited number o f  letter 
boxes are cleared and that too only in 
a few important towns, aa we ara 
doing at prei^nt in India. There are 
two countries, one o f  which is our 
neighbour, Burma, where there is no 
clearance. (An> hon. Member : What 
about U .K .) In U .K . also clearance 
is Hmited. That is not limited to the 
letter boxes, but limited to the time. 
They have one clearance in important 
cities at 11 o ’clock in the night. 
That is the only clearance.

In regard to the other point raised! 
by the hon. Member, T ;;m afraid 
it is not possible to give the exact 
figures o f  the Express Delivery 
letters th t arc now being distributed 
on Simd/.ys. But I  hi^ve got the 
information for Delhi. In Delhi the 
number o[’ Express Delivery letters 
distributed ( n last Sundr^y \\t,s 746 
while before the new system was in­
troduced it used to 1)0 on an veiage 
about 180 every Snnd;iy. Kfy fiiend 
wants to lvrro\v' how many Advisory 
Committees h.we protested against 
Sunday beip;; holiday. I  confess 
that Madhya Pn.desh, from which 
the hon. Member also comes, was ’the 
only Advi^sori  ̂ Committee which has 
exactly protested. Thjfe m atter'w as 
considei^d by other Advisory €bni- 
mittees. For instance in Bihar nonfe 
members said that it is bound to cause 
in conv^ iencc to the business fKopte 
and tke matter was to be

We have to wait Jcx^̂ 'U»e 
meeting. In Orissa 

discusscd, but that.TWrsnitofl!^ 
system actualh/ came into
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But apart from that, Mr. Kamath 

will forgive me i f  I  say that I  just d o  
not understand this passion for 
receiving a letter on Sunday— I just 
do  not understand it. I  think from  
the point o f  view o f  efficiency— and 
that is tlie most important— âs well afl 
that o f  human well-being— it is equally 
important— both demand a weeWy 
holiday for the postman. Otherwise 
you have to duplicate the whole 
staff which means great expenditure. 
And I just don ’t see why we should 
incur that huge expenditure. It 
does not affect business or work o f  
Government or any office.

But no one 
has a^roYed.

A ciK ilw ii: Bat other Com- 
mitteeB are silent. It  should be taken 
•as approval.

These are the points on which my 
lion, friend wanted information. I  
^ant to  say this that this house aivi 
^ven its predecessor had again and 
again advocated the policy that every 
worker should have a day off. W e 

•ourselves are sitting only five days a 
week. Different State Legislatures 
liave p a ss^  legislation making it 
compulsory on every shopkeeper 
even though he has no employee and 
has his son or his relations attending 
the shop— t̂o close the shop for one 
^ a y . Now, why should that not 
apply to  a Government department ?

Some Hon. Members : W hy not
to  all the trains ?

Shfi Kidwai : It does not apply 
to  trains beovuse everv  ̂ railway em­
ployee gets one d ‘̂ y off. As I have 
said again and again, 90 per cent o f  
our post offices arc one-man or two- 
jnen post ofHces. How can we give 
them one d W off and still keep the 
post offices running ? It can l>e don? 

•only if we liave got double the staff 
there. That is the reason \N*hy we 
have decided to close tho j>ost office on 
Sunday. And I think the House 
generally agrees with it.

Some Hon. Hembars : No, no.

An Hon, Member : Most emphati­
cally no.

Shli Kidwai : Then, when Parliji- 
ment meets next we may have a 
debate on this and find out the view 

*‘0f  the House.

Ihe Pfime Minister and Minister of 
Sileinil Aflaixt (Shri Jawaharlal
Hehm): I could just like to say 
that I have to deal with a num­
ber of letters, perhaps more than an  ̂
hon. Member here. My average is 
1,500 a day going up to 2,000, and I 
hmm greatly welromed this holiday 

/far own pait«

An Hon. Memb3r: It does.

Shri Jawaharlal Nehru: I know
something about Government work 
and I  speak with knowledge o f  that. 
W hat I  meiin is this. Obviously you 
can say that an earlier time would be 
advantageous, but taking generally 
w-hat is more impoi*tant is— I do not 
know if hon. Members have studied 
books on fatigue in industrial and 
other establishments—  nobody is 
suffering from lack o f  work ; many 
people are suffering from lack o f  effi­
ciency and lack o f  efficient work. 
(Dr. Deshtnvlch : The whole o f  India*) 
True. I f  \ ou are so keen on Sunday 
delivery, have a S})eciil staff for it. 
That is a different mattei, but I do 
submit tha^ the extra cost running 
into m^nv crores is 10 9̂.113 out o f all 
proportion to the slii^ht advantage 
that you m iy get in getting a letter 
couple o f  hours earlier one day in the 
week. It has no bearing on the subject 
and I do submit that neither the indus­
trial nor the Grovernment offices suffer 
in the slightest by a Sunday holiday, 
l>ecanse at the most you get letters 
by the first delivery on Moiiday. The 
letters that come on a Sunday are 
not normally dealt with on that 
day and they are dealt with slightly 
later on Monday morning. Mr. 
Kamath says at ten o ’clock, they 
are not ready. It may be so, but 
Mr. Kamath imagines that all our 
officers clear their correspondence 
on Sunday. They never do. They 
have got plenty to eariy ou for the
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next week and they will cany on 
with that. Nothing is held up.

I do submit that in the interests not 
only o f the good principle, in the 
interest o f efficiency and human 
well-being, this innovation o f a 
Sunday holiday should be adopted. 
As my hon. friend and colleague 
pointed out, a large number o f countries 
hare adopted it and I*have no doubt 

other country will adopt it ; it 
is only the relatively backward 
countries that will not adopt it. 
Therefore, I  submit that it is a good 
thing.

8hri ffidlmi (Madhya Flradesh); 
When this question was raised last time, 
I  had rais^ an exception. When I 
weni recently to European countries, 
I m<^e searching enquiries on this 
quMtion in all the countries that I 
visited. The countries that I visited 
are the United Kingdom, France, 
Belgium, Netherlands, Germany, 
Australia and Italy. There is no 
Sunday delivery anywhere, that is a 
fact. As rogaids clearance in many 
important post offices the clearance 
is made on Sunday without any extra 
charge. My grievance and my 
request is that the clearance should 
not be made here as it is done by 
putting in the G.T. Office at four 
o'clock a special post box for a few 
hours and with a penalty, of two 
annas and one anna more. People 
are asked to go to R.M.S. Offiee and 
they are asked to pay two annas more. 
My point is that that should be 
stopped. This extra stamp fee 
should be stoppled. In the Delhi 
General Post Office the letteis are not 
cleared. In the General Telegraph 
Office a small letter box is kept for 
particular hours. My point is if 
you want to follow the practice 
followed in European countries then 
follow them here in all respects. In 
many important Post Oifices in Euro> 

countries, the clearance is mad^ 
without any extra charge. My hon. 
firiend wants to run post offices on the 
model o f foreign countries. I  welcome 
it. Let me tell him that several of the 
poet offices in European eoontiiee,

particularly in the United Kingdomr^ 
not a few—are open all the 24 hours 
and all the postal work is undertaken, 
that is, registration and money order^ 
etc. I f  a man goes at one o'clock and 
presents his money Order, it i« JU). 
cepted. I f  you want to follow foreign 
countries, please follow in aU reepeotai: 
In England they work for 24 hours 
In three shifts. I  peisonaUy am is 
favour o f giving them one holMay and 
if the question o f expense is involved 
that is not my concern. I  am givmg 
you facts as they exist. In Bn^tfand 
where they stand for the bettermenl 
of labour classes and their holidl^B, 
they are very keen on this matter̂  
Thousands o f men are employed nt 
post offices and they are open for 
24 hours and with three shifts. What I 
suggest is that the matter should be 
reconsidered. I  do not want the deli*̂  
very be m^de on Sunday. We 
want clearance in important post 
offices to be m̂ d̂e without any extra 
charge. Wliat I object to is the extra 
postage stamp.

The second thing I wish to state is 
this. For purposes o f registration 
the post office is closed at three 
o ’clock. It opens at 10 a .m. and 
at 3 or 3*30 p.m. it is closed down. 
This is a great inconvenience which 
we have been bearing all this time 
We want the modem system to be 
introduced. I f  you want to follow 
the model of foreign countries, follow 
it absolutely. I  am for it. I  have 
got many statistics on this matter 
o f telegraphs, telephones, etc. I  have 
studied much in this country. I  am 
preppred to present it to my bon. 
friend if he wants it, but I would 
request him at least, when this ques» 
tion Is under d *̂scussion, to see that 
clearance is allowed and the hours of 
working in important post officM 
are increased. The other day the 
Ambassador of Australia...

Hr. Speaker: The hon. Member is, 
I think, going into long details.

ghrl Sidhfa : I have made my point 
clear. I have given him the I
hope he will be» them in mind.
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, Dr. DariunidA: I  stand for a oqm> 
rt^ievenidoftbewhcde policy. Ttere 
S M  Inrtifieation for it. Nobody aske4 
te a  kolMay. H ie hon. Prime Miniate; 
Mdtownaarfly intervened in this Rebate 

maoh reason or rhyme, 
lia  jKtnrrentio  ̂ was aho oontea^ to 
tto nde. He probably believes pas* 
ijnDQitoly that there should be a holi^y. 
fhicf hfiUday was not asked fo' >̂7 

No union of postmen has 
‘ ■ Use this hotiday.

mti B M lii: I Accept thiovu

i
¥ a y  I correct him, S ir, 

$iBm  1 assumed charge o f  this office 
tfM tf that 1 met the postmen 
s r th e if  npresentatives, they asked f9r
• hoW ^y. .

! k M i n ^  Akmad : (West
l ^ g a l )  :;Th©y wiH al^yays d o  .it..

( : Evecy Union asfced for
it, t h e  Expert Gotnmittee. that was 
appointed last year on the Suggestion 
o f  the Pay CommiBsion also recom m end*. 
ed 4 weekly holiday. As I have al- 

mentioned, even before thief de- 
came, even before this reicom. 

^ic^yiation came, I  m yself took  up 
miB jfip.fter and I  thought that every­
one fn the postal department should 

One day ofp. As I  mentioned the 
other day, I  found that it could 1^ 
t e a z l e  to continue to  work-in cities 
fo r  t i l  the seven days and yet give 
everybody a day off, because the 
number o f  employees is very large an(d 
i f  can increase it by  one-sixth, we 
can continue to work as we are doiHg 

' On every week day. But, it would not 
tbe poesi^ble in the 95 per cent o f  our 
^poiBt offices and that is why I  had to  
" reoort to  this method.

 ̂ flUA Tsrttl (m ta r  Pradesh) : D o it 
%  the oitieB and towns.

SIlliKidiMt: Some ^  th« oth« s^< 
gestions are under our consideration 

.aod 1 h*pe be will see tba% soMe of 
' them irill lie given e&ot to Veiy s6(».

Or. D aghm oU i; W hat I wanted to 
^  that i f  s o m  OnkittaUced 

(ew 4 l^ «* lft l»»a la a a  bcM vof poataten 
w b o d ^ M t t t e l l  V

SlifiSidliTS : It  is curioas*

Dr. Ddiifiiiliikll: Secondly it is qui£e 
incorrect to  say that double the stafiF 
will be necessary because, I  do  not 
think, fo / having one delivery and one 
clearance On Sunday, we em ploy  the 
whole {or the whole day. ,A smaU 
portion o f  the staff ie only partial!^ 
em ployed.

Olfi Kidnai: In dome 
h  oM y OM delivery aj^d then, ^hroitld 
ieqaiie M  m uek o f  ^

Mx. (Weaker : I  think we 4.1% ^ 0̂  
beyond the rules in having a disQoiB^ipii 
in the matter. Except the Member 
who raises the discussion, othett .can 

queM i^fi aad M l  oik tMTgu* 
lag* i n f o r i ^  Wttnts
he m ti ask a question. T o  m y m ind, 
i f  I  m ay be permitted to  day s o , . . : .

Br. 3)BtkanUik : You have had to  
iSiike excepticHis in the case o f  tile 
Prime Minister and Mr. Sidhva. IRiat 
is why I  ra ised .. . . . .  j .

Sbci S idhva; I  am entitlc^l, 1^ . I 
have given notice. He is m^Jiing an 
insinuation that you have made a 
favour to me. He must withdrdw th at.

. Mr. Speaker : From the discussign 
and from the temper, it appean^ to  me 
that the real grievance-----

Dr. D edim iik li: I  want 
question.

to a

Hr. Spsifter: Order, order....... the
real grievance seems to be the time 
chosen to make the declaration and 
the manner in which it was made. It 
was made at the fag end and hon. Me&a- 
bers had no opportunity of knowing 
all the implications of the thfaiĝ  lior 

I even an opportunity of expietirttig 
themsehes fieely. I do not tkin|k we 
can have thk ^eetton suffieiently 
bated to the satislaetion of all hoh. 
Meiptbera in tbis kalf-hour disooMidti. 

.Some other tidiemay be dtooea.

fb lf Kidiitf : IM m Ikave a Mbate 
' ^  t^it. '
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Bhil Tyagi : In  the towns and cities 
t could be done.

Mr. Speaker : But, has the hon. 
Bfember given notice?

Dr. DeshmnUl ; I have given notice, 
Sir.

8hri Tyasi : I  want to put one ques­
tion, Sir.

Hr* Speaker : Only those who have 
given notice can put questions. Rule 
46 is clear on that point.

D edu n n ld l: 1 have given notice. 
Sir. I  want to  know whether there has 
been a saving o f  one crore o f  rupees 
by the introduction o f  this method, 
and secondly, supposing you give a 
holiday, how many people out o f  the 
whole staff would have to  work, and 
for how many hours, to  resume one 
delivery and one clearance, and what 
would be the amount involved.

&liri Kamafh : May I  ask a question^ 
Sir?

Hr. Speaker : Mr. Kamath will ask 
one question and the hon. Minister will 
then reply.

Shri K ^ a f h ; £f the idea is to give 
a day ’s holiday to the employees o f  
the P. & T. Department, is it not 
possible, AS in some other Government 
departments, to  give a holiday to 
those employees by turns, or rotation?

Mr. Q p ^ e r : Now, with the reply 
o f  the Minister, this will end, no more 
questions.

Shri Kidwai: I  think I  have explain­
ed this again and again, but hon. 
Members seem to  be obsessed by  this 
idea o f  Sunday holiday that they do  
not s^ m  to listen to  me. As I  have 
said, it is possible in big cities to  have 
delivm eA on Sundays by  putting in

additional staff. There we can have 
the post offices working all the seven 
days o f  the week by employing add i­
tional hands. But I  know m y frim iB  
here have again and again protested 
that no preference should be shown 
to  the city people as against the rois^ 
people and that the city people ahonld 
be given the same treatment as the 
rural people. Therefore m y attention 
is now towards the rural people and 
I  want to see that they get the same 
treatment as the city  people. I f  we 
start having Sunday deliveries m  the 
cities, then we must have them in the 
villages also. I  do not want to  start 
it because, as I  said, I  djo not want to 
discriminate between the city  people 
and ^he rural people. A  friend ha* 
asked what will be the extra cost o f  
having additional hands. I  may tell 
him that our pay bill o f  aD the em­
ployees comes to about Rs. 12 crores. 
As I  said, we can have Sunday deliycr- 
ies in cities by  having some shift 
arrangement, because there are a 
number o f  hands there, but in the vil­
lages we will have to  double the staff.

An Hon. M ^ber : W hy not have
one deli\ery in seven days in the vil­
lages ?

Shri K idw ai: No, no, they want as 
many deliveries as the people o f  the 
cities. Th?t is why I  do not do it, 
Tf w i hi^ve Sunday deliveries in  the 
cities we will require about Rupees tw o 
crores more for the staff and if  we do 
it for the villages then another oroie 
will be required to  implement it.

Speaker : The House now stands 
adjourned.

The House then (tdjourmd (ill • 
Quarter to EUven o f the Oloek m 
Saturday the 12th August, I960.




